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LOK SABHA DEBATES

LOK SABHA

Monday, Decermber 3, 2007/ Agrahayana 12 1829 (Seka)

The Lok Sabha met at Six minutes past
Eloven of the Clock.

[MR. Speaxer /in the Chair)

REFERENCE BY THE SPEAKER

Worid Disability Day

[English]

MR. SPEAKER: Hon. Members, today is being
observed as the World Disability Day. This occasion calis
for recognition of the indomitable spirit of the disabled
people and expression of our solidarity with them in their
endeavours to achieve self-reliance and economic

independence.

On this day, let us reiterate our resolve to strive for
ensuring equal opportunities and rights for the differently
abled persons.

It is not my fault that we are sitting three or four
minutes late. | hope, this will not be repeated any time,
in future that in the morning, we have to wait for the
quorum to be there.

11.03 hrs.
ORAL ANSWERS TO QUESTIONS
[English]
MR. SPEAKER: Q. No. 241 Shri N.S.V. Chitthan
Employment Opportunities for Women

*241. SHRI N.S.V. CHITTHAN: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) the number of educated, uneducated, skilled,
unskilled, self employed and unemployed women in the
country as on date, State-wise;

(b) whether employment opportunities for women have
increased during each of the last three years;

(c) if so, the details thereof, and

(d) the funds allocated, released and utilised for the
purpose during the said period?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) to (d) A Statement is laid on the table
of the House.

Statement

Reliable estimates of employment and unemployment
are obtained through quinquennial labour force surveys
conducted by the National Sample Survey Organisation.
Last such survey was conducted during 2004-06. As per
the results of those survey, women employment in the
country on usual status basis has gone up from 123.04
million in 1999-2000 to 148.88 million in 2004-05, implying
that 5.18 million women were provided employment per
year during the period 1999-2000 to 2004 05. Out of
148.98 million women workforce during 2004-05, about
91 million were self employed and the estimated number
of unemployed women was about 4.05 million. During
2004-05, about 61.8 percent of women workers were
iliterate. The figures with regard to the entire country as
weli as the breakup with regard to major states are given
in the enclosed Annexure.

Employment grew across all sectors of economy and
also among both men and women. The self employment
and educational levels among women have also increased
during the period. Government of India has been
implementing various employment generation programmes
both for men and women. Some of these are Prime
Minister's Rozgar Yojana (PMRY); Swarna Jayanti Shahari
Rozgar Yojana (SJSRY); Swarnajayanti Gram Swarozgar
Yojana (SGS8Y) and Sampoomna Grameen Rozgar Yojana
(SGRY), Rural Employment Generation Programme
(REGP), National Rural Employment Guarantee Act,
(NREGA) and Support to Training and Employment
Programme for women (STEP). These schemes are
generally demand driven and no separate alocation of
fund is made for women. However, adequate measures
are taken to ensure that benefits of the schemes extended
to women as well. Under the scheme support to Training
and Employment Programme for Women (STEP), and in
the National Vocational Training Institutes and in Regional
Vocational Training Institutes (NVTI/RVTI) for women, the
funds allocated and released during the last three years

" are as follows:
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l. STEP Il. NVTVRVTI
(Rs. in lakhs) (Rs. in lakhs)
Year Funds allocated Funds released Year Funds allocated Funds released
2004-05 2500 1781.87 2004-05 501.91 579.48
2005-06 1500 1717.92 2005-08 637.80 629.28
2006-07 1600 1597.64 2006-07 702.56 897.32
Annexure .
Estimated number of women workers on usual status basis (UPSS)—
All Indla & major states adunng 2004-05
Total All India
(in million)
Number of workers Self employed No. of Unemployed
148.98 80.95 4.05
Breakup with regard to Major States
(in million)
SI. No. Major States Number of workers Self employed Number of
Unemployed
1 2 3 4 5
1. Andhra Pradesh 16.29 7.73 0.14
2. Assam 2.68 1.79 0.10
3. Bihar 5.58 2.88 0.01
4 Chhattisgarh 4.39 231 0.02
5. Gujarat 8.34 4.72 0.05
6. Haryana 2.75 222 0.06
7. Himachal Pradesh 1.51 1.36 0.04
8. Jammu and Kashmir 1.17 1.07 0.03
9. Jharkhand 3.82 2.87 0.01
10. Karnataka 9.89 474 0.18
1. Kerala 4.09 2.08 1.26
12. Madhya Pradesh 9.63 6.55 0.02
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1 2 3 4 5
13. Maharashtra 17.39 8.37 0.20
14. Orissa 5.61 3.37 0.62
1. Punjab 3.05 2.46 0.22
16. Rajasthan 10.36 8.83 0.04
17. Tamil Nadu 11.41 5.19 0.28
18. Uttar Pradesh 18.17 15.21 0.12
19. Uttaranchal 1.56 1.38 0.02
20. West Bengal 6.99 4.11 0.33
21, Delhi 0.60 0.13 0.04

SHRI N.S.V. CHITTHAN : Mr. Speaker, Sir, in order
to give focus to issues relating to women, our UPA
Government has created an independent Ministry of
Women and Child Development. More than 42 laws
related to women administered by various Ministries are
either passed or under the scrutiny of our Government.
Some of them are: The Protection of Women from
Domestic Violences Act, 2005; The Hindu Succession Act,
19565; prohibiting arrest of women after sunset; steps are
being initiated to eliminate female foeticide; amendments
are also considered to Dowry Prohibition Act, 1961,

Foreign Marriages Act, 1961; The Plantation Labour Act,’

1951. ...(I/nterryptions)
MR. SPEAKER: What is your question?

SHRI N.S.V. CHITTHAN : | am coming to the
question.

MR. SPEAKER: Please do !

SHRI N.S.V. CHITTHAN: Our UPA Government's
prestigious Act, the National Rural Employment Guarantee
Act, 2006 is focusing the impact of Government spending
on the welfare of women. One-third reservation for women
in legislatures has been made. ...//ntermuptians)

From the statement laid on the Table of the House,
it is noted that 5.18 million women were employed per
year. During 2004-05, about 61.8 per cent of women
workers were illiterate. .

MR. SPEAKER: All these figures are there in the
reply. You need not quote them here.

SHRI N.S.V. CHITTHAN: What steps the Government
would take to educate them? In the funds allocated for
2004-05, it was Rs. 2,500 lakh; but in 2006-07, it has
been reduced to Rs. 1,600 lakh and only Rs. 1,587 lakh
has been released. What are the reasons for the sharp
decrease in allotment and release?

MR. SPEAKER: You have put two questions togetherl

SHRI OSCAR FERNANDES: The effort is to provide
technical education to women. We have definitely
earmarked not only funds, but institutions are also giving
special training to women in the country through the ITls
that come under my Ministry. Our effort is to at least
reserve 30 per cent of the jobs for women under the
Rural Employment Guarantee Scheme which is achieved
too. There is no dearth of funds; it is only the spending
of the money by various States that has been granted
the necessary resources.

SHRI N.S.V. CHITTHAN: The cost of living Is
increasing day by day, both men and women have to
work and eamn for the planned maintenance of the family.
While our women are ready even to serve the ammy,
there are specific areas like education, IT sector, food
processing, computers, etc., where women can be
absorbed in large numbers. As the earmarking has been
done for women in NREG. Scheme, as the hon. Minister
has just mentioned, may | ask through you, Sir, will our
UPA Government initiate steps to give more than one-
third reservation in specific jobs as women are more
than 50 per cent of our population and what are the
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steps that it would take to encourage self-help groups to
run entirely by women?

SHRI OSCAR FERNANDES: The entire effort is to
encourage self-help groups in the country; though it has
been our endeavour to have 50 per cent reserved for
women, it has crossed the limit of 50 per cent, and
about 80 per cent of the self-help groups are run by
women and very efficiently run, at a lower rate of interest.
This is progressively moving and women are taking
benefit. As | have already stressed, our entire effort is to
empower women through technical education. The figures
with respect to education will also show that a large
number of women are progressing in eduation.

[Translation/

SHRIMATI KARUNA SHUKLA: Mr. Speaker, Sir, in
reply to part (a) of the question, the hon'ble Minister has
not furnished figures about the number of educated and
uneducated women. The figures furmished are about
working women, self-employed women and unempioyed
women. | would like to know about it from the hon'ble
Minister in this regard.

Secondly, we women are the most affected by the
presently rising prices. Employment is not available even
to educated women. Will the Government formulate any
scheme to make employment opportunities available to
more and more women, because loan is provided to Self-
Help Group through banks but the women are not that
educated to be able to fulfill the formalities required for
obtaining loans from banks. They face difficulties and are
not able to pay even the interest on bank loans taken to
set up small business. | would like to know from the
hon’ble Minister whether he would make any special
budget provisions for this purpose?...(/nterruptions) Be it
Employment Guarantee Scheme, or Pradhan Mantri Sadak
Yojna. ...(Interruptions)

[English]

MR. SPEAKER: You have said it, it is a very good
question, let him reply.

[Translation]

SHRIMATI KARUNA SHUKLA: Mr. Speaker, Sir, this
question is related to women. It is not no way beneficial
to the women. Fifty percent of the population is of women,
therefore separate provisions should be made for them.

DECEMBER 3, 2007

to Questions 8

| have two questions—one is about educated and
uneducated women and the other is whether separate
provision of funds will be made for them? ...(Intermyptions)

MR. SPEAKER: You have aiready asked the
question.

...{Interryptions)
[English]

SHRI OSCAR FERNANDES: Our Government has
started gender budgeting and all the Departments of the
Central Government have been given directives, that
whatever money we are spending, there should be a
definite allocation for spending on women.

About the literacy rate, in 2001, the overall literacy
rate was 65 per cent with female literacy rate at 64 per
cent and male literacy rate of 75 per cent.

SHRIMATI ARCHANA NAYAK: May | know from the
hon. Minister of Labour and Employment as to what is
the future planning of the Ministry to create more job
opportunities for women because getting the highest
professional qualification without a job will make them
feel insecure in their lives.

SHR!I OSCAR FERNANDES: As | have already
narrated, the best way to empower women is through
education. To tell you the fact, | had visited the Delhi
University Canteen and found only women in the canteen.
When | asked them why is it that more number of women
are there in the canteen, the girls told me on that they
had come through merit. If you go through the Delhi
University you will find more number of women in the
colleges because of merit. Through primary education we
have been empowering women and today, women are
reaching the top.

[Translation]

SHRIMATI SUMAN MAHATO: Mr. Speaker, Sir, the
hon'ble Minister has stated in his reply that as per the
2004-05 survey on usual status basis, the number of
unemployed women is 4.05 million | would like to know
whether the “Government propose to provide employment
to those unemployed women by launching a special
recruitment drive for them? If so, the details thereof?
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[Enghish)

SHRI OSCAR FERNANDES: In the organised sector
women are getting their due because of merit. In the
unorganised sector, as | have narrated, we have got
various schemes under which women are getting
employment. If you want, | would narrate all such
schemes.

MR. SPEAKER: The details are there. If you like,
you can lay it on the Table of House.

[Translation]

SHRIMATI KRISHNA TIRATH: Mr. Speaker, Sir,
through you | would like to know the number of skilled,
semi-skilled and unskilled women in the country. Are the
Government having any schme for upgradation of semi-
skilled and unskilled women into the category of skilled
women?

[English]

SHRI OSCAR FERNANDES: We have introduced
schemes whereby unskilled women and even the general
category of people are provided skills. Even the technical
schools, like the 1ITs that we have, we are trying to give
them assistance with domestic funding, World Bank
funding and through institutional funding so as to upgrade
them to world level schools of technology. When this
kind of education is provided, we can provide more
employment opportunities to our women.

SHRIMATI C.S. SUJATHA: As a result of the overall
changes in the economy, women employment share has
increased in both industrial and service sector. In view of
the above, whether the Govermnment of india is considering
any amendment in the Factories Act which restricts the
presence of working women in the premises of industrial
establishments after 7.00 p.m.? If so, what mechanism is
going to be evolved by the Government to guarantee the
safety and security of the working women?

SHRI OSCAR FERNANDES: We have relaxed the
working conditions for women in factories so that they
get equal opportunities with the condition that they are
fully protected. Special facilities like rooms are provided
for them in the factories.

MR. SPEAKER: Q.242. Shri G.M. Siddeswara—Not
present.

Q.243. Shvi Jivabhai A. Patel.

AGRAHAYANA 12, 1920 (Saks)

fo Questions 10

[Trans/ation]
Soll Tests

*243. SFIRI JIVABHAI A. PATEL:
SHRI HARIKEWAL PRASAD:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the details of the soil tests on non-agricultural
and agricultural land being conducted by the Government;

(b) whether soil-tests are not being conducted
according to the rules due to which the production
capacity of land is not being fully utilised;

(c) if so, the details thereof and the action taken
thereon; and

(d) the details of the performance of the Centrally
Sponsored Schemes in this regard?

(English]

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTIONS (SHRI SHARAD PAWAR): (a) to (d) A
statement is laid on the Table of the House.

Statement

(a) to (c) Soil tests for soil fertility on agricultural
land are being carried out by the soil testing laboratories
as per standard methodology. Besides, Soil and Land
Use Survey of India (SLUSI) conducts detailed soil survey
in the priority watershed of various catchments of river
valley project, as per standard methodology irrespective
of soils occurring under various land use such as
agriculture, forest and open scrub.

(d) Under the centrally sponsored scheme (namely,
balanced and integrated use of fertilizer) assistance is
given for setting up of new laboratories and for
strengthening the existing laboratories. At present there
are 651 soil testing laboratories in the country with an
annual analyzing capacity of about 7 million soil samples.
The capacity utilization is about 82%. Under the central
sector scheme for Soil and Land Use Survey of India
(SLUSI) detailed surveys are conducted in the priority
watersheds. The organization has so far covered
13.5 million hectares under detailed soil survey.

4
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[Transiation)

SHRI JIVABHAI A. PATEL: Mr. Speaker, Sir, ONGC
has been exploring oil and gas on a large scale in my
parliamentary constituency, Mehsana. After oil and gas
exploration, they leave the land as it is, due to which
farmers are not able to cultivate it. The report of soil

tests conducted after gas exploration are not found
satistactory.

Sir, this way the fertile land in my area is becoming
barren and leakage is taking place in many fields. Even
today, one can see gas and oil leaking in tube wells
installed in fields of farmers in Gamanpur village.
...(Interruptions)

[English)

MR. SPEAKER: What are you doing? Put a question
on soil testing.

[Translation]

SHRI JIVABHAI A. PATEL: Sir, my question is, that
soil testing has been done in my parliamentary
constituency, Mehsana. What are its results and the action
being taken by the Govemmment in this regard?

[English)

SHRI SHARAD PAWAR: Sir, the question is
specifically about soil testing.

MR. SPEAKER: Yes. That is what | was saying.

SHRI SHARAD PAWAR: Sir, if the hon. Member
wants specific information about Mehsana District, | have
no objection. | will collect that and forward it to the hon.
Member.

MR. SPEAKER: You are entitled to say that. You
can ask your second supplementary relating to the main
question.

[Translation]

SHRI JIVABHAI A. PATEL: My second question is
about the steps taken by the Government to conduct the
soil tests on the land rendered barren and to make it
cultivable and the details thereof?

SHRI SHARAD PAWAR: Sir, arrangement has been
made for obtaining samples and testing soil and to provide
report of deficiency in soil to the farmer after due analysis.
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At the time of preparing the report, the farmers are also
advised to take appropriate steps keeping in view the
deficiencies pointed out in the report. in my view, those
areas having oil and gas establishment have some
particular problems. They have to be taken up separately
and the Government are ready to provide assistance to
farmers by taking up this information separately. This is
a particular problem of the farmers of that area, the
Govemnment are prepared to help the farmers there.

SHRI HARIKEWAL PRASAD: Sir, at present 1407
lakh hectares of land is affected by soil erosion, floods,
water logging and silt formation in the country. There are
651 soil testing centers and 122 mobile centers in the
country. These centers are performing below capacity.
These centers mostly conduct tests of soil affected with
chemical fertilizers whereas the fertility of land in the
country is declining due to floods, drought and erosion.
Are the Government paying any attention to it? Due to
decline in fertility of land, people are moving away from
agriculture profession. ...{Intermyptions)

MR. SPEAKER: What is your question?

SHRI HARIKEWAL PRASAD: Sir, the fanners are
using their own experience for maintaining the fertility of
land and those farmers have more knowledge about soil
testing than the scientists of these soil testing centers.
They are not getting any specific help from the soil testing
centers. Through you, | would like to know from the
hon'ble Minister whether the soil test of land affected by
erosion has been conducted? If so, the results thereof?

[English]

SHRI SHARAD PAWAR: Sir, as the hon. Member
has said, there are 851 soil testing laboratories and out
of them 134 are mobile. We had collected some of the
samples. In the year 2006-07, 70 lakh samples were
collected and detailed report was given to the farmers. If
the hon. Member wants any specific information or if he
is having any specific question, he can write to me, | will
take appropriate action.

MR. SPEAKER: Please relate your questions to the
main answer.

[Translation]

SHRI SUBHASH MAHARIA: Mr. Speaker, Sir, are
the Govenment going to provide any kind of subsidy in
future on the money charged for soil testing from the
farmers by the soil testing laboratories because at this
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time the farmers are in distress and they are in great
need of this facility.

(Englishf

SHRI SHARAD PAWAR: it is a State subject and
the State Government takes the decision as to what
money should be charged.

[Trans/lation/

Laboratores charge simple limited amount for soil
testing.

[English]

SHRI ADHIR CHOWDHURY: Sir, according to the
Swaminathan Committee Report, it has been suggested
that in future we have to devise the way of using less
land and more productivity. In that regard, solil test is an
important ingredient. Already, nutrients of the soil have
been decreasing in various parts of our country. Sir, may
| know from the hon. Minister whether, as per reports of
soll testing, the level of soil nutrition has decreased in
the States where Green Revolution was started.

SHRI SHARAD PAWAR: The major States which had
practically taken care of foodgrains in the country are
Punjab and Haryana. Recently we have been facing a
major problem in these two States. It is because in these
two States production of two crops, namely, wheat and
rice, has become much popular and because only the
production of two crops are being taken up continuously
and since they are consuming water continuously,
productivity is coming down. We would like to prepare a
special programme. We are discussing this issue with
the State Government. This particular problem is there in
these two particular States.

SHRI RAVICHANDRAN SIPPIPARAI: Sir, today a very

large number of agricultural graduates are unemployed in
this ocountry. Therefore, | would like to know if the

Government has any proposal to support these
unemployed agricultural graduates by putting up new soil
testing laboratories in the country?

MR. SPEAKER: At last he has brought in the issue
of the scientists.

SHRI SHARAD PAWAR: Sir, as | have said, the
respective State Govemments have already set up soil
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testing laboratories. Recently, the Government of India
has taken a decision to help the Krishi Vigyan Kendras.
Already 304 soil testing laboratories have been set up
during 2004-05 and 2006-07. There is no specific scheme
for unemployed agricultural graduates.

[Transiation]
Drought Conditions in Some Districts

*244. SHRI REWATI RAMAN SINGH: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether some Meteorological Districts have faced
drought conditions during the monsoon this year;

(b) it so, the details of these districts; and

(c) the quantum of assistance rendered to these
districts to help fight drought conditions?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) A
statement is laid on the Table of the House.

Statement

As reported by the India Meteorological Department
(IMD), during South-West Monsoon 2007 (1.6.2007 to
30.9.2007), out of 533 meteorological districts in the
country, 124 districts received deficient raintall
(-20% to -59%) and 20 districts received scanty rainfall
(-60% to -99%). The State-wise/Union Territory-wise details
of districts which received deficient and scanty rainfall,
during the South-West Monsoon period, is indicated below:

State Districts with  Districts
Deficient  with Scanty
Raintall Rainfall
(Nos.) (Nos.)

1 2 3
Andhra Pradesh 1 0
Arunachal Pradesh 3 1
Bihar 1 2
Chandigarh 1 0
Chhattisgarh 5 0
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1 2 3
Haryana 16 1
Himachal Pradesh 5 2
Jammu & Kashmir 1 1
Jharkhand 1 0
Karnataka 1 0
Madhya Pradesh 22 2
Maharashtra 1 0
Manipur 2 0
Nagaland 1 1
Punjab 8 3
Rajasthan 14 0
Tamil Nadu 3 0
Uttar Pradesh 34 7
Uttarakhand 3 0
West Bengal 1 0
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2. The Government of Madhya Pradesh have
informed that drought has been recognized in 145 Tehsils
in 37 districts.

3. The Government of Uttar Pradesh have informed
that the State Government have declared Bundelkhand
area as drought prone and provided Rs. 2 crores per
district to tackle the problem of drought. The State
Government have also informed that Rs.108 crores have
been sanctioned to 7 districts in Bundelkhand area for
agriculture input subsidy /e. Rs. 20 crores for Banda
district, Rs. 5 crores for Chitrakoot district, Rs. 16 crores
for Hamirpur district, Rs. 10 crores for Jalaun district,
Rs. 20 crores for Jhansi district, Rs. 22 crores for Lalitpur
district and Rs. 15 crores for Mahoba district. The State
Government have further informed that a special package
has been prepared by the State Planning and Agriculture
Department to tackle the drought situation.

4. No other State Government/Union Territory
Administration has so far reported drought this year.

5. It is primarily the responsibility of the State
Governments concerned to take necessary measures in
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the wake of natural calamities including drought. The
Govemment of India supplements the efforts of the States
with financial and logistic support. There is ready
availability of funds with the States under Calamity Relief
Fund (CRF) to take necessary measures. The Government
of India and State Governments concerned contribute to
CRF in the ratio of 3:1. Additional assistance, over and
above CRF, is considered from the National Calamity
Contingency Fund (NCCF), if necessary, for naturai
calamities of severe nature, in accordance with an
established procedure, on submission of Memorandum
for assistance from the NCCF by the State Government.
No memorandum for Central assistance has been received
from any State Govemnment for the current drought.

[Transiation/

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, it
is on account of adverse weather condition that there is
low rainfall all over the country. It is due to scanty rainfall
that the crops have been affected on a large scale and
the condition of farmers is deteriorating. The hon'ble
Minister in his reply, has stated that 31 districts of Uttar
Pradesh have received scanty rainfall. It is on account of
rainfall that all the crops have been damaged and the
sowing of ‘Ravi crops’ is also not being undertaken. The
Uttar Pradesh Government has declared only seven
districts of Bundelkhand as drought affected. | would like
to know whether the Union Minister of Agriculture will
announce on his part to provide financial assistance to
those 34 districts which have received rainfall and where
crops have been damaged by declaring those districts as
drought affected.

SHRI SHARAD PAWAR: Sir, till date we have not
received any report from the Uttar Pradesh Government
regarding those districts. When there is deficient rainfall,
a drought like situation arises. The State Governments
send report in this regard to the Government of India
and then a team is constituted and sent to the drought
affected districts of the cencerned State. The team goes
there and surveys the situation there and after holding
talks with the respective State Governments it submits
report to the Central Government. Thereafter, the Central
Govemment assesses the situation and if necessary, they
provides financial assistance to those affected districts.
As far as the question of Uttar Pradesh Government is
concered, it has taken necessary steps in respect of
some of the districts, however, till date no demand has
been made to the Government of India.
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SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, the
hon’ble Minister in his reply has said that apart from
seven districts the Uttar Pradesh Govemment has not
sent any other report. Through you, | would like to submit
that in the annexure enclosed in the written reply to the
question, 34 districts are reported to have rainfall. Areas
of four tehsils of Allahabad namely Koraon, Meza, Bara
and Karchana are rocky and plateau. There is no water
in the dams over there, and canals are also not
operational. | would like to know from the hon'ble Minister
whether taking cognizance of my information, the Union
Government will instruct the Uttar Pradesh Govemment
to conduct a survey in this regard and send proposal for
assistance.

SHRI SHARAD PAWAR: Sir, |, myself, have said that
in Uttar Pradesh specifically 4 districts have received
deficient rainfall and 7 districts have scant rainfall. | have
accepted it that we have such information, but as far the
specific State and the districts are concemed, when there
is a need of assistance, the proposals for financial
assistance are sent to the Govemment of India. Till date,
the Govemment of India have not received any such
proposal. The State Government has got the amount of
the CRF and on the basis of that they have taken some
steps. The hon’ble Member says that there is problem in
some specific district, if he writes to me, | will draw the
attention of the Uttar Pradesh Government and will instruct
them to take necessary steps.

SHR! JYOTIRADITYA M. SCINDIA: Mr. Speaker, Sir,
it is on account of drought that today the condition of
tarmers are in distress all over the country. Last week, in
reply to a question, the Minister of Science and
Technology hon'ble Kapil Sibal had said that his Ministry
has introduced a new software on the basis of which
several tests have been carried out in Haryana for doing
area specific forecasting of dry farming to foretell their
productivity. Through you, | would like to know from the
hon’ble Minister whether the Ministry of Agriculture will
approach the Ministry of Science and Technology for the
extensive popularization of that software satellite
programming model all over the country so that it may
be made avaitable for the farmers to enable them face
drought conditions.

[English]

SHRI SHARAD PAWAR: The Ministry of Science
and Technology has developed a particular type of
technology.
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[Transiation]

The experiment of that technology has been started in
Haryana. The Ministry of Agriculture and aiso the State
Govemment have participation in it. After the report of
the outcome of the field trials and its experience, the
Ministry of Science and Technology will decide about its
application all over the country.

SHRI MOHAN RAWALE: Sir, the farmers of
Maharashtra are trapped in a vicious circle. Our hon'ble
Minister is from Maharashtra and he knows that the
irrigation system in the State is not good. The entire
cuttivation is dependent on rainfall. Through you, | would
like to submit to the hon'ble Minister that on account of
drought condition the agricuitural is in bad shape and the
farmers give money for taking loans. He has written that—

[English]

It is primarily the responsibility of the State Government
concemed to take necessary measures in the wake of
natural calamities including drought.

[Transiation)

Through you, | would like to request the hon'ble Minister
for waiving loan of farmers. If their loans are not waived
their well being cannot be ensured. The farmers are
committing suicide despite the announcement of package
by the hon'ble Prime Minister. Approximately more than
30 thousand farmers have committed suicide. Will the
Government provide them with loan waiver to restrain
them from committing suicide? It is on account of this
that they are commiting suicide.

[English]

MR. SPEAKER: He has got a special name because
of Maharashtra.

...(Interryptions)

MR. SPEAKER: Let there be silence in the House
as it is a very important matter.

...(Interruptions)

SHRI SHARAD PAWAR: This particular subject
regarding rainfall is relating to the report of Meteorological
Department in the country The question is not regarding
waiver or any other issue. If the hon. Member wants that
type of information, | will require a separate notice for it. « |
...(Inteirmputions)
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[Trans/ation)

MR. SPEAKER: Let me support you, you please sit
down.

[English]

The entire country is concemed, | am sure, about the
suicide of farmers which, according to me, is a national
shame. Therefore, all of us should not politicize it but try
to solve this issue in a manner which behoves our great
country.

[Transation]

SHRI AVINASH RAI KHANNA: Mr. Speaker, Sir,
through you, | would like to submit to the hon'ble Minister
that when it comes to the issue of farmers, we all know
that they do not get sufficient electricity. The crops of
tarmers are destroyed due to floods and drought. This
problem is raised here during every session of the House.
| would like to know from the hon'ble Minister whether
the State Governments and the Union Government will
jointly chalk out such a policy to ensure that the damage
of farmers is automatically compensated in the event of
flood or drought, because every time we make this
demand. Many a people cannot approach Govemment,
even survey is not done. | would like to know whether
the State Governments and the Union Government
together will certainly provide relief from flood and drought
or not.

MR. SPEAKER: He has said that he will see if any
proposal is received from the State Government.

SHRI SHARAD PAWAR: Mr. Speaker, Sir, today crop
insurance scheme is in operation in the country for this
purpose. Those farmers who get their crops insured have
right to demand compensation in the event of damage of
crops due to drought or flood and necessary arrangements
have been made in this regard.

SHRI MOHAN SINGH: Mr. Speaker, Sir, providing
relief is the responsibility of the Ministry of Home Aftairs
and the Minister of Agriculture is concemed with the
Ministry of Agriculture. |, therefore, feel that complete
information regarding the relief work has not been made
available through the Department of Agriculture. This year
‘the irony of the monsoon was such that the eastern
zone and southern zone received heavy rainfall, however,
north-westem zone received deficient rainfall. Haryana,
Punjab, Western Uttar Pradesh and some of - the
Uttaranchal region adjacent to it were severely affected
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on account of severe drought and the situation in
Bundelkhand is so critical that cracks are appearing on
the lands and volcano like steam eruption is being
witnessed.

It is inaction on the part of the State Government,
but the farmers and the poor should not suffer loss on
account of it. The cheques amounting to about Rs. 150
or Rs. 100 to the farmers. ...(/ntsrruptions)

[English]

MR. SPEAKER: | have allowed the matter to be
raised already in the House.

[Transiation]

SHRI MOHAN SINGH: Sir, | would like to ask
question to the hon'ble Minister because the Government
have stated in their reply that no memorandum for Central
assistance was received from any State Government in
time, then is it not a practice that in such cases Union
Government take swvo-mofu and send a team of officers
for conducting survey and assistance to States is provided
accordingly. | would like to know from the hon'ble Minister
whether the Union Government will take swo-moty action
to send team of officers for conducting survey in most
drought-affected States?

SHRI SHARAD PAWAR: Sir, as has been said about
Haryana, it is true that 16 districts have received very
low rainfall. But in this State and Punjab, the substantial
area is under imigation, therefore they are not as severely
aftected, as other parts of the country. After reviewing
the condition of entire country, | have come to the
conclusion that all districts of Bundelkhand area in Uttar
Pradesh and all districts of Madhya Pradesh are severely
affected. But, we have not received any report in this
regard from the State Governments. After seeing the data
of last three years in regard to Bundelkhand, | have
reached to the conclusion, that there is a need.to
constitute a team by Union Government consisting of
officers of the concemed State Govemments as well.
There is a need to take separate initiatives in this regard,
because an abnormal situation is prevailing there for the
last two, three years. Therefore, | am going to send a
team there.

[English]

MR. SPEAKER: Q.No. 245—Shri Tukaram Ganpatrao
Renge Patil—not present.

Shri L. Rajagopal.
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Fake Bt. Cotton Seeds

+
*245. SHRI L. RAJAGOPAL:

. SHRI TUKARAM GANPAT RAO RENGE
PATIL:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether fake Bt. cotton seeds have been sold in
many States during the last two years and in the current
year also;

(b) if so, the details thereof and its impact on the
cotton crops during the above period;

(c) the number of persons against whom action has
been taken in this regard;

(d) whether the Government has taken a decision to
include cotton seeds in the list of essential commodities
to contain the prices of Bt. cotton seeds; and

(e) if so, the details thereof?
[English]

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (e) A
statement is laid on the Table of the House.

Statement

(a) Some cases of sale of fake Bt. Cotton seeds
have been reported in the States of Andhra Pradesh,
Gujarat, Karnataka, Madhya Pradesh, Maharashtra and
Punjab.

(b) No significant impact on production of cotton due
to fake Cotton seeds has been reported by these States.

(c) 15,979 packets of fake Bt. Cotton Seeds were
seized and 80 cases were registered in different States
for infringement of law.

(d) and (e) Proposal to re-notify cotton seeds as
essential commodity under Essential Commodities
(Amendment) Act, 20068 is under consideration of the
Government.

SHRI L. RAJAGOPAL : Mr. Speaker, Sir, thank you.
India, after surpassing the USA, has now become the
second largest producer of cotton, after China.
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Cotton farming takes piace in more than nine million
hectares, with an average yield of more than five bales
per acre. If you see the cost of seeds, it is very high. In
fact, the Govemnment of Andhra Pradesh has gone to the
MRTPC and won the case, because of which the price
was brought down from Rs. 1,750 to Rs. 750.

| want to know from the hon. Minister whether it is
true that the Central Institute of Cotton Research is
working to release 25 varieties of indigenous Bt. Cotton
which are better suited to the climatic conditions of dry
and rainfed areas and also expected to be sold between
Rs. 50 and Rs. 100 per 450 grams.

[Trans/ation]
MR. SPEAKER: The question is very long.
[English]

SHRI L. RAJAGOPAL: ‘| also want to know when
these varieties will be reaching the market.

SHRI SHARAD PAWAR: It is true that there are lot
of advantages in Bt. Cotton and it is also true that there
are a lot of complaints about the Bt. Cotton. The main
issue which has been raised by many States, especially
by the farming community with the State Government, is
about the price. About the price, it is true that Andhra
Pradesh has taken certain decisions. Therefore, the price
has been brought down there. In other States aiso,
companies are bringing down the prices. We have one
Cotton Ressarch Institute located in Nagpur. That Institute
is working for the last few years to develop an indigenous
transgenic variety. But, they have not reached that stage
where we will be able to release that variety. Uniess and
until that variety comes in the market for sale, uniess
and untii we get clearance from the Ministry of
Environment and Forests and Agriculture Ministry, we
cannot provide that seed for sale. It is only after getting
all these clearances, that it will be possible. We are trying
to provide a sort of seed to the market, but we have not
reached that stage as yet.

MR. SPEAKER: Thank you. Second Supplementary,
please.

SHRI L. RAJAGOPAL: | would like to know from the
hon. Minister the details of cases and companies beh'nq.
seliing fake Bt. seeds in Andhra Pradesh during the last
3 years and the number of such cases registered. In

Iz
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fact, the Minister has already said that 80 cases have
been registered. | want to know what action has been
taken against them.

[Trans/ation)

MR. SPEAKER: How can the hon'ble Minister give
you full defails.

[English]

SHRI SHARAD PAWAR: This is a prerogative of the
State Government. The State Governments have
communicated to me that they have registered a certain
number of such cases and the cases are in the courts.

SHRI B. MAHTAB: Bt. Cotton is the only commercially
grown GM crop in India which got the approval for
cultivation in 2002. | want to know whether it is a fact
that only 3 hybrids of Mahyco were approved in 2002,
.whereas now 135 GM cotton varities of 16 companies
have been approved by Genetic Engineering Approval
Committee. Have any field trials been conducted? If so,
are there any laws or guidelines goveming such trials?
Have any violations been reported? is it a fact that
because of failure of regulatory mechanism, States, like
Orissa and Kerala have announced not to allow GM plants
in their States?

SHRI SHARAD PAWAR: This process started in our
country with MICO which was taking advantage of three
types of transgenic crops. Now, the situation is something
different. In north zone, there are about 34 Bt. cotton
hybrid varieties. In central-north zone, there are 5 varieties.
in central zone, there are 47 varieties. In central-south
zone, there are 32 varieties. So, about 167 hybrid varieties
are available in the country today. Whenever a decision
is taken for approval of these varieties, especially Bt.
cotton, the developer has to take trials for at least 3 to
6 years in difterent parts of the State. These trials are
under the observation of Indian Council of Agricultural
Research. After that, these trials are also observed by
the Ministry of Environment and Forests. After getting
clearances from both the organisations, there is a high
{evel committee which studies this entire issue and
decides whether we should allow this particular variety in
the open market or not. So, it takes practically between
3 and 7 years and one has to consider whether it is
environment-friendly, whether it is affecting any other crop
or not. So, all these angles, one has to study and only
after that, some variety is released for sale.

DECEMBER 3, 2007

o Questions 24

SHRI BALASAHEB VIKHE PATIL: | would like to
know from the Minister by when the existing Act of 1966
is likely to be replaced. In 2004, a Bill was introduced in
Rajya Sabha. The Standing Committee has already given
its recommendation. At the same time, Farmers' Rights
Act, 2001 is also there. An authority in this regard was
also created in 2005. Due to the fake seeds, the crop
has become dry resulting in suicides. By when are all
these Acts likely to be passed? How can the loss be
recovered? It will be recovered from the seed company
or from any other agency.

SHRI SHARAD PAWAR: Sir, the Bill has already been
introduced in Parliament. The Standing Committee has
also given the Report and the Bill is now pending before
Parliament. Whenever there is an opportunity to take a
final view on the Bill, the Government is definitely eager
to take an early action.

[Trans/ation]
Telecom Tariff Rates

*246. SHRIMATI KIRAN MAHESHWARI: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOQGY be pleased to state:

(a) whether the tariff for various telecommunication
services in the country are higher in comparison to other
countries;

(b) if so, the details thereof;

(c) the details of the present pulse rates of the
various telecommunication services of United States,
Australia, China, Pakistan and Sri Lanka separately; and

(d) the eteps taken/being taken by the Govemment
to reduce the tariff rates of various telecommunication
services in the country?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) Sir, telecom tarift in India is considered to be on
the lower side internationally. However, international
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comparison of tarift for telecom services is rendered
difficult because of multiplicity of alternative tariff packages.

(b) The details of tarift for telecom services as per
‘World Telecommunication Development Report 2008 of
International Telecommunication Union (ITU)' are given in
the enclosed Annexure.

(c) Sir, Information on current pulse rates for various
countries is not available.

(d) The Government has allowed more telecom
operators from time to time to encourage competition
which led to reduction of tariff. In addition, the Govemment
has set up an independent Regulator i.e. Telecom
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Regulatory Authority of India (TRAI) for regulation of
Telecom Tariff in the country. The TRAI has taken the
following steps to reduce the tariff rates of various
telscommunication services in the country:

¢ Tariff for National Roaming Services were
reduced to the extent of 22% to 56% in
February, 2007

¢ Tariff for Leased Circuit is streamlined.

* Interconnection usage charges (IUC) Regulation
resulting in uniformity across network, neutral to
technology and charges fixed in the form of
celling.

Annexure

World Telecommunication/ICT Development Report 2006

Taksphone Tanifls
Si.No. Name of the Country Residential Business Local  Subscription
Call as % of
Connection  Monthly Connection Monthly (us ¢ GDP per
(US$)  subscription (USS) Subs. 2008 capita
2005 2006 2005 2005 2006
1 2 3 4 5 6 7 8
1. Afghanistan — —_ —_— —_ -— —
2. Bangladesh 168 - 168 _— —_ -8.1
3. Benin 108 _ 109 -_ 0.12 12.0
4, Bhutan 14 3.5 14 3.6 0.03 _
5. Burkina Faso 46 4.6 46 46 0.18 213
6. Burundi 9 04 65 04 0.07 5.6
7. Cambodia 29 29 62 59 0.03 11.5
8. Cameroon 65 3.2 85 3.2 0.1 —
9. Central African Rep. 66 5.1 85 5.1 0.55 19.0
10. Chad 98 8.5 98 6.5 0.14 18.1
1. Comoros 100 5.5 100 5.5 0.18 — N
12. Congo - — —_ —_ —_ -
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1 2 3 4 5 8 7 8
13. Cote d'Ivoire a7 1.1 a7 1.1 0.28 14.4
14, D.P.R. Korea —_ —_ —_ - - -
15. D.R. Congo - - - - - -
16. Eritrea 73 24 73 24 0.04
17. Ethiopia 41 0.9 41 2.0 0.02 -
18. Gambia 41 1.5 41 18 0.03 -
19. Ghana 80 13 50 1.3 0.03 -_
20. Guinea 110 3.0 110 3.0 0.08 —_
21. Guinea-Bissau —_ - - - - -
22. Haiti —_ -—_— —_ —_ -_ 24.8
23. India 23 2.8 23 4.7 0.02 5.0
24. Kenya 30 6.6 30 6.6 0.11 16.3
25. Kyrgyzstan 21 1.3 58 23 0.07 3.6
26. Lao P.D.R. 33 15 33 1.5 0.06 4.3
27. Lesotho 51 8.1 s1 8.1 0.20 16.2
28. Liberia - — —_ —_ — —
29. Madagascar 40 8.1 40 8.1 0.10 26.7
30. Malawi 10 0.8 10 0.8 0.09 7.2
31. Mali 37 8.3 37 83 0.30 23.5
32. Mauritania 19 3.9 19 3.9. 0.1 -
33. Moldova 39 19 39 3.4 0.05 3.8
34, Mongolia 62 0.7 70 5.7 0.02 1.6
35. Mozambique 17 7.9 17 7.9 0.14 -
36. Myanmar -— —_ -_ -_— 0.04 0.4
37. Nepal 26 28 26 2.8 0.03 12.0
38. Nicaragua 168 6.4 256 17.0 0.08 9.6
39. Niger 52 4.8 61 5.8 0.13 30.0
40. Nigeria 68 3.8 68 3.8 0.15 8.9

41, Pakistan 9 3.0 9 3.0 0.03 5.8
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1 2 3 4. 5 6 7 8

42. Papua New Guinea 3 24 17 6.9 -— 3.5
43. Rwanda 3 2.1 31 2.1 0.09 -_
44. S. Tome & Principe 44 44 44 1.0 0.17 —_—
45, Senegal 43 4.5 43 4.5 0.22 74
46. Sierra Leone 47 0.5 47 1.0 0.03 -
47. Solomon Islands 40 8.0 45 9.6 0.09. -
48. Somalia - - - - - -
49. Sudan 20 24 20 24 Q.08 8.5
50. Tajikistan 4 0.2 24 1.4 0.01 —_—
51. Tanzania 35 3.7 35 3.7 0.18 —_—
52. Togo 82 6.9 .82 6.9 0.18 _
§3. Uganda 69 5.8 69 5.8 0.22 243
54. Uzbekistan 10 0.5 28 25 0.01 —_
§5. Viet Nam 38 1.7 38 1.7 0.02 3.7
56. Yemen 93 0.6 93 0.6 0.02 1.2
57. Zambia 10 21 31 4.2 0.08 —_
58. Zimbabwe 36 2.0 36 20 0.08 _—

Low income 47 3.6 63 45 0.10 11.5
59. Albania 99 0.8 199 71 0.02 -—
60. Algeria 48 2.1 48 2.1 0.08 1.5
61. Angola 46 8.7 112 11.2 0.08 —
62 Armenia 27 2.0 32 73 0.08 2.2
63. Azerbaijjan 85 0.7 128 7.4 0.1 0.8
64. Belarus 23 0.6 60 1.0 0.02 0.3
65. Bolivia 37 44 37 6.2 0.06 55
66. Bosnia 124 - 124 - —_— 1.2
67. Brazil 2 14.7 22 22.9 0.07 29
68. Buigaria 43 6.5 43 10.2 0.04 25

69. Cape Verde 34 28 34 28 0.06 1.7
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70. China —_ —_ —_ —_ — 29
71. Colombia 110 4.2 132 583 0.03 24
72. Cuba 93 5.8 93 - 0.08 -

73. Djibouti 55 11.0 55 11.0 0.08

74. Dominican Rep. 51 16.7 51 13.3 on 9.2
75. Ecuador 32 0.9 - - -— 3.2
76. Egypt 105 14 174 23 0.02 14
77. El Salvador 7 1.0 7 1.6 0.01 0.5
78. Fiji 46 1.5 151 22 0.08 -
78. Georgia 93 19 - 93 28 0.03 -
80. Guatemala 314 55 314 5.5 0.08 341
81. Guyana 3 28 17 8.4 - 3.7
82. Honduras 25 20 59 5.1 0.05 2.7
83. Indonesia 31 34 47 6.0 0.04 3.8
84, Iran (.R.) 122 — 122 - 0.01 —
85. Iraq - - —_ —_ — -
86. Jamaica 1 8.1 16 20.2 0.03 2.7
87. Jordan 60 8.2 101 14.0 0.08 3.9
88. Kazakhstan 78 24 281 3.8 —_— —
89. Kiribati 53 8.1 §3 10.6 — —_
90. Maldives 134 23 134 23 0.08 -
1. Marshal Iglands 35 12.0 35 30.0 - —_
92. Micronesia 24 8.0 24 16.0 - 3.7
93. Morocco 68 10.8 135 14.9 0.18 7.8
94. Namibia 35 71 40 9.1 0.14 -
95. Palestine 55 44 166 44 0.14 -
96. Paraguay 126 34 126 47 0.05 3.7
97. Peru 116 143 116 143 0.07 7.0
98. Philippines 36 10.8 63 22.6 —_ 12.4
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99. Romania 10 5.1 10 8.3 0.09 2.0
100. Samoa 20 34 29 5.1 0.04 -
101, Serbia & Montenegro 86 0.7 173 0.07 0.01 —_
102. Sri Lanka 196 4.9 196 12.4 0.09 5.7
103. Surinam 154 - 154 — 0.05 0.8
104. Swazlland 32 36 54 6.4 0.09 1.1
108. Syria 76 0.8 76 0.8 0.01 —_
106. FYR Macedonia 25 8.0 25 14.0 0.06 —
107. Thailand 90 24 90 24 -_— 1.1
108. Tonga 56 29 56 5.8 0.08 -
109. Tunisia 46 20 46 2.0 0.02 0.9
110. Turkmenistan 77 0.2 500 9.6 - -
111, Ukraine 32 2.0 128 3.2 — 1.8
12, ‘sanuatu 79 13.8 79 13.8 0.36 -

Lower Middie Income 67 49 99 8.2 0.06 3.1

113. Antigua & Barbuda - - - -_ - -
114, Argentina 52 46 52 13.1 1.43 1.4
115. Barbados 48 17.0 48 5§5.56 —_— —_
116. Belize 51 —_ 51 — -_ 3.0
117. Botswana 42 4.6 62 73 0.09 1.8
118. Chile 36 8.3 36 8.3 0.02 15
119. Costa Rica 42 4.2 42 4.9 0.02 1.2
120. Croatia 84 10.1 —_— 11.8 0.04 1.5
121. Czech. Republic 154 13.2 154 17.6 0.18 1.5
122. Dominica 55 8.8 55 17.6 0.08 -
123. Equatorial Guinea —_ - - —_ —_ —
124. Estonia 64 7.6 64 7.6 0.12 1.2
125. Gabon 100 17.5 100 — —_ 37
126. Grenada 85 9.7 85 14.7 0.08 25
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127. Guadeloupe 51 15.3 -— - 0.03 -
128. Hungary 166 16.7 —_ 21.6 0.18 2.0
129. Latvia 61 6.2 61 123 0.14 1.3
130. Lebanon 7 7.6 ral 7.6 0.09 —
131. Libya - - - - - -—
132. Lithuania 88 8.1 88 9.8 0.18 1.5
133. Malaysia 13 6.7 13 12.1 0.03 1.7
134, Mauritius 35 3.1 70 7.9 0.07 0.8
135. Mayotte - - - - —_ -
136. Mexico 108 14.7 106 18.6 0.14 —_
137. Northemn Marianas —_ — —_ —_ -— —_
138. Oman 26 7.8 26 7.8 0.06 1.0
139. Panama 40 6.2 40 14.9 0.08 _
140. Poland 77 9.0 77 9.0 0.09 2.0
141, Russia 192 3.5 345 - - -
142. Seychelles 96 13.1 96 14.3 0.16 —
143. Slovak Republic 33 8.1 33 1.4 0.18 1.6
144. South Africa 38 13.2 38 17.5 0.18 —
145, St. Kitts and Nevis - - - - - -
146. St. Lucia 46 8.1 46 14.8 0.09 —
147. St. Vincent 37 7.5 37 17.6 0.10 2.4
148. Trinidad & Tobago 1 46 22 27.8 0.04 0.6
149. Turkey 5 8.1 5 28.1 0.15 23
150. Uruguay 45 9.0 45 171 0.14 1.8
151. Venezuela 36 6.5 49 8.1 0.02 1.2

Upper Middie Income 63 9.0 67 15.1 0.15 1.7
152. Andorra 44 47 44 47 0.15 -
1583. Aruba 127 8.5 127 8.5 0.09 -
154, Australia 158 14.0 158 26.5 0.23 0.5
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155. Austria 123 19.3 202 229 0.18 0.7
156. Bahamas 40 -_— —_ —_ — _
157. Bahrain 63 31 53 5.7 0.08 0.2
158. Belgium 80 20.7 80 20.7 0.18 0.7
168. Bermuda 60 26.0 60 32.0 0.20 0.9
160. Brunei Darusaim - - o — -— -
161. Canada 45 16.3 - 29.6 —_ 0.7
162. Cyprus 78 14.7 78 14.7 0.08 0.8
163. Denmark 154 18.3 154 19.3 0.12 0.5
164. Faroe lslands 121 18.6 121 18.6 0.16 -
165. Finland 120 15.1 120 15.1 0.18 0.5
166. France 67 16.9 67 16.9 0.20 0.6
167. French Guiana - -— — —_ —_ -
168. French Polynesia 54 21.7 54 217 0.35 -
169. Germany 72 19.3 72 19.3 0.12 0.7
170. Greece 35 14.4 35 144 0.09 0.9
171 Greenland 81 243 81 24.3 0.21 -
172. Guam 35 14.0 60 36.0 —_ —_
173. Guermnsey 123 10.0 123 10.0 0.1 —_—
174. Hong Kong, China 61 1.6 61 14.4 -— 0.6
175. iceland 86 13.2 86 13.2 0.09 -
176. ireland 147 20.2 147 29.2 0.18 1.0
177. Israel 61 - 61 - —_ 0.6
178. ltaly 169 16.4 169 24.7 0.13 . 0.8
179. Japan 345 15.9 345 234 0.08 -
180. Jersey 140 18.6 140 18.6 0.01 —
181. Korea (Rep.) 59 5.1 59 5.1 0.04 0.4
182. Kuwait 121 8.6 259 20.1 - 0.5
183. Luxembourg 70 222 70 22.2 0.11 0.4
184. Macao, China 48 8.1 48 24.1 - 0.5
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185. Maita 67 73 134 19.0 0.15 0.6
186. Martinique 151 15.3 — — 0.33 -
187. Neth. Antilles 99 10.1 99 10.1 0.16 -
188. Netherlands - - - - - 0.7
189. New Caledonia —_ — - - — -
190. New Zealand 31 271 37 39.7 —_ 1.4
191. Norway 162 24.3 152 243 0.19 0.5
192. Portugal 105 18.5 87 16.7 0.22 1.2
193. Puerto Rico 50 - 120 - 0.39 -
194, Qatar 55 9.1 55 32.0 - 0.4
195. Reunion 51 15.3 —_— - 0.33 -
‘ 196. Saudi Arabia 80 8.0 80 8.0 0.04 1.0
197. Singapore 19 5.2 19 7.9 0.02 0.3
198. Slovenia 86 10.3 86 10.3 0.08 0.9
199. Spain 72 16.3 72 16.3 0.17 _—
200. Sweden 125 16.1 - - 0.15 05
201. Switzerland 33 19.6 33 19.6 0.19 -
202. Taiwan, China 94 1.6 94 8.3 0.05 0.2
203. U. Arab Emirates 49 4.1 49 4.1 0.24 -_
204. United Kingdom 131 20.1 173 24.0 0.21 —
205. United States 43 243 74 43.8 —_ —_
206. Virgin Islands(US) - - - - - —_
High Income 87 14.9 100 19.0 0.13 0.6
World 66 8.0 81 11 0.1 4.4
Africa 51 5.1 59 5.7 0.12 1.3
Americas 65 8.3 75 16.0 0.11 3.9
Asia 65 4.1 92 7.6 0.04 3.0
Europe 87 12.3 101 14.9 0.13 1.2
Oceania 52 10.7 66 16.1 0.13 1.8
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Sl.No. Name of the Country Connection charge Per minute Cost of local 100 minutes of use
2005 local call SMS 2005 °  As % of GNI
Peak Off-peak us$ Per Capita
2005 2005
1 2 3 4 5 ] 7 8
1. Atghgﬁistan 45.00 0.10 0.10 0.05 10.00 —_
2. Bangladesh 23.67 0.09 0.05 0.03 7.10 213
3. Benin 35.02 0.28 0.18 0.05 23.04 62.8
4. Bhutan 13.95 0.12 0.11 0.05 11.34 21.6
5. Burkina Faso 2.65 0.25 0.25 0.06 25.00 100.0
6. Burundi 7.08 0.17 0.17 16.95 226.0
7. Cambodia — /.06 0.05 0.03 5.65 22.06
8. Cameroon - 0.42 0.28 0.13 35.02 66.7
9. Central African Rep. 36.87 0.18 0.18 - 18.43 85.1
10. Chad | - 0.28 0.22 0.05 24.89 124.4
1. Comoros - 0.25 0.25 0.12 24.58 65.5
12. Congo 4.61 0.36 0.28 0.09 31.8p 58.7
13, Core d'lvoire - 0.41 0.15 0.09 27.65 50.3
14. ' D.P.R. Korea - — - — — —_
15. D.R. Conga - _ _ —_— —_ _
16. Eritrea - 0.13 0.09 —_ 10.74 67.8
17. Ethiopia 50.59 0.08 0.03 —_ 5.63 75.1
18. Gambia — - — — — —
19. Ghana —_— 0.20 0.13 0.07 16.69 ‘ 62.6
20. Guinea — — - - — —
21. Guinea-Bissau — — — — —_ -
22. Haiti 57.38 0.12 0.12 -— 12.06 36.1
23. India 2.30 0.02 0.02 0.03 233 5.2
24. Kenya 32.79 0.21 0.21 0.07 20.98 63.0
25. Kyrg;(zstan — 0.09 0.07 —_ 8.38 29.6
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26. Lao P.D.R. —_ - _ - — —
27. Lesotho — 0.44 0.24 0.11 34.04 67.0
28. Liberia —_ —_ - — — —
29. Madagascar 7.72 0.16 0.16 0.06 16.37 87.7
30. Malawi 413 0.25 0.16 0.05 20.58 154.3
31. Mali —_ 0.38 0.26 —_ 31.80 131.6
32. Mauritania —_ - — — — —_
33 Moldova 5.62 0.20 0.20 0.08 20.6 40.8
34. Mongolia 14.91 0.21 0.19 0.03 19.86 49.6
35. Mozambique - - - — — -
36. Myanmar - - - - —_ —_
37. Nepal 14.23 0.07 0.07 0.01 6,66 33.3
38. Nicaragua - 0.46 0.28 0.06 37.13 60.2
39. Niger - 0.36 0.22 0.07 29.03 174.2
40. Nigeria - 0.28 0.26 0.1 27.37 93.8
41, Pakistan 2.55 0.09 0.09 0.03 8.69 20.0
42, Papua New Guinea — - —_ — —_ —
43. Rwanda —_ 0.27 0.23 0.10 25.10 136.9
44, S. Tome & Principe —_ — - —_ — —_
45, Senegal 461 0.21 0.18 0.04 19.82 44.0
46. Sierra | eone - _ - —_ - —
47. Solomen Island - —_ - - - —_
48. Somalia — — - — - -
49, Sudan 30.55 0.10 0.10 0.02 9.78 25.5
50. Tazikistan 11.70 0.05 0.05 - 487 27.9
51. Tanzania - 0.23 0.13 0.04 18.06 722
s2. Togo —_ - _ _ - —_
53. Uganda 11.56 0.19 0.10 0.05 14.60 70.1
54. Uzbekistan - —_ - - - —
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55. Vietnam - 0.15 0.15 - 14.97 374
56. Yemen - - — — — —
57. Zambia 3.29 0.21 0.13 0.06 17.32 54.7
58. Zimbabwe 30.13 0.46 0.41 0.10 43.63 109.1

Low income 17.70 0.22 8.17 0.06 19.31 74.6
59. Albania 27.67 0.46 0.46 0.17 46.12 318
60. Algeria 19.15 0.16 0.16 0.08 16.41 i0.2
61. Angola 48.00 0.24 0.16 0.08 20.00 324
62. Armenia 24.54 0.37 0.26 0.07 31.29 39.5
63. Azerbaijan 17.02 0.26 0.13 0.05 19.15 268.0
64. Belarus - 0.04 0.04 0.04 3.73 2.8
65. Bolivia 3.73 0.22 0.1 0.05 16.77 224
66. Bosnia 28.04 0.21 0.21 0.06 21.33 16.7
67. Brazil 10.29 0.45 0.24 0.13 34.57 15.3
68. Bulgaria 18.55 0.37 0.37 0.11 36.62 20.6
69. Cape Verde 45.21 0.39 0.28 0.17 33.63 279
70. China - -_ - - -_— -
71. Colombia - 0.12 0.09 0.06 10.41 6.9
72. Cuba 1.1 0.46 0.30 0.15 37.96 21.2
73. Dzibouti 65.10 0.17 0.1 —. 13.77 18.2
74. Dominican Rep. —_ 0.20 0.20 0.02 19.60 11.0
75. Ecuador 0.00 0.00 0.00 0.00 0.00 0.0
76. Egypt 19.97 0.09 0.09 0.09 8.68 75
77. El Salvador — 0.39 0.22 - 30.32 15.6
78. Fizi 52.98 1.18 0.24 0.12 70.83 378
79. Georgia - 0.16 0.16 0.03 15.92 248
80. Guatemala - 0.18 0.08 0.07 12.86 8.1
81. Guyana 25.07 0.21 0.16 — 18.38 245
82. Honduras 5.01 0.25 0.156 0.05 20.05 248
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83. Indonesia 2.61 0.10 0.10 0.02 10.44 15.5
84. Iran(IR) —_ —_ — — —_ —_
85, Iraq -_ _— —_— —_ - —
86. Jamaica 16.18 0.16 o.M 0.04 13.78 8.5
87. Jordan 17.82 0.17 0.04 0.07 10.51 6.8
88. Kazakhstan - - — - - —_
89. Kiribati -— — — - -_ _—
90. Malidives 38.91 0.13 0.08 0.02 10.47 5.3
91. Marshall Islands _ -— — - — —
92. Micronesgia - - —_— — — —_
93. Morocoo 11.12 0.40 0.24 0.11 32.24 29.5
94. Namibia 13.81 0.38 0.15 0.09 26.7 16,3
95. Palestine 32.88 0.17 0.17 -_ 17.26 18.7
96. Paraguay 10.18 0.12 0.03 0.02 7.64 8.3
97. Peru - 0.38 0.38 0.10 38.37 215
98. Philippines 1.61 0.14 0.07 0.02 10.75 1.9
99. Romania —_ 0.19 0.19 0.06 19.24 10.2
100. Samoa 7.33 0.31 0.10 0.08 2027 16.9
101. Serbia & Montemegro 14.51 0.18 0.07 0.04 12.46 78
102. Sri Lanka 28.78 0.1 0.07 0.00 8.93 1.5
103. Suriname -_— 0.25 0.25 0.05 25.00 13.2
104. Swaziland 9.83 0.39 0.30 0.12 34.80 30.9
105. Syria 73.37 0.14 0.14 0.09 13.76 14.2
106. TFYR Macedonia 14.96 0.46 0.18 0.10 31.92 19.3
107. Thailand 21.50 0.12 0.12 0.07 12.10 6.6
108. Tonga —_ - — - —_ —
109. Tunisia 7.863 0.14 0.1 0.06 12.21 6.5
110. Turkmenistan -— _ - - - -
11, Ukrine 11.48 0.19 0.19 - 19.13 23.7
112, Vanuaru 43.82 0.35 0.35 0.18 35.06 35.7
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Lower Middie income 20.22 0.26 0.17 0.07 21.35 17.4
113. Antigua & Barbuda - 0.33 0.33 - 33.09 43
114, Argentina - 0.19 0.1 0.05 15.16 48 .
115. Barbados - 0.16 0.06 0.10 9.85 3
118, Belize 20.25 0.43 0.30 0.13 36.71 13.1
17. Botswana 13.81 0.33 0.08 0.04 20.72 7.0
118. Chile 12,60 0.59 0.59 0.09 58.93 16.2
119. Costa Rica - 0.08 0.05 0.00 5.54 15
120. Croatia 50.42 0.20 0.20 0.07 20.17 4.5
121. Czech Republic .83 0.30 0.30 0.16 30.08 5.0
122. Dominica 0.19 0.26 0.22 0.07 23.90 8.6
123. Equatom.l Guinea - — - -— —_— —
124, Estonia 6.80 0.30 0.16 0.12 22.41 5.0
125. “Gabon - 0.34 0.16 - 2480 8.9
126. Grenada - 0.26 0.22 0.07 23.90 7.7
127. Guadeloupe 24.18 0.45 0.45 0.15 44.74 -
128. Hungary 3.04 022 0.10 0.12 15.76 3.0
129. Latvia 5.22 0.38 0.08 0.10 21.91 6.0
130. Lebanon 47.17 0.47 0.47 0.09 47.04 14.0
131. Libya - - — - - -
132. Lithuania - 0.10 0.10 0.04 10.16 2.7
133, Malaysia 5.36 0.14 0.10 0.01 12.08 37
134. Mauritiue - - - - - -
135. Mayone - - - - - -
136. Mexico - 0.14 0.14 0.08 14.11 2.7
137. Northern Marianas - - - - - -
138. Oman 36.27 0.14 0.12 0.03 12.95 2.1
139. Panama - - - - - —_
140. Poland - 0.23 023 0.07 23.19 6.3
141, Russia - 0.15 0.08 0.06 11.27 5.2
142, Seychelles - 0.77 0.39 0.19 57.88 9.3
143. Slovak Republic 18.82 0.30 0.12 0.1 21.16 5.1
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144, South Africa 22,54 0.41 0.41 0.12 40.85 17.8
145. St. Kitts and Nevis — _ —_ — - -
146. St. Lucla 9.19 0.26 0.20 0.07 22.98 6.8
147. St. Vincent 9.19 0.28 0.20 0.07 22,98 8.3
148. Trinidad & Tobago 24.08 0.26 0:09 0.06 17.48 27
149. Turkey — —_— — —_— - —_
150. Uruguay — 0.37 0.37 0.04 37.06 11.6
151, Venezuela 23.27 0.39 0.09 0.06 24.04 8.3

Upper middie income 14.04 0.30 0.21 0.08 25.26 6.8
152, Andorra - 0.54 0.33 - 44.12 -
153, Aruba 28.25 0.40 0.18 0.08 29.21 2.0
154, Australia 18.94 0.29 0.01 0.19 15.25 0.8
155. Austria 24.08 0.38 0.36 0.27 36.64 16
156. Bahamas 49.75 0.33 0.15 0.05 24.21 19
157. Behrain 21.18 0.12 0.10 0.13 10.84 0.9
158. Belgium 30.23 0.30 0.24 0.18 27.51 13
159 Bermuda 9.99 0.30 0.30 - 30.25 1.0
160. Brunei Darussalam 23.95 0.24 0.12 0.08 18.20 18
161. Canada - 0.20 0.20 0.12 20.62 1.0
162. Cyprus 31.72 0.08 0.08 0.02 8.33 0.5
163. Denmark 16.06 0.12 0.12 0.03 12.28 0.4
164. Faroe Islands 16.06 0.49 0.32 - 41.00 -
165. Finland 21.64 0.19 0.19 0.13 19.64 0.9
166. France 36.28 0.79 0.42 0.16 61.25 3.0
167. French Guiana 24.18 0.41 0.41 0.13 41.62 5.8
168. French Polynesia 2450 0.84 0.84 0.34 85.20 6.3
169. Germany 24.12 0.59 0.35 0.23 47.75 23
170. Greece 24.06 0.40 0.40 0.13 40.30 a7
171. Greeniand 64.83 0.28 0.20 0.06 24.43 —
172. Guam - 0.25 0.25 0.05 25.25 -
173. Guemsey 61.30 0.26 0.26 0.18 26.53 1.0
174. Hong Kong, China 12.87 0.02 0.00 - 1.31 0.1
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175. Iceland 46.13 0.17 0.17 0.16 17.20 0.7
176. Ireland 12.08 0.39 0.23 0.16 31.22 1.4
177. Israel 22.12 0.14 0.19 0.08 16.84 1.2
178. Italy . 48.37 0.30 0.30 0.18 30.28 1.7
179. Japan 26.79 0.27 0.18 0.04 22.59 0.8
180. Jersey 61.30 0.26 0.26 0.12 26.53 -
181. Korea (Rep.) - —_ —_ - —_ _
182. Kuwait - 0.14 0.14 0.07 13.76 0.9
183. Luxembourg 36.28 0.15 0.09 0.15 12.16 0.3
184. Macao, China. -— 0.13 0.07 0.03 10.36 0.7
185. Malta 14.19 0.57 0.33 0.09 45.26 5.0
186. Martinique 24.18 0.45 0.45 0.15 45.19 3.5
187. Neth. Antilles - 0.48 0.48 0.14 48.36 53
188. Netherlands 30.23 0.42 0.42 0.28 42,74 20
189. New Caledonia - — — - —_ -
190. New Zealand 23.81 0.61 0.61 0.14 61.15 4.7
191. Norway 30.63 0.43 0.43 0.12 . 43.15 1.2
192. Portugal. -_ 0.42 0.42 0.18 42.74 4.3
193. Puerto Rco 25.00 0.156 0.15 0.10 15.16 1.6
194, Qatar 82.39 0.20 0.20 0.1 19.97 0.8
195. Reunion 6.05 0.41 0.23 0.19 32.45 -
196. Saudi Arabla 53.32 0.23 0.23 0.07 22.89 3.0
197. Singapore — 0.13 0.13 0.03 13.31 0.8
198. Slovenia 21.25 0.22 0.03 - 12.62 1.3
199. Spain 30.23 0.25 0.25 0.18 25.85 1.8
200. Sweden 12.87 0.51 0.04 0.16 28.06 1.2
201. Switzerand 37.98 0.77 0.62 0.16 70.15 2.1
202. Taiwan, China 31.30 0.19 0.1 0.08 15.21 1.4
203. United Arab Emirates 44.91 0.07 0.05 —_ 5.78 0.4
204. United Kingdom - 0.09 0.08 0.09 8.84 0.4
205. United States —_ 0.10 0.10 0.10 10.10 0.3
206. Virgin Mands(US) - - - - - -
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High Income 27.35 0.32 0.26 0.13 28.49 1.8
World 21.01 0.27 0.20 0.09 23.77 25.2
Africa 13.63 0.29 0.20 0.09 24.31 70.05
Americas 13.30 0.28 0.21 0.08 24.68 10.63
Asia 21.48 0.15 0.12 0.05 13.56 13.44
Europe 21.52 0.31 0.23 0.12 27.36 6.33
Oceania 24.48 0.56 0.34 0.15 44.43 17.03
[Trans/ation] started international long distance call facility, which is

SHRIMATI KIRAN MAHESHWARI: Mr. Speaker, Sir,
on the table it has been stated in the reply placed by
the hon'ble Minister, that the pulse rate of Airtel, Reliance
an VSNL at international level is comparatively very low
as compared to BSNL.

Through you, | would like to ask the hon'ble Minister
whether with a view to promote trade in. SAARC countries
the Government do not think that the pulse rate of BSNL
at international level should be lower than other telecom
service providers?

DR. SHAKEEL AHMAD: Mr. Speaker, Sir, the pulse
rate of every telecom operator is not fixed. The duration
of call also vary, and Somewhere the pulse rate is of
three minutes and somewhere it is of 30 seconds Every
operator has different pulse rates, therefore uniformity is
not possible. SAARC countries are our friendly countries
and BSNL PSUs are operating in those countries. Beside
that, TRAI has the right to fix tariffs. TRAI gives facility
to common people in rural areas with certain instructions.
Beside that, for forbearance the people will use sim of
the company which will provide them more benefit. They
will not use the sim of company which will not provide
them benefit. | am also of the opinion that SAARC
countries are our friends, they should have better and
simplified telecom services.

SHRIMAT! KIRAN MAHESHWARI: Sir, | am not
satistied with this reply, because it seems that the time
limit for executing this task has not been fixed. Only
Airtel, Reliance and VSNL are providing long distance
international call services, whereas BSNL has not yet

called ILD. Broadband facility at the rate of Rs. 250 per
month is given for residential purpose and if unlimited
service is availed, it costs Rs. 900 per month. If we use
broadband service, we have to give Rs. 700 per month.
| would like to ask the hon'ble Minister whether the
Govemnment propose to start unlimited broadband service
for business purposes If so, the time by which it is likely
to be done? ’

DR. SHAKEEL AHMAD: As | have said, TRAI has
the right to fix rates for rural areas. After that Telecom
companies offer various packages. Some are charging
low rental and some are charging high rental, at some
places pulse rate is low, somewhere it is high. We started
broadband services in 200 cities at the initial phase. We
have given 4000 broadband connections. There is no
difference between business and private operators. But
we definitely want, that broadband connections should be
provided at cheapest rates, whether it is used for business
or domestic purposes more and more people should be
able to use it. We have fixed a target of giving nine
million new broad band connections during the current
year.

SHRIMAT! KIRAN MAHESHWARI: Mr. Speaker, Sir,
my question was whether it would be made unlimited for
the business purpose, | have not got the reply.

DR. SHAKEEL AHMED: Sir, the telecom companies
present their proposals from time to time and the
consumers choose the package which they like. The
Government, the BSNL definitely want the expansion of
broadband, and our broadband has been a great success,
but we are sorry that we are not able to meet the
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demand. We will try to fulfill the demand at the earfiest.
The consumer chooses the package which suits his needs
from the various packages available.

[English]
MR. SPEAKER: So you have no proposal to reduce.

SHRI! A.V. BELLARMIN: Sir, | want to know whether
the Government will consider to remove the disparities in
the tariff rates among the tele-service providers in India
and ensure a uniform tariff levied through the country the
first.

MR. SPEAKER: He has answered it.

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): Sir, |
may be permitted to add to that. The problem, as my
colleague has put it, is that the tariff is not fixed by the
TRAI, who is the regulator supposed to fix the tariff. The
concept which is being given by the tariff is the concept
of forbearance. We have a heafthy compstition between
the existing operators. They are at liberty to have various
packages, as my colleague put it. Sometimes, the rental
charges may be free, the pulse rate may be high or they
can reduce the pulse rate and rental charges may be in
excess, including the other facilities. Likewise, they are
giving separate packages.

Even in the other House, when | was responding to
a question, a specific question was asked by an hon.
Member....

MR. SPEAKER: You need not refer to that.

SHRI A. RAJA: Sir, even here, generally, | am being
asked by the hon. Members whether the tariff is going to
be fixed or not. This point is well taken for the last 15
days in both the Houses. We have decided that let us
refer the matter back to the Regulator and if any solution
is available, then | will come back to the House.

[Transiation/

SHR!I SHAILENDRA KUMAR: Mr. Speaker, Sir,
Shrimati Kiran Maheshwari has raised very ‘300d question
about the tarrif. The hon'ble Minister has aiso given reply
in this regard. Everything depends on better network and
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better services. BSNL has received very poor response
in comparison to rates and networks of various companies.
The rural areas have also found a mention in the reply.
| would like to tell the hon'ble Minister that the situation
there is very bad. The PCO owners are doing business
everywhere. They are depending on telecom network of
other companies except BSNL will the Government make
provision for increasing networking facility and reducing
rates of BSNL for entering in the competition?

[English]

SHRI A. RAJA: Sir, again the quality also is being
controlied and monitored by TRAI. | have not come across
any specific allegation against BSNL or MTNL, owned by
the Government as PSUs, that the quality of services
are comparably less than the other private operators. With
regard to the rural tele-density, we have achieved more.
The Govermment commitment is that by 2007, we have
to reach seven percent, but we have reached more than
that.

MR. SPEAKER: Q.No0.247—Shri Bapu Hari Chaure—
not present.

Shrimati Bhavana Pundalikrao Gawali—not present.
Q.No. 248—Shri Prakash B. Jadhao—not present.
Shri Chandra Mani Tripathi

Minimum Support Price for Cotton

+
*248. SHRI CHANDRA MANI TRIPATHI:
SHRI PRAKASH B. JADHAO:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the minimum support price of cotton fixed by the
State Governments particularly Maharashtra during the
current year alongwith the cost of production of cotton in
different areas;

(b) the extent to which farmer’s interests have been
safeguarded thereunder; and

(c) the details of cotton production during the last
three years, State-wise?

14
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THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PuUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) A
statement is laid on the Table of the House.

Statement

(a) anq (b) The Minimum Support Prices (MSPs) of
cotton are fixed by the Union Government and not by
the State Governments.

Government of India fixes MSPs for two basic
varieties of cotton viz. medium staple cotton (i.e. J-34/F-
414/H-777) and long staple cotton (i.e. H-4) on the basis
of recommendations of the Commission for Agricultural
Costs and Prices (CACP) at the country level. While
recommending the MSP, the CACP takes into account
the relevant factors including the cost of production of
cotton. The projected costs of production (measured in
terms of A2 + FL cost viz. all expenses in cash and kind
including rent paid for leased-in land and imputed value
of wages of family labour) of cotton for the country and
the MSPs for those basic varieties for the 2007-08 season
are as follows:
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Iltems . Cotton season
2007-08

Weighted average A2 + FL cost 1528.11

(in Rs. per Quintal)

MSP for medium staple 1800

(F-414/H-777/J-34) (Rs. per Quintal)

MSP for short staple (H-4) 2030

(Rs. per Quintal)

After the Government fixes the MSP for aforesaid
two basic varieties of cotton, the Textile Commissioner,
Ministry of Textiles fixes the MSP for other 26 varieties
of Fair Average Quality with regard to their quality
differentials, normal price differentials and other relevant
factors.

The Government also arranges the procurement of
cotton through the designated agency viz. the Cotton
Corporation of India (CCl). During the ysar 2006-07, the
CCl has purchased 11,78,455 bales (of 170 Kgs. each)
of cotton.

(c) The State-wise details of cotton production during
the last three years are shown below:

(Production in lakh Bales of 170 Kg each)

States 2006-08 2006-07 2007-08
1 2 3 4

Andhra Pradesh 2108.0 2127.0 2097.0
Gujarat 6772.0 8787.0 9000.0
Haryana 1499.0 1814.0 1912.0
Karnataka 554.0 440.0 258.0
Kerala 35 2.0 0.0
Madhya Pradesh 745.1 829.0 425.0
Maharashtra 3160.0 4950.0 5805.0
Meghalaya 7.8 0.0 0.0
Orissa 1448 108.0 146.0
Punjab 2395.0 2678.0 2440.0
Rajasthan 880.5 747.0 763.0
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1 ' 2 3 4
Tamil Nadu 2133 174.0 82.0
Uttar Pradesh 52 1.0 0.0
West Bengal 6.0 23.0 0.0
Others’ 48 16.0 14.0
All India 184990 22606.0 22943.0

*Others include Assam, Chhattisgarh, Himachal Pradesh, Mizoram, Nagaland, Tripura and Pondichery.

[Translation]

SHRI CHANDRA MANI TRIPATHI: Mr. Speaker, Sir,
| had asked a question to the Minister of Agriculture
regarding minimum support price of cotton. The hon’ble
Minister has stated in his reply that the Government of
India fixes minimum support prices for two basic varieties
of cotton viz. madium . stapple cotton and long stapple
cotton on the basis of recommendations of the
Commission for Agricultural Costs and Prices at the
national level. The Minister has stated this, but | would
like to know as to what is the cost of production of
quintal one cotton about which he has discussed here,
because the same cotton goes to the factory and when
the cloth is manufactured, then its price goes up very
high. But, when the matter comes up to pay the farmers,
a vague reply is given and thus, they do not get the
proper support price. | would like to know as to what is
the actual cost of production of one-quintal cotton and
on the basis of it how much support price has been
fixed.

[Eng¥ish]

SHRI SHARAD PAWAR: It has also been given in
the reply that the weighted average of A2 and FL costs
per quintal is Rs. 1528.11. This is for the cotton season
of 2007-08. Of course, this is a weighted average for all
over India. Andhra Pradesh has a different situation;
Andhra Pradesh has got Rs. 1163 per quintal cost; Gujarat
has got Rs. 1420 per quintal cost; Haryana has got
Rs. 1349 per quintal cost. Like that, it differs from State
to State, but the weighted average is Rs. 1,528 per
quintal. When the 1,528 is the weighted average for the
whole country, the MSP for the medium stagde has been
given Rs. 1,800 per quintal and for short staple it is
given Rs. 2,030 per quintal. But, as on today, whatever

information | am getting, today’s market price is higher
than the price which has been fixed by the Government
of India. In fact, the purchases from the Cotton
Corporation of India are also not up to the mark.

[Transiation]

SHRI CHANDRA MANI TRIPATHI: Sir, | have seen
the thing which has besn mentioned by him, but | would
like to know particularly as to what cost or expense is
involved on its production and in comparison to it how
much support price is fixed. But, the hon'ble Minister has
given no reply of it. in Maharashtra, maximum number of
farmers are committing suicide, whereas the hon'ble
Minister comes from this State, so will he take some
effective measures to protect the interests of the farmers
by fixing support price more than what has been fixed
today?

[English]
MR. SPEAKER: He is a Minister for India.
[Transiation)

SHRI SHARAD PAWAR: This policy is for the whole
country which includes Maharashtra also.

[English/

As | said, the weighted average cost per quintal is
Rs. 1,628; and it is given Rs. 2,000 per quintal.

...(Interuptions)

SHRI K.S. RAO: The hon. Minister in his reply has

stated that the CACP is deciding the Minimum Support * .

Price on the basis of the projected cost of production
where he says, it is measured in terms of A2+FL costs,
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all expenses in cash and kind including the rent paid for
the leased—in land and imputed value of wages of the
tamily labour.

MR. SPEAKER: That is there.

SHRI K.S. RAO: Yes, Sir. What | want to say is that
a lot of cotton growers, cotton growing farmers are
committing suicides on the basis that they are not getting
even the input cost in their own land where they are not
paying lease, whereas the hon. Minister says he is
including even the leased-in land price. Actually even this

year there were cases of suicides, and there is huge .

demand uproar to increase the MSP of the cotton from
Rs. 2,000 per quintal to Rs. 3,500 per quintal. So, |
would like to know from the hon. Minister whether he will
verify whether this rent of leased land also Is included in
the price correctly.

MR. SPEAKER: He has said that.

SHRI K.S. RAO: He has said it. If so, | would like
to know whether he will consider the demand of the
cotton growers to increase the price to Rs. 3,500 per
quintal.

SHRI SHARAD PAWAR: Generally, when we get a
report from the CACP, CACP does not take a final view
about the price. Ultimately, the Cabinet takes a final
decision about CACP on the basis of the recommendation
of the CACP. Whatever the decision has been, that
decision has been taken for the whole yearly cotton
season and for the entire country.

You cannot change the decision for every month or
every year because that will invite a serious problem. |
have to make one position very clear. When there is a
shortage, in that year the Government do announce an
additional bonus but for the last two years, the country’s
cotton production is one of the highest, which the country
has seen. Secondly, the domestic and international
markets are also very good, and that is the reason why
there is no other decision has been taken.

[Translation]

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir,
production of cotton is the highest in the Vidharbha region
of Maharashtra State and so is the production of
sugarcane in that region. So the Govemment should take
a decision to bring cotton mills on co-operative level for
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the cotton producers on the same line co-operative sugar
mills have been setup for manufacturing sugar from
sugarcane. | would like to know whether the Government
intend to make such an experiment for cotton on co-
operative basis?

SHRI SHARAD PAWAR: Sir, although some States
have taken a decision in this regard, but as far as
Maharashtra is concerned, ginning pitching mill has been
set up at co-operative level. At the same time, co-
operative spinning mills have also been set up in some
districts. But there has not been good experience about
the co-operative sector, particularly the spinning mills for
the last many years. All the spinning mills have suffered
big losses there and this probiem is also before the State
Govemment.

[English]

MR. SPEAKER: Q. No. 249—Shri Rayapati Sambasiva
Rao—not present.

Shri S.K. Kharventhan.
Upliftment of Construction Workers

*249. SHRI S.K. KHARVENTHAN:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Government proposes to formulate a
comprehensive policy for the overall upliftment of the
labourers in the housing sector/construction industry;

(b) if so the details thereof; and

(c) the steps taken by the Govemment to provide
social security like job security, better working conditions,
medical care etc. to the workers engaged in housing
sector/construction industry?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) to (c) A statement is laid on the Table
of the House.

Statement

The Government have enacted the Building and other
Construction Workers (Regulation of Employment &
Conditions of Service) Act, 1996 and the Buiiding and
Other Construction Workers' Welfare Cess Act, 1996 for
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the betterment of working and living conditions of workers
engaged in construction Industry. The Building and other
Construction Workers (Regulation of Employment &
Conditions of Service) Act, 1996 envisages constitution
of State Building and Other Construction Workers' Welfare
Boards at State level for providing various welfare/social
security measures to the building and other construction
workers, ke immediate assistance in case of accident,
medical assistance in case of major ailments, group
insurance, maternity benefit to female workers, education
to children and old age pension. The legislation has
provisions for regulating service conditions as well as
detailed provigions for safety and health of the construction
workers at workplace. Regarding regulatory provisions,
implementation of the Act in respect of establishments
under the Central sphere lies with the Central industrial
Relations Machinery (CIRM) and in case of establishments
in the State Governments, the responsibility rests with
the State Government.

The Government has introduced the ‘Unorganized
Sector Workers Social Security Bill, 2007' with the
objective to provide social security to the workers,
including building and other construction workers, in the
unorganized sector.

SHRI S.K. KHARVENTHAN: Sir, construction workers
are -a part of the country’s unorganized sector, which
accounts for 93 per cent of the total workforce of 457
million people. However, their situation has not improved
since Independence. They have no guarantee of regular
employment and they work for low wages without medical
and other benefits.

The Committee headed by Dr. Arjun Sengupta has
recommended various benefits ‘like health insurance,
maternity benefits, insurance to cover natural and
accidental death, old age pension, efc. ...//nternyptions)

MR. SPEAKER: Please put your question. There is
not much time.

SHRI S.K. KHARVENTHAN: Sir, | would like to know
from the hon. Minister whether all the recommendations
contained in Dr. Arjun Sengupta's Committee Report have
been implemented. If not, the reasons thereof and the
time by which it is likely to be implemented.

SHRI OSCAR FERNANDES: Sir, as tar as
constructiom~workers are concerned, there are already
Acts, that is, the Construction Workers Regulation of
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Employment and Conditions of Service Act, 1996 and
the Building and Other Construction Workers Welfare Cess
Act, 1996. Sir, through these Acts, we have been able to
provide social security to the workers in case of accidents,
loss of limbs and death, and this cess is being used for
the welfare of the construction workers.

Other than that, the question raised by the hon.
Member is about Dr. Arjun Sengupta Committee's Report.
Sir, the Unorganized Sector Workers' Bill has been
introduced in both the Houses of Parliament and we will
be able to deal with the problem of the construction
workers.

SHRI S.K. KHARVENTHAN: Sir, the Government of
Tamil Nadu has implemented their own legislation for the
welfare of the building and other construction workers
and formed the Tamil Nadu Construction Workers' Welfare
Board’ for them. Some States have implemented the
Central legisiation and the remaining States have not
implemented any laws for their welfare 8o far.

| would like to know whether the Union Govemment
has issued any orders/directions to the State Govemments
which have not so far implemented the laws for the
welfare of the construction workers, and if not, the reasons
thereof.

MR. SPEAKER: The Central Act should be applicable
everywhere.

SHRI OSCAR FERNANDES: Sir, we have taken up
the matter with every State. Eighteen major States in the
country have already accepted and implemented it aiso.
We are trying to bring in line the rest of the States, and
we are monitoring the matter on regular intervais to see
that every State will implement this law.

MR. SPEAKER: Q. No. 2560—Shri Raghunath Jha—
not present.

Q. No. 251—S8hri Harisinh Chavda—not present.

Shri Mansukhbhai D. Vasava—not present.

Q. No. 252—Shri M.P. Veerendra Kumar.
Decline In Export of Textiles

+
*252. SHRI M.P. VEERENDRA KUMAR:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of TEXTILES be pleased to state:
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(a) whether the textile industry in the country is
heading for recession owing to sluggish orders for exports
which have fallen considerably during the first three
months of the current fiscal year, and

(b) if so, the reasons therefor and the steps taken
by the Government to ensure the continuity of the jobs
of the workers in the industry?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) A
statement is laid on the Table of the House.

Statement

(a) The provisional data of the Directorate General
of Commercial Intelligence & Statistics, Kolkata, indicates
a decline in India's textiles exports during the first quarter
of current financial year by 14% in US dollar terms and
22% in Rupee terms compared to corresponding period
of preceding year.

(b) The Government is seized of the submissions of
textiles export promotion councils and other industry
associations, which mainly attribute the decline; in India's
textiles exports to recent appreciation in the value of the
Iindian rupee vis-a-vis the US Dollar. As per Textiles
Industry estimajes; export of Rupees one crore result in
incremental employment of 35 jobs. The Government has
taken certain measures to strengthen the textiles industry,
which include increase in Duty Entitiement Pass Book
and Duty Drawback rates, exemption from service tax on
select services, reduction in interest rates of pre-shipment
and post-shipment credit and faster clearance of arrears
of terminal excise duties and Central Sales Tax.

MR. SPEAKER: | have got you the reply. Now,
Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
[English]
Performance of Grain Banks Scheme

*242. SHRI G. M. SIDDESWARA: Wili the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:
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(a) the details of the Grain Banks Scheme being
implemented in the tribal areas in the country for providing
food security;

(b) whether any assessment has been made
regarding the impact of the scheme in providing food

security;
(c) if so, the details thereof and the outcome thereof;

(d) whether there is any proposal to extend this
scheme to the entire country;, and

(e) it so, the details thereof and the time by which
it is likely to be extended?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The Village
Grain Banks Scheme is being implemented by the
Department of Food and Public Distribution from
2005-06 in chronically food scarce areas like drought/
natural calamity prone areas, the tribal areas, hot and
cold deserts and far flung inaccessible hilly areas. Under
the scheme, 30-40 Below Poverty Line and Antyodaya
Anna Yojana families can set up grain banks in a village
identified by a State Government in tribal and non-tribal
areas. The Village Grain Banks are to be managed by
Village Panchayats, Women's Self Help Groups and Non-
Governmental Organizations.

The objective of the scheme is to provide a safeguard
against starvation during periods of natural calamity or
lean season when food insecure households do not have
sufficient resources to purchase food. Such households
can borrow foodgrains from the Grain banks.

The scheme has foodgrains component and cash
component. Government releases foodgrains @ one
quintal per member family as one time grant to the grain
bank. For weights and measures, storage bins, training
of member families and transportation, the Govemment
releases funds as one time grant.

Details of Village Grain Banks sanctioned and funds
for them released by the Department of Food and Public
Distribution are given in the enclosed statement.

(b) and (c) The Department is getting the scheme
evaluated by World Food Programme in Orissa,
Chhattisgarh and Madhya Pradesh. The evaluation has
not been completed.

(d) and (e) The scheme is applicable to ali States
and Union Temitories. its implementation during the 11th
Plan period has been approved.
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Statement
Vikage grain banks sanctioned by department of food and pubkic distribution
Name of State No. of VGB No. of VGB Total of Total Funds
Sanctioned during sanctioned during Column. released
2005-06 2006-07 (2&3) (fig. in Lakh of Rs.)
Maharashtra - 1377 1377 936.29
Andhra Pradesh 1214 3743 4957 .3132.84
West Bengal - 170 170 108.20
Gujarat - 226 226 133.82
Madhya Pradesh 926 - 926 476.38
Orissa 240 - 240 152.76
Tripura 13 - 13 8.27
Chhattisgarh 2682 1642 1804 1211.86
Jharkhand 683 - 583 371.08
Meghalaya 44 - 44 28.00
Uttar Pradesh - 500 500 257.60
Assam - 100 100 63.65
Sikkim - 80 80 50.92
Himachal Pradesh - 55 55 35.01
Nagaland - 160 150 95.47
Uttarakhand - 55 55 35.01
Manipur - 93 83 69.19
Total 3282 8191 11473 7155.33
[Transiation] Telecommunication Sector in the country, especially in

Private Companies in Telecom Sector

*247. SHRI BAPU HARI CHAURE:
SHRIMATI BHAVANA PUNDALIKRAO GAWALI:

Will the Minister of COMMUNICATIONS AND

INFORMATION TECHNOLOGY be pleased to state:

participation of

(a) whether the Government is encouraging more
companies in the

private

Maharashtra;

(b) it so, the details thereof alongwith the reasons
therefor; and

(c) the break up of density of telephone connections
in rural and urban areas circle-wise in the country,
especially in Maharashtra?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and
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(b) Given the central aim of New Telecom Policy-1999
(NTP-99) to ensure rapid expansion of teledensity,
Government, in the public interest in general and
consumer interest in particular and for the proper conduct
of telegraphs and telecommunications services, has issued
licences to Private as well as Public Sector Companies
for telecom access services throughout India including
Maharashtra. This has resulted in reduction in telecom
tarift and unprecedented growth of telecom services due
to competition.

(c) The circlewise break up of density of telesphone
connections in rural and urban areas in the country
including Maharashtra as on 30.09.2007 is given in the
enclosed statement.

Statement

Rural and Urban tele-density
(Status as on 30.9.2007)

Si.No. Name of Circle Tele-Density

Rural Urban

1 2 3 4

1. Andaman and Nicobar Islands 13.45 23.72
2. Andhra Pradesh 8.50 63.21
3. Assam 2.61 64.45
4. Bihar 245 70.45
5. Chhattisgarh 1.08 12.96
6. Gujarat 13.17 52.45
7. Haryana 13.64 54.79
8. Himachal Pradesh 26.90 98.46
9. Jammu and Kashmir 6.29 51.88
10.  Jharkhand 1.07 10.96
11, Karnataka 9.30 65.41
12.  Kerala 2.7 87.36
13. Madhya Pradesh 3.69 47.68
14. Maharashtra (excluding 9.58 48.32

Mumbai)
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1 2 . 3 4
15.  North East-l 5.38 7422
16.  North East-ll 2.80 25.18
17. Orissa 5.48 44.99
18.  Punjab 17.98 79.00
19.  Rajasthan 9.37 51.98
20. Tamil Nadu (excluding 12.82 47.65

Chennai)
21.  Uttarakhand 4.58 23.00
22.  Uttar Pradesh 4.29 48.55
23.  West Bengal (excluding 5.63 44.93
Koikata)
24.  Kolkata 0.00 49.02
25. Chennai 0.00 86.91
26.  Delhi 0.00 98.70
27. Mumbei 0.00 7277
Al India 7.30 56.93
[English]

Standard of Sainik Schools

*250. SHR!I RAGHUNATH JHA: Will the Minister of
DEFENCE be pleased to state:

(a) whether the standard of Sainik Schools in the
country has declined over a period of time;

(b) if 80, the details thereof and the reasons therefor;

(c) the steps taken to maintain high standards of
education in the Sainik Schools;

(d) whether there is any proposal to open more Saink
Schools in the country; and

(e) if so, the details thereof?

THE MINISTER OF DEFENCE (SHR! A.K. ANTONY):
(a) to (8) The objectives of Sainik Schools is to create
an opportunity in each state to contribute to the officers
pool In the armed forces and to bring public school
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education within the reach of the common man. There
has been a constant improvement in the academic
standards of Sainik Schools. A statement showing this
trend is enclosed. However, the infrastructure standards
and general facilities of these Schools have been facing
a decline.

With a view to maintain the academic standards in
Sainik Schools, an elaborate programme of in service
training to the teachers and competition oriented training
for the cadets is being implemented with the assistance
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training grants to the schools with a view to upgrade
training infrastructure and skills.

Sainik Schools are established on receipt of a specific
request from a State Govermment agreeing to provide
land alongwith funds for the creation and maintenance of
basic infrastructure, equipment and facilities besides
scholarships for the cadets of the State. There are
22 Sainik Schools functioning in the country. The Ministry
of Defence has accorded ‘in principle’ approval for the
establishment of new Sainik Schools at Chingchip

of experts from the Services and professional educational (Mizoram), Ravangla (Sikkim) and Ambikapur
ingtitutions/bodies. The Ministry of Defence also provides (Chhattisgarh).
Statement

A. National Defence Academy (NDA) Selections

Year Total Intake Number of Sainik Percentage share of
(both terms) School Students Sainik School
selected - Students

2003 802 102 16.9%

2004 623 125 20.0%

2005 596 114 19.1%.

2006 667 1m 26.6%

2007 643 162 25.1%

B. CBSE Class-X Board Examinations

Year Number appeared Number passed Pass percentage Percentage of
1st Divisions

2003 1548 1513 97.7 80.29

2004 1550 151 97.61 86.12

2005 1588 1567 98.78 88.79

2006 1606 1870 97.75 856.24

2007 1621 1621 100 91.47

C. CBSE Ciass-X!| Board Examinations

Year Number appeared Number passed Pass percentage Percentage of
1st Divisions

2003 963 897 93.14 77.36

2004 893 770 86.22 66.34

2005 908 784 87.44 71.585

2008 095 924 92.86 66.12

2007 995 971 97.29 87.10
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[Translation/
System for Fixing Minimum Support Price

*251. SHRI HARISINH CHAVDA:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the details of the recommendations made by the
Swaminathan Commission with respect to fixing of
Minimum Support Price (MSP) for various crops in the
country during the last two years and the current year;

(b) whether the Government proposes to make the
Commission for Agricultural Costs and Prices (CACP) a
statutory body and also to bring changes in the present
system of fixing prices by it;

(c) it so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) The
National Commission on Farmers (Swaminathan
Commission) has recommended that:

(i) the Minimum Support Price (MSP) needs to keep
pace with rising input costs,

(i) Pulses and Coarse cereals should be purchased
for PDS at reasonable MSP.

(ii) MSP mechanism should be implemented
throughout the country,

(iv) Procurement price could be higher than MSP.

(v) MSP should be at least 50 per cent more than
the weighted average cost of production.

The Government fixes the MSP for crops based on
the recommendations of the Commission for Agricultural
Costs and Prices (CACP) which, inter-alia, takes into
account the cost of production of respective crops.
However, it needs to be recognized that there cannot be
any mechanical linkage between cost of production and
MSP since cost per quintal varies from year to year
depending on the yield level. Further, the MSP fixed for
the selected crops is uniform for all the states and the
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designated agencies intenvene in the market when the
market prices tend to rule below the fixed MSP. Also, in
sltuations when purchases by the designated agencies at
given MSP are not adequate to meet the PDS
requirement, higher price is offered through granting bonus
over and above the MSP. The CACP is an expert body
giving recommendations and providing professional advice
to the Government on agricultural price policy and related
matters. As such, CACP Is autonomous in its functioning.

[English]
Utilisation of Spectrum

*253. SHRI GIRDHAR! LAL BHARGAVA: Wil the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Telecom Regulatory Authority of India
(TRAI) has proposed to enforce more accountability on
the Spectrum allotted to PSUs and the Government
Departments at no cost or at a very low cost;

(b) if 8o, the details thereof;

(c) whether TRAI has observed that the Spectrum
allotted to PSUs and the Government Departments are
not fully utilized and remain idle;

(d) if so, the details thereof and the reasons therefore;
and

(e) the action taken by the Government in this
regard?

THE MINISTER OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) to
(d) TRAI, in its recent recommendations on “Review of
license terms and conditions and capping of number of
access providers” dated August 28, 2007 has observed,
among others, that presently, large parts of the spectrum
have been set aside for use by public sector (e.g.
government departments, state-owned enterprises,
military). Subjecting public spectrum use to market
discipline can result in widespread efficiency gains within
and beyond the public sector, etc.

(e) Government has already initiated action to get
the spectrum required for mobile services and Broadband
Wireless Access (BWA) released from Defence and PSUs.
Further, spectrum charges are levied to all PSUs and
Government Department/Organizations with a view to
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ensuring efficient and optimal usages of spectrum allotted
to them.

Procurement of Rice

“254. SHRI TATHAGATA SATPATHY:
SHRI HANSRAJ G. AHIR:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government agencies failed to
procure sufficient quantity of paddy and rice during the
current Kharif season despite the announcement of bonus;

(b) if so, the details thereof indicating the targets set
and achieved for procurement of paddy and rice during
the last three years and during the current season, State-
wise;

(c) the reasons theretor;

(d) whether the Government has decided to open
more procurement centres and hike the rate of bonus to
achieve the procurement targets; and

(e) if so, the details thereof alongwith the other
measures proposed in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) As per the
estimates given by State Food Secretaries before the
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onset of Kharif Marketing Season (KMS), it has been
estimated that 276 lakh tonnes of rice would be procured
in KMS 2007-08. The procurement in the current KMS
2007-08 upto 28.11.2007 has been 80.29 lakh tonnes of
rice against 93.86 lakh tonnes procured in the
corresponding period last year. Since KMS 2007-08
commenced on 01.10.2007 and will continue upto
30.9.2008, it is not correct that Government agencies
have failed to procure sufficient quantity of paddy and
rice in current KMS.

(b) and (c) Since procurement of foodgrains is under
Minimum Support Price (MSP) operations, Government
agencies have to purchase all quantities offered at MSP
by farmers. Therefore no targets are fixed. However, for
operational and administrative reasons, estimates of
procurement are drawn up for each State based on the
assessment made by State Food Secretaries. The State-
wise estimates as well as actual procurement of rice
during the last three years as well as current KMS are
given in the enclosed statement-I.

(d) and (e) Food Corporation of India has informed
that as on 20,11.2007, 8448 procurement centers have
been opened by Government agencies in KMS 2007-08.
FCl/State Agencies have been directed to open more
procurement centers wherever needed. Govemment has
decided on 15.11.2007 to give an additional incentive
bonus of Rs. 50 per quintal (over and above the bonus
of Re. 50 per quintal already announced) for procurement
of paddy during KMS 2007-08. The measures taken to
maximize procurement of paddy/rice in the current KMS
2007-08 are given in the enclosed Statement-Il.

Statement |

Estimated and Actual Procursment of Rice

(in lakh tonnes)

STATENTs KMS 2004-05 KMS 2005-06 KMS 2006-07
Estimated Actual Estimated Actual Estimated Actual
Procurement Procurement Procurement Procurement Procurement Procurement
1 2 3 4 5 6 7
Andaman and Nicobar Islands - 0.01 0.10 - — -
Andhra Pradesh 45.00 39.08 37.13 49.71 50.9 53.27
Assam - —_ 0.84 0.01 -—_ —_
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1 2 3 4 5 (] 7
Bihar 6.00 3.43 234 5.24 6.0 478
Chandigarh - 0.19 - 0.13 - 0.10
Chhattisgarh 22.00 28.37 26.10 32.65 31.1 28.58
Haryana 12.00 16.62 15.72 20.54 174 17.73
Himachal Pradesh —_ 0.02 0.05 _ — -
Jammu and Kashmir - 0.01 0.16 —_ 0.03 -
Jharkhand - 0.01 0.13 0.02 0.2 0.06
Karnataka - 0.21 1.84 0.48 0.5 0.22
Kerala —_ 0.33 1.61 0.94 0.7 1.51
Madhya Pradesh 2.00 0.42 1.34 1.36 1.2 0.74
Maharashtra 3.00 205 217 1.94 1.8 0.96
Nagaland —_ 0.1 0.18 - —_ -
Orissa 13.00 15.90 12.35 17.865 17.0 19.93
Punjab 82.00 91.08 82.00 88.55 84.7 78.28
Rajasthan —_ 0.22 0.33 0.23 0.3 0.10
Tamil Nadu 5.00 8.52 6.70 9.26 8.7 10.78
Uttar Pradesh 20.00 29.71 26.70 31.51 30.7 25.49
Uttaranchal 3.00 3.16 3.34 3.36 3.1 1.76
West Bengal 10.00 9.44 8.94 12.75 156.7 6.44
Others 2.00 - 0.06
Total: 225.00 246.85 230.07 276.56 270.00 250.75

Estimated and actual Procurement of Rice in KMS 2007-08

(in lakh tonnes)
STATE/UTs KMS 2007-08
Estimated Actual Procurement
Procurement (as on 28.11.2007)*
1 2 3

Andaman and Nicobar Islands — -
Andhra Pradesh 62.00 0.85
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1 2 3
Assam -— —
Bihar 8.40 Neg.
Chandigarh -_— 0.09
Chhatisgarh 28.00 2.57
Haryana 19.50 14.00
Himachal Pradesh — -
Jammu and Kashmir - -
Jharkhand —_ —
Kamataka 0.50 -
Kerala 2.00 0.48
Madhya Pradesh 1.10 0.03
Maharashtra 1.60 0.13
Nagaland -— —
Orissa 24.80 0.98
Punjab 80.00 69.356
Rajasthan 0.20 0.05
Tamil Nadu 11.10 Neg.
Uttar Pradesh 26.70 1.67
Uttarakhand 2.10 on
West Bengal 8.00 0.00
Total: 276.00 90.29

Neg. below 500 MT

*Does not include levy due from milisrs. Levy is assessed on the basis of leviable paddy purchased by millers. Since purchase by

millers is going on, final figures are not avaliable.

Statement /|

Steps taken by the Government to maximise
procurement of rice in (KMS) 2007-08:

(i) The MSP for rice was fixed at Rs. 645 and Rs
675 per quintal for Common and Grade ‘A’
variety respectively for KMS 2007-08, an
increase of Rs. 65 per quintal, in order to
encourage farmers to grow more rice.

(i)

(i)

The Commission to Societies and Self-Help
Groups undertaking procurement of paddy on
behai of the FCi/State Agencies, stc. has been
aliowed at a maximum of 1.6% of MSP.

The Govemment has announced a bonus of Rs.
100 per quintal over and above the MSP of Rs.
845 per quintal for ‘Common’ and Rs. 675 per
quintal for Grade ‘A’ variety of paddy,
respectively.
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(iv) Export of non-basmati rice below Minimum
Export Price of $ 425 per MT has been banned.

Credit Linked Capital and interest
Reimbursement Scheme

*255. SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government proposes to introduce a
Credit Linked Capital and Interest Reimbursement Scheme
for Textile Sector in the country;

(b) if so, the details thereof;

(c) whether the Government has received the
recommendations of a working group in this regard;

(d) if so, the details thereof and the action taken by
the Government thereon;

(e) whether the Government proposes to exter;d the
Technology Upgradation Fund Scheme to Textile
Machinery Sector also; and

(f) if so, the details thereof?

THE MINISTER OF TEXTILES (SHR! SHANKERSINH
VAGHELA): (a) and (b) A credit linked capital and interest
reimbursement scheme for textile sector, namely the
Technology Upgradation Fund Scheme (TUFS), is already
in operation in the country since April, 1999. The major
benefits available under this Scheme are as follows:

(i) The Scheme provides interest reimbursement on
spinning machinery @ 4%. However, all the
remaining sub-sectors covered under the scheme
get interest reimbursement @ 5%.

(i) The Scheme also provides coverage for foreign
exchange rate fluctuation not exceeding 5%.
However, for the spinning machinery the
coverage is 4%.

(i) The Scheme provides an additional option to
the powerlooms units to avail of 20% Margin
Money subsidy under TUFS in lieu of 5% interest
reimbursement on investment in TUF compatible
specified machinery subject to a capital ceiling
of Rs. 200 lakh and ceiling on subsidy Rs.20
lakh.
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(v) The Scheme provides 15% Margin Money
subsidy for SS| textile and jute sector in lieu of
5% interest reimbursement on investment in TUF
compatible specified machinery subject to a
capital ceiling of Rs. 200 lakh and ceiling on
subsidy Rs. 15 lakh.

(v) The Scheme provides 5% interest reimbursement
plus 10% capital subsidy for specified processing
machinery, garmenting machinery and machinery
required in manufacture of technical textiles.

(vi) The Scheme provides 25% capital subsidy on
purchase of the new machinery and equipments
for the pre-loom & post-loom operations,
handiooms/up-gradation of handiooms and testing
& Quality Control equipments, for handioom
production units.

(c) and (d) The working Group on Textiles & Jute
Industry for the Eleventh Five Year Plan (2007-2012) has
recommended for extension of TUFS in the Eleventh Plan
Period. The Government has extended the Scheme for
the entire period of the Eleventh Plan.

(e) No, sir.
() Does not arise.
[Translation]
Edible Oiis

"256. PROF. VIJAY KUMAR MALHOTRA:
SHRI PUNNU LAL MOHALE:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the details of the production, demand and import
of Edible Oils during the last three years and thereafter
indicating the name of the countries from where it was
imported, State-wise and Oil-wise;

(b) the expenditure incurred on the import of Edible
QOils;

(c) whether the prices of Edible Oils in the country
have been spiralling during the said period;

(d) it so, the details thereof; and
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(e) the steps taken to ensure adequate availability of

Edible Oils in the country and to check their prices?

THE MINISTER OF AGRICULTURE AND MINISTER

OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b)
Production, import and demand of Edible Oils in the
country during the last three years and thereafter are
enclosed at Statement-l. State-wise and oil-wise production
of edible oils during the last 3 years is at Statement-ll
and Statement-ill respectively. The name of the countries
trom where the edible oils were imported (quantity and
value) is at Statement-lV. State-wise import of Edible Oils
is not available.

(c) and (d) The prices of edible oils in the country

have gone up. Statement-V showing monthly average
wholesale prices in domestic market is enclosed.

(e) The steps taken to ensure availability and check

prices of Edible Oils in the country include:

1. Import of oilseeds/edible oils except copra/
coconut oil has been allowed on Open General
Licence (OGL).

2. Implementation of Centrally Sponsored Integrated
Scheme for Oilseeds, Pulses, Oil Paim and
Maize (ISOPOM) in certain States, financial

Statement |
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assistance for Oll Paim Development, assistance
provided for purchase of breeder seed,
production of foundation seed, production arid
distribution of certified seed, integrated pest
management etc.

. Enhanced incentives to the farmers through

fixation of higher Minimum Support Price (MSP)
of major oilseeds.

. During the period beginning from August 2006,

import duties have been reduced, import duty
on crude and refined palm oi/ Palmolien has
been reduced from 80% to 46% and 90% to
52.5% respectively. Duty on crude and refined
sunflower oll reduced from 75% to 40% and
85% to 50% respectively. Duty on crude and
refined soyabean oil reduced from 45% to 40%.

. Crude and Refined edible grade vegetable oils

have been exempted from 4% SAD w.e.f.
1.3.2007.

. In order to harmonize the interests of farmers.,

processors and consumers, the import duty
structure on edible oils is reviewed from time to
time.

Year-wise domestic production, import and demand of edible olls in the country

(In lakh tonne)

Qil Year Net availability of edible oils Import of edible oils Demand*
(Nov.-Oct.) from all domestic sources
2004-05 72.47 45.42 113.00
2005-06 83.16 42.88 118.50
2006-2007 (Estimate) 72.43 47.15 124.10
2007-08 (Provisional) 83.81 45.00 128.81°*°

* Projection made by Group constituted by Ministry of Agriculture.

** Projection made by Department of Food & Public Distribution.
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Statement Il
State-wise production of edible olls duning the iast three years
(In Lakh Tonne)
State/UT 2004-05 2005-06 2006-07 2007-08

Oll seed  Oil Oil seed® Oil Oil seed™ Ol Oil ssed™ Ol

1 2 3 4 5 8 7 8 9
A. Primary Source
Andhra Pradesh 22.00 5.561 20.41 56.12 13.08 3.40 10.44 2.66
Assam 1.47 0.45 1.13 0.34 1.36 0.42 0.14 0.04
Bihar 1.17 0.37 1.37 0.42 1.37 0.43 0.06 0.02
Chhatisgarh 1.24 0.30 1.27 0.31 1.62 0.37 0.72 0.15
Guijarat 29.87 823 4682 1238 2588 731 33.87 9.04
Haryana 8.41 2.61 8.26 2.57 8.55 2,66 0.08 0.03
Himachal Pradesh 0.12 0.04 0.05 0.02 0.05 0.01 0.02 0.00
"Jammu and Kashmir 1.24 0.38 0.03 0.01 0.40 0.12 0.02 0.01
Jharkhand 0.07 0.02 0.09 0.03 0.71 0.20 0.16 0.04
Kamataka 15.70 4.27 17.16 4.85 11.23 3.12 7.81 1.94
Kerala 0.02 0.01 0.03 0.02 0.03 0.01 0.01 0.00
Madhya Pradesh 47.98 9.05 67.22 10.79 58.14 10.68 43.13 7.07
Maharashtra 27.44 5§20 33.73 837 35.74 649 41.19 6.95
Orissa 1.79 0.48 1.88 0.61 1.38 0.37 0.75 0.21
Punjab 1.00 0.31 0.90 028 0.86 0.27 0.09 0.02
Rajasthan 55.41 16.57 59.64 16.93 50.49 14.29 13.80 2.89
Tamil Nadu 10.61 2.49 11.53 2.70 12.55 3.00 5.80 1.40
Uttar Pradesh 9.52 2.89 10.66 3.23 7.44 2.24 1.20 0.29
Uttarakhand 0.38 0.08 0.30 0.07 0.21 0.05 0.15 0.03
Waest Bengal 8.53 197 6.10 1.83 6.52 1.96 1.20 037
Others 1.48 0.35 1.23 0.30 1.26 0.32 0.63 0.12
Sub Total 24354 60687 27979 69.08 23884 57.73 16125 33.17
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B. Secondary Source

Coconut 6.50 4.20 4.50 4.50
Cottonseed 4.30 5.70 6.30 8.00
Ricebran 6.20 6.80 7.00 7.20
Solvent Extracted Oils 3.50 4.30 3.50 4.00
Tree & Forest Origin 0.80 1.30 1.20 1.20
Sub Total 20.30 22.30 22.50 24.90
Total (A + B) 80.97 91.38 80.23 58.07

Source: Oliseeds: Ministry of Agriculture

Oils: Based on the oilseeds produced in the respectve States

* Final Estimates

** Fourth advance estimates (declared by Ministry of Agriculture on 19.7.2007)

**Based on st advance estimates of Min. of Agriculiure on 19.9.07 of Kharit Crop (Rabi crop not included).

Statement NI

Oi-wise prodlction of edidle olls dunng the last three years
(Quantity in lakh tonnes)

Name of Oliseed 2004-06 2005-08 2006-07 2007-08

Oil ssed Ol Ol ssed Oil  Oil seed® Oil Ol seed* Ol

1 2 3 4 5 (] 7 8 9

A. Primary vm

Groundnut 87.74 1558  79.83 1838 49.09 11.29 77.19 17.75
Rapeseed/Mustard 7583 2354 81.31 25.21 7087 22.00 7520 2331
Soybean 68.77 11.00 8274 13.24 88.57 14.17 90.44 1447
Sunflower 11.87 03.92 1439 0475 11.78 3.89 12.48 412
Sesame 06.74 0209 06.41 01.98 5.86 1.82 5.69 1.76

Niger Seed 0112 0034 01.08 00.32 0.71 0.21 0.83 0.25
Saffiower Seed 01.74 0052 0229 00.69 2.24 0.67 2.60 0.78 "

Castor 0793 03.17 0991 03.86 7.96 3.18 9.28 an
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1 2 3 4 5 6 7 8 9

Linseed 01.70 0051 01.73  00.52 1.67 0.50 2.54 0.76
Sub Total 243.54 60.67 279.79 69.06 238.84 §7.73 276.25 66.91
B. Secondary Source

Coconut 5.50 4.20 4.50 4.50
Cottonseed 4.30 5.70 6.30 8.00
Rice Bran 8.20 6.80 7.00 7.20
Solvent Extracted Oils 3.50 4.30 3.50 4.00
Tree & Forest Origin 0.80 1.30 1.20 1.20
Sub Total 20.30 22.30 22.50 24.90
Total (A+B) 80.97 91.38 80.23 91.81

* Fourth advance estimates (declared by Ministry of Agricuiture on 18.7.2007).
‘* Based on 1st Advance Estimate and targeted figures of Ministry of Agriculture on 19.9.2007.

Statement IV

Name of the countries from whers the edible ofis are imported with quantily and value

Sl. No. Name of Qty. in Lakh Tonnes Value in Rs. crores Import from countries
Edible OH during
2004-05  2005-06 2006-07 2004-05  2005-06  2006-07 2006-07
1 2 3 4 5 6 7 8 9
1, Soyabean oil 10.93 16.51 1216 295501  3899.91  3103.68 Argentina, Brazil, Indonesia, UAE,
Bangladesh, Nepal,USA China,
Germany, Netherland Cambddia,
China, Indonesia, Malaysia,
2. Paim oil 35.03 24.49 2768 769127 456341  5629.14 Cambodia, China, Indonesia,
Malaysia, Morocco, Sri Lanka,
Bhutan, Singapore, Bangladesh,
UAE
3 Sunfiower oil 0.38 on 1.41 109.86 184.67 422,98 Argentina, Russia, Ukraine,
Germany, Japan, Singapore, UK,
USA
4 Coconut oil 0.13 0.04 0.15 40.87 11.46 51.86 Malaysia, Indonesia, Philippines
5. Other oils 1.08 1.18 1.36 305.10 343.31 372.87 USA, Indonesia, Malaysia, Sri

lanka, Pakistan, Canada, Maly,
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Bangladesh, Nepal, Belgium,

‘Brazil, Georgia, Germany, UK,

China, Czech Republic, France,
Japan, Switzerland, Singapore,
UAE, Thailand, Republic of Korea,
Sweden, Estonia, Oman, Spain,
Greece, Portugal, Netheriands,
Australia

Total 47.53 4293 4274 1110211

9680.53

*Source: DGFT, Ministry of Commerce & Industry

Statement V

Monthly Whole Sale Average Prices in Domestic Market duning the last four years

(Price: Rs. Per Quintal)

Name of the Oil Nov.,2007* Nov., 2006 Nov.,2006 Nov.,2004
Mustard Oil 5252. 4559 3915 4568
Groundnut: Ol 6483 5598 4711 5248
Soyabean Oil 4817 4248 3508 3914
Vanaspati (15 kg pack) 832 776 648 732

*Monthly wholesale average prices of November, 2007 are average of prices upto 23.11.2007.

National Livestock Policy

*257. SHRI SUBHASH SURESHCHANDRA
DESHMUKH: Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Union Government is contemplating
to formulate a National Livestock Policy,

(b) if so, the details thereof;

(c) whether a draft of the said policy has been
prepared and sent to various State Govemments for their
comments; and

(d) if so, the reaction of the State Governments
thereto?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes, Sir.

(b) The proposed National Livestock Policy aims at
achieving qualitative and quantitative improvements in
livestock, livestock products and feed and fodder
resources. It seeks to provide better inter-face between
modem technologies and management practices in regard
to breeding, nutrition and health care.

(c) and (d) A draft of the said policy had been
circulated to various States for their comments. Some ' ,
responses have been received from State Governments,
which are under consideration.
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(English]
Sugarcane Prices

*258. SHRI M. SHIVANNA:
SHRI PRALHAD JOSHI:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the sugarcane farmers in the country
particularly in Kamataka have been demanding increase
in the Minimum Support Price (MSP) of Sugarcane for
2007-08;

(b) if so, the details thereof and the reaction of the
Government thereto,

(c) whether an amendment to the Sugar Control
Order, 1966 has also been sought by the Sugarcane
farmers for ensuring better price for their produce; and

(d) if so, the details thereof and reaction of the
Government thereto?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) No, Sir
The Statutory Minimum ‘Price (SMP) for sugarcane payable
by the sugar factories for 2007-2008 sugar season was
fixed at Rs. 81.18 per quintal for a basic recovery rate
of 9 per cent subject to a premium of Rs. 0.90 for every
0.1 percentage point increase in the recovery above that
level. This was conveyed to the sugar producing States
in January, 2007. No demand has been received from
sugarcane farmers to increase the SMP for 2007-2008
sugar season.

{b) Does not arise.
(c) No, Sir.
(d) Does not arise.

Per-capita Consumption of Foodgrains

*259. SHRI M. SREENIVASULU REDDY: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the decline in per-capita consumption. of
cereals particular coarse cereals has worsened the
nutritional status of the country;
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(b) it so, the details thereof and the steps taken to
promote consumption of coarse cereals in the country for
improving the nutritional status;

(c) whether the food security has been achieved at
the national level particularly with reference to poor in
the country;

(d) if so, the details thereof, and

(@) if not, the steps being taken to strengthen food
security in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) As
per 61st round of National Sample Survey conducted by
the National Sample Survey Organisation, between 1893-
94 and 2004-05, per capita per month consumption of
cereals including coarse cereals, has declined from
13.4 kg to 12.1 kg in rural india and from 10.6 kg to
9.9 kg in urban India. Decline in consumption of cereals
may affect nutritional status of people, unless the diet is
compensated with consumption of vegetables, fruits and
pulses. However, specific details about adverse effects of
reduced cereal consumption on nutritional status of people
are not avallable.

Food & Nutrition Board of the Ministry of Women &
Child Development carries out work through its 43 Field
Units located in 29 States; and UTs for generating
nutritional awareness (including nutritional importance of
coarse grains) among public.

(c) to (e) Yes, Sir. At the national level, for ensuring
food security in the country, Government implements
Targeted Public Distribution System (TPDS). The TPDS
is focused on below poverty line families, including the
poorest of the poor (Antyodaya Anna Yojana) families.
For 6.52 crore BPL families, the Govt. allocates to States
and Union Territories foodgrdns @ 35 kg per family per
month. The Gowvt. also allocates foodgrains under TPDS
for Above Poverty Line (APL) families depending upon
their availability in the Central Pool and by linking them
with offtake during previous years.

A number of welfare schemes such as Mid-day Meal
Scheme, Wheat Based Nutriton Programme (ICDS),
National Rural Employment Guarantee Scheme, Nutritional
Programme for Adolescent Girls (NPAG), etc. are
implemented by different Ministries of the Govemment.
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Aliocations of foodgraine are made for them by the Deptt.
of Food & Public Distribution. For chronically food scarce
areas, Gowvt. also implements Village Grain Banks (VGB)
Scheme under which foodgrains are allocated to States
and Union Territories free of ccst, as one time grant and
funds are provided for setting upi and running of the
VGBs.

in addition, the Govt. keepc a continuous watch on
prices of food articles. To keep their prices affordable,
the Gowt. also releases foodgrains for sale in the open
market to augment their supplies.

To meet the emergencies and unforeseen situations
of food scarcity, the Govt. maintains minimum buffer stocks
of foodgrains in the Central Pool. The Gowvt. also allocates
foodgrains as a part of relief measures in case of natural
calamities. In case requirements of stocks of foodgrains
in the Central Pool are not met from domestic
procurement, the Government also imports foodgrains.

Agricuiltural Growth Rate

*260. SHRI BALASHOWRY VALLABHANENI:
SHRI MADAN LAL SHARMA:

Will the Mt/vimer of AGRICULTURE be pleased to
state:

(a) the details of the agricultural growth rate for the
last three years vis-a-vis the growth rates in the other
core sectors in the country;

(b) the factors for slow growth of the agricultural
sector, if any, during the above period; and

(c) the steps proposed to be taken to increase the
growth rate for the agricultural sector in the current year
and in the next year?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) As per the
data compiled by Central Statistical Organization (CSO),
the sectoral percentage growth rates in Gross Domestic
Product (GDP) at constant (1999-2000) prices in
Agriculture & allied sectors, Mining, manufacturing,
electricity, construction and Services during the last three
years are given below:
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Year Agriculture & Mining, Services (%)
Allied Sector manufacturing,
(%) electricity,
construction
(%)
2004-05 0.0 9.8 9.6
2005-06 6.0 9.6 9.8
2008-07 27 10.9 1.0

(b) The factors for slow growth in the agriculture
sector are mainly attributed to lack of adequate public
sector investment in agriculture and periodic failures/weak
monsoon in some years of the tenth Plan. However, the
average growth rate realized during the last two years
has been more than 4 per cent.

(c) The National Development Councll (NDC) in its
53rd meeting held on 29th May, 2007 reaffirmed its
commitment to achieve 4 per cent annual growth in the
agricultural sector during the Eleventh Plan and resolved
that agricultural development strategies must be reoriented
to meet the needs of farmers and urged the Central and
State Governments to evolve a strategy to rejuvenate
agriculture. Towards improving the growth in the agriculture
sector, recently, the Government has done the following:

¢ Launched the National Food Security Mission
with an outlay of Rs.4,882 crore for the Eleventh
Plan period. It aims to produce additional
10 million tonnes of rice, 8 million tonnes of
wheat and 2 million tonnes of puises by the
end of the Eleventh Plan.

* Launched the Rashtriya Krishi Vikas Yojana
(RKVY), with an outlay of Rs.25,000 crore which
aims at achieving 4% annual growth in the
agriculture sector during the Eleventh Plan
period, through incentivising the States to invest
more in the sector.

¢ Established National Rainfed Area Authority
(NRAA) to assist and support in planning for
rainfed areas.

* Provided additional financial resources for
irrigation.

* Strategic focus on the national agriculture
research effort.
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[Transl/ation]
Construction of Roads In Border Areas

2210. SHR! KIREN RIJIJU:
SHRI DHARMENDRA PRADHAN:

Will the Minister of DEFENCE be pleased to state:

(a) whether the army contingents take longer time to
reach border areas due to the dilapidated conditions of
the border roads;

(b) if so, whether the Government is working on any
scheme to link border areas with roads in the country;

(c) if so, the details thereof, and

(d) the names of the border areas which are currently
being linked with the roads?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) The roads along the border (with BRO) are not in a
dilapidated condition, and are being used smoothly by
the Army,

(b) and (c) BRO is engaged in construction,
improvement and maintenance of about 29000 Km of
roads in border areas under various scheme for linking
with roads in the country.

(d) Border areas of North, North Eastern States and
Western States are being linked with the other roads.

[English]
Zonal Tenders for Bullding Works

2211. SHRI TEK LAL MAHTO: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether a new contract system called Zonal
Tender System has been introduced in MTNL to benefit
a few contractors;

(b) it so, whether no prior approval of Board of
Directors was obtained before introducing this system
which was mandatory;

(c) if so, whether the new system has adversely
affected the healthy competition;
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(d) it so, whether this new system is discriminatory

and against the policy of providing level playing field to
each contender particular to class-V Contractors;

(e) if so, the details thereof;

(f) whether the Government has conducted or propose
to conduct an inquiry into the above irregularities; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) No, Sir. In MTNL, Delhi,
instead of calling tenders for individual works, annual term
contract for a building or a group of building has been
introduced since last year for building maintenance/minor
works. The annual term contract is finalized based on
open tender system. However, there is no change in the
existing system in MTNL, Mumbai.

(b) The prior approval of Board of Directors is not
mandatory as procurement procedures are well within the
power of Executive Directors, Delhi.

(c) No, Sir. The new system is based on open
tendering and hence involves competition.

(d) No, Sir. The new system is not discriminatory
and not against the policy of providing level playing field
to each contractor particular to Class-V contractors as
they can also participate in the open tenders within their

tendering.
(e) to (g) Do not arise in view of (d) above.
[Transiation]

Sale of Ration in Open Market

2212. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of DEFENCE be pleased to state:

(a) whether the ration meant for soldiers posted in
Siachin is being sold in the open market;

(b) if so, the details thereof;

(c) whether any enquiry has been conducted by the
Government in this regard;
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(d) if <o, the brief detalls of the enquiry report; and
(e) the action taken so far in this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (e) The Army came to know of some pilferage of
special rations meant for soldiers. Based on this
information, the local Police carried out raids and
recovered certain items of special rations and stores from
Chumathang, Tangtse, Hunder/Kha!sar/Sasoma and Nubra
(Panamik).

Eleven First Information Reports (FIRs) have been
lodged with the Police and 31 civilians have been
arrested.

Two Courts of Inquiry were ordered to investigate
into the matter. Based on the first Court of Inquiry for
Chumathang, the Army Commander has directed
administrative action against three Officers and two Junior
Commissioned Officers. The second Court of Inquiry is in
an advanced stage.

[English]
Depletion of Bamboo Forests

2213. SHRI IQBAL AHMED SARADGI: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether about 25% of the bamboo forests have
depleted in Karnataka;

(b) if so, whether the Karnataka State Forest
Department has asked the Centre for Rs. 130 crores
under the Bamboo Mission for the regeneration of
bamboo;

(c) whether the Union Government has considered
the request of the Kamataka Govermnment; and

(d) it so, the time by which the Union Government
is likely to provide assistance to the State of Kamataka?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
No scientific information is available on the status of
bamboo forests in Karnataka. However, the gregarious
fiowering of bamboo which is occurring in some parts of
the State (once in 30-40 years) results in death of all
bamboo cuims after profuse seeding.
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(b) to (d) Yes, Sir. The forest Department of
Kamataka has submitted a project proposal for Rs. 132.33
crore for a period of XI Five Year Plan under National
Bamboo Mission, out of which Rs. 19.81 crore was
proposed for 2007-08. The Department of Agriculture &
Cooperation in its meeting held in October, 2007,
considered the current proposal and approved an amount
of Rs. 9.00 crore, out of which Rs. 2.12 crore has been
released to the State for implementation of the mission.

[Transfation]

Compensation to the Family Members of Farmers
Committing Suicide

2214, SHRI BALESHWAR YADAYV: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government proposes to give any
package to the widows, children of the farmers committing
suicide;

(b) if so, the details thereof; and

(c) the time by which such packages are likely to be
given by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) The Rehabillitation Package for the farmers in 31
suicide prone districts in the four States of Andhra
Pradesh, Maharashtra, Kamataka, and Kerala inter-alia;
includes provision of financial assistance from Prime
Minister's National Relief Fund (PMNRF) @ Rs. 50.00 Lakh
per District.

The funds would be used for giving assistance to
needy debt-stressed farmers and their families, for
expenditure in connection with health and education
especially of children. The assistance from PMNRF has
already been released to the respective districts.

Micro Irrigation

2215. SHRI V.K. THUMMAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) the details of projects launched/proposed to be
launched during the Eleventh Five Year Plan under Micro
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Irrigation Scheme in the country particularly in Gujarat,
State-wise;

(b) whether some projects have spilled over from the
Tenth Five Year Plan to the Eleventh Five Year Plan;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The Centrally Sponsored Scheme on Micro Irrigation,
which was launched during the Tenth Plan (January,
2008), provides financial assistance to the farmers for
taking up Drip and Sprinkler Irrigation.

The assistance under the scheme is available for all
types of drip irrigation systems such as on-line drip
irrigation systems, in-line systems, sub surface drip
irrigation system, micro jets, fan-jets, micro sprinkier, mini
sprinklers, misters and similar other low discharge irrigation
systems.

The details of projects launched, State-wise, during
the Eleventh Plan (2007-08), as per the approved Annual
Action Plan are given in the enclosed Statement-l. In so
far as Gujarat is concemed, Rs. 16510.69 Lakh has been
approved for the current year 2007-08.

(b) and (c) Yes, Sir. The State-wise detail of spill
over works from Tenth Plan to Eleventh Plan is given in
the enclosed Statement-il.

Statement |

Centrally Sponsored Scheme on Micro Irrigation—
Detads of Praojects Launched—Stale-wise
As Per Approved Annual Action Plan for 2007-08

S.No. State No. of Districts  Approved
covered Action Plan
(2007-08)
(Amount:
Rs in lakh)
1 2 3 4
1. Andhra Pradesh 22 14865.67

2. Goa 1 15.44
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1 2 3 4

3. Gujarat 25 16510.69
4. Haryana 20 959.41
5. Karnataka 27 8309.60
6. Madhya Pradesh 48 1296.65
7. Maharashtra 33 14781.64
8. Orissa 30 836.85
9. Punjab 20 509.47
10.  Rajasthan 32 3087.32
11.  Tamil Nadu 29 13372.09

The Annual Action Plan for 2007-08 from the
remaining States have not been received.

Statement Il
Centrally Sponsored Scheme on Micro Imgation—
Details of Spil over works from Tenth Plan
to Eleventh Plan (2007-08)

(Amount: Rs in lakh)

Sl. No. State No. of Districts  Spill Over
Covered of funds

(Central Share)
from Tenth

Plan to
Eleventh Plan
1 2 3 4

1. Andhra Pradesh 22 15161.01
2. Bihar 38 2482.10
3. Chattisgarh 16 2778.67
4, Dethi 1 18.71
5. Goa 1 11.33
6. Guijarat 25 905.79
7. Haryana 20 212.10
8. Jharkhand 22 229.92
9. Karnataka 27 2363.16
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1 2 3 4
10. Kerala 14 3755.63
1. Madhya Pradesh 48 580.48
12. Maharashtra 33 1707.02
13. Orissa 30 316.99
14. Punjab 20 382.42
15. Rajasthan 32 1193.91
16. Tamil Nadu 29 5491.61
17. Uttar Pradesh 26 1096.09
18. West Bengal 18 195.67
Total 422 38877.61

Shortage of Light Combat Aircraft in Air Force

2216. SHRI RAJNARAYAN BUDHOLIA: Will the
Minister of DEFENCE be pleased to state;

(a) whether shortage of Light Combat Aircraft is being
felt in indian Air Force;

(b) if so, the details thereof;

(c) the existing position with regard to Light Combat
Aircraft in Indian Air Force;

(d) whether the Government is formulating any plan
to purchase aircraft in view of the requirement of Light
Combat aircraft; and

(e) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (e) Government constantly reviews me security
environment and accordingly decide to induct appropriate
aircraft and to make other arrangements for adequate
defence preparedness. A contract for procurement of 20
Light Combat Aircraft in initial Operational Clearance
configuration from Hindustan Aeronautics Limited has been
signed by Government in March, 2006.

[Engiish]
Removal of Grains from Future Trade

2217. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:
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(@) whether some States particularly Gujarat, Madhya
Pradesh, Uttar Pradesh, Maharashtra and Rajasthan have
requested the Union Government to remove certain
foodgrains including Bengal gram and pulses from future
trading to contro!l their prices; and

(b) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND THE MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The
Government have received requests from the State
Governments of Maharashtra and Tamil Nadu to ban
futures trading in essential commodities in the context of
rise in prices of some of the foodgrains.

(b) In the context of discussion regarding whether
and to what extent futures trading has contributed to
price rise in agricultural commodities in recent times, the
Govemment has set up an Expert Committee on 2.3.2007
under the Chairmanship of Professor Abhijit Sen, Member,
Planning Commission to study, /mfsr a/ia, the extent of
impact, if any, of futures trading on wholesale and retail
prices of agricultural commodities. The final view on
forward trading in agricultural commodities would be taken
after the Report is submitted by the Committee.

Norms for Buffer Stock

2218. SHRI MOHAN RAWALE: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pieased to state:

(a) the current buffer stock norms for foodgrains in
the country;

(b) whether the Government proposes any reduction
in buffer stock norms to cut food subsidy;

(c) if so, the details thereof, and

(d) if not, the manner in which the food subsidy is
proposed to reduced?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) The current minimum buffer stock norms for
foodgrains (wheat & rice) in the country are as under:-
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(figures in lakh tonnes)

Date Rice Wheat Total

1st April 122 40 1682

1st July 98 171 269

1st October 52 110 162

1st January 118 82 200
(b) No, Sir.

(c) Does not arise.

(d) Following important steps have been taken/are
being taken by FCI to reduce the food subsidy:

(i) Adhering to the procurement and movement ratio
norms of 1:1.35 as fixed by the Gowt. of India
to reduce the expenditure on freight.

(i) Making continuous efforts to reduce losses taking
place in handling of foodgrains.

(i) Making efforts to reduce the incurrence of
Railway demurrage charges.

(iv) Controlling the administrative cost by following
minimum recruitment of resultant entry level
posts in spite of increased volume of operations
and implementation of Voluntary Retirement
Scheme.

(v) Encouraging decentralized procurement and
distribution of foodgrains.

(vi) Optimisation of toodgrains movement and
reduction of demurrage charges,

(vii) Disposal of old stock ot foodgrains leading to
reduction of carrying cost.

[Transiation]
MSP for Crops

2219. SHRI KULDEEP BISHNOI: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government proposes to bring some
other agro-products like banana, coconut, onion, tomatoes
and potatoes under MSP scheme;
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(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the steps taken by the Government to bring the
rapidly perishable products like tomatoes, potatoes,
coconut and onion etc. under MSP scheme in order to
protect the farmers against the heavy loss caused in
case of excess production thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (d) The Government fixes Minimum Support Prices
(MSPs) for 25 major crops. It has no proposal to bring
other agro-products like banana, onion, tomatoes and
potatoes under the MSP scheme.

Government implements Market Intervention Scheme
(MIS) on the request of a State/UT Government for
procurement of agricultural and horticultural commodities
not covered under the MSP. The MIS is implemented in
order to protect the growers of these commodities from
making distress sale in the event of bumper crop when
the prices tend to fall below the economic level/cost of
production. Losses, if any, incurred by the procuring
agencies are shared by the Central Government and the
concemned State Government on 50:50 basis (75:25 in
case of North-Eastern States). However, the amount of
loss to be shared between Central Government and the
concemed State Government is restricted to 25% of value
of procurement. Profit, if any, earned by the procuring
agencies is retained by them.

Foodgrain Production in Bihar

2220. SHRI GIRIDHARI YADAV: Will the Minister of
AGRICULTURE be ffleased to state:

(a) the details of the production of foodgrains in Bihar
during the last three years, crop-wise;

(b) the total demand of foodgrains in Bihar;

(c) the current trend of the production of foodgrains;
and

(d) the steps taken by the Government to increase
the production of foodgrains in Bihar?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) Following table presents the crop-wise production
of foodgrains in Bihar during 2003-04 to 2005-068 and
during 2006-07:

(Lakh Tonnes)

Crop 200304 200405 200506  2006-07"
Rice 5448 2472 3496  49.96
Wheat 3689 3263 3239 3584
Coarse Cereals 1513 1502 1406 1450
Puises 5.63 467 447 461
Foodgrains 1213 7704 8587  105.00

*4th advance estimates released on 19.07.2007

On the basis of the monthly per capita quantities of
consumption reported in the National Sample Survey 61st
Round Report on “Household Consumption of Various
Goods and Services in India, 2004-05" and the population
projections given by the Office of the Registrar General
of India, the total foodgrains required in Bihar during
2007-08 is estimated at 17.61 million tones which includes
seed, feed and wastage.

(d) The Integrated Cereals Development Programmes
(ICDP) in rice, wheat and coarse cereals based cropping
systems have been under implementation since October,
2000 to promote their production in the country, including
Bihar. An Integrated Scheme of Oilseeds, Pulses, Oiipaim
and Maize (ISOPOM) is also under implementation with
effect from Abfil 2004, inter-alia, to promote production of
pulses. However, in order to increase the production of
rice, wheat and pulses further, recently a Centrally
Sponsored Scheme “National Food Security Mission”
(NFSM) has also been launched from 2007-08 in the
country, including Bihar. It aims at increasing the
production of rice by 10 million tones, wheat by 8 million
tones and pulses by 2 million tones by the end of the
Eleventh Plan, i.e. by 2011-12 through area increase and
productivity enhancement in targeted districts of the
country.
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(Enghish]
Water Distribution

2221. SHRI G. KARUNAKARA REDDY: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether there is a large scale inequitable
distribution and mismanagement of water in the country;
and

(b) if so, the details of availability, demand and supply
of water for the current plan period and projected for the
next plan periods, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) The average annual precipitation over the
country is 1170 millimetre (mm). However, there is large
spatial and temporal variation in the rainfall. The rainfall
varies from about 100 mm in Western Rajasthan to over
10,000 mm in Cherapunji (Meghalaya). About 75% of the
rainfall occurs during the monsoon period (June to
October) and that too from a few spells of intense rainfall.
As a result, there is considerable variation in the
availability of water. There are instances of over-
exploitation of the water resources, mostly ground water,
in specific regions leading to lowering of ground water
table and that of over irrigation in certain areas causing
drainage congestion & water logging.

(b) The availability, demand and supply of water is
not worked out Plan-wise.

Reimbursement of State and Local Level Duties

2222. SHRI BADIGA RAMAKRISHNA: Will the
Minister of TEXTILES be pleased to state:

(a) whether lhe textile exporters have requested the
Union Government for reimbursement of State and local
level duties;

(b) if 8o, the details thereof and the reaction of the
Government thereto; and

(c) the time by which the decision is likety to be
taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir.
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(b) and (c) So far the decision of the Government
is that the Central Government cannot neutralise the State
taxes.

[Trans/ation]
Post office in Panchayat

2223. PROF. PREM KUMAR DHUMAL: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government proposes to set up
branch post office, sub-post office or post office in each
panchayat in order to make available the postal services
in each panchayat in the country;

(b) if so, the time by which it would be implemented;
(c) if not, the reasons therefor;

(d) the number of Gram Pnachayats in the country
especially in the State of Himachal Pradesh where postal
services and facilittes are not available; and

(e) the time by when these facilities would be made
available?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) No, Sir. Post Offices
are opened in rural areas subject to fulfillment of
prescribed norms of population, distance and income, and
also availability of resources. Most of the villages including
the Gram Panchayat villages do not fulfill above norms
which are relaxed and subsidized for the entire rural extant
especially for hilly, tribal, desert and inaccessible ones.
The Department provides facilities of delivery of mail,
collection of letters form Letter-Boxes and selling of
stamps/stationery at the doorstep of customers in villages.
For counter tacilities, all the villages where Post Offices
do not exist are served by the nearest existing Post
Office/Panchayat Sanchar Sewa Kendra.

(d) and (e)The number of Gram Panchayats in the
country where Post Offices as on 31.3.2007 are not
existing is 1,18,380 including 607 Gram Panchayats in
Himachal Pradesh. The postal facilities are available in
all the villages through the naarest existing Post Offices/
Panchayat Sanchar Sewa Kendras. All these villages/Gram
Panchayats are provided daily delivery of dak, collection
of mail from Letter-Boxes and sale of stamps at the
doorstep.
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Closure of Military Dairy Farm

2224. SHRI RAKESH SINGH: Wil the Minister of
DEFENCE be pleased to state:

(a) whether the agricultural land of village Kajarwara
and Bilahari had been acquired for the Military dairy farm
of Jabalpur; and

(b) if so, the details of terms and conditions of land
acquisition and compensation paid to land owners?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) No, Sir. No agricuitural land of village Kajarwara and
Bilahari has at all been acquired for the Military Dairy
Farm of Jabalpur.

(b) Does not arise.
[English]
Shortage of SSC officers

2225. SHRI K.C. PALLANI SHAMY: Will the Minister
of DEFENCE be pleased to state:

(a) whether the Armed Forces is facing shortage of
Short Service Commissioned (SSC) officers in Armed
Forces Medical Services (AFMS);

(b) if so, the details thereof;

(c) whether the Government has any proposal to
extend the tenure of the existing SSC Medical Officers
and also to recruit more officers in the near future; and

(d) it so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) At present shoﬂage,ef Medical Officers, Dental
Officers and Military Nursing Officers with reference to
the authorized strength in the Armed Forces Medical
Services (AFMS) is as under:

Service Shortage
Medical Officers 138 |
Dental Officers 58
Military Nursing Officers 230
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(c) and (d) Government has already extended the
tenure of Short Service Commissionsd Officers in the
Armed Forces Medical Services from 10 years to
14 years. Recruitment of officers in AFMS is an on going
process.

Loss of imported Wheat

2226. SHRI PRALHAD JOSHI: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state.

(a) whether huge quantity of wheat imported from
Australia for Public Distribution System was held up in
Food Corporation of India (FCI) godowns without being
distributed;

(b) it 80, whether most of this wheat perished in FCl
godowns for non distribution in time; and

(c) if so, the details thersof the corrective measures
taken by the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) No, Sir. Out of 14.28 Lakh MTe of ‘wheat
imported from Australia, only 40,913 MTs of wheat is
lying in various Food Corporation of India godowns for
distribution.

(b) No, Sir.
(c) Does not arise.
Erosion due to diversion from Brahmaputra
Channql.
2227. DR. ARUN KUMAR SARMA: Will the Minigter
of WATER RESOURCES be pleased to state:

(a) whether the Government had sent a expert team
for evaluating the combinad eftect of srosion from Dhola
Hatighuli to Rohmaria area upon diversion of channel of
Brahmaputra;

(b) if so, the details and outcome thereof indicating
the main recommendations and pian finalised for Eleventh
Plan;
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(c) the protection measures undertaken at these
places alongwith the progress made therein;

(d) the impact of the said works;

(e) whether some more diversions have been reported
from Assam;

(f) if so, the details thereof and the action taken by
the Government in this regard; and

(g) the current status of the work at Dhola Hatighuli
Brahmaputra dyke alongwith the reasons for delay in
handing over the same to the Government of Assam?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) Yes, Sir,

(b) The expert team conwrising the Chairman,
Brahmaputra Board, the Chief Engineer (FM) CWC, Chief
Research Officer, CWPRS and Additional Chief Engineer,
Water Resources Department Government of Assam
visited the site on 31.08.2006. The recommendation of
the expert team is given in the enclosed Statement.
Brahmaputra Board has not received any programme of
works from Government of Assam in the Eleventh Plan.

(c) The Brahmaputra Board took up protection
measures for protection of Dhola Hatighuli in three phases
with estimated cost of Rs. 20.72 crore. The progress
made in three phases is as follows:

Phase-| (i) Construction of Tie bund of length

2.26 km.

(i) Construction of permeable RCC porcupine
screens of length 1800 m
2

(tii) Constructi'o: of retirement of length
4.65 km at Hatighuli.

Phase-il (i) Construction of RCC porcupine screens

across Balunalla and Anantanalah.

(i) A pilot channel of 30m bed width with
bell mouth transition from a width of 100m
at the beginning to a width of 30m in
distance of 100m to guide the fiow.

(i) Construction of 7 rows RCC porcupine
across the river Lohit from Dhotiaghat to

outtall of Pilot channel for a length of ' ,

5500 m.
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(i) Construction of 3 rows of RCC porcupine
screens along the left bank of Pilot
channel for a length of 4000 m

(iii) Construction of 3 rows of RCC porcupine
screen along the left bank of Lohit and
Dhollaghat for a length of 2000 m.

{iv) RCC porcupine screen along the left bank
of river Lohit offtake of spill channel of
Sisini of length 600 m.

{(v) Construction of 3 rows of RCC porcupine
screen for a length of 150 m at upstream
and construction of 4 rows of RCC
porcupine screen of length of 1200m at
downstream of tie bund along left bank
of river Debang at Bahbari.

(d) Due to the works executed, the main flow of
river Dibang was diverted to the original course. The
flow through Balunala got decreased and the problem of
erosion along the southern bank of Balunala including
Rohmaria area was reduced. The flood channel off taking
from Sisini almost silted up. The main channel of river
Lohit has been further shifted towards north west direction
tor which erosion at bank is to some extent mitigated.
The works carried out have resulted in benefit to a
number of Tea gardens and also helped in controliing
the erosion problem to a large extent in Rohmaria area
of Assam.

(e) No reports of diversions have been received from
Assam.

(f) Does not arise

(g) After completing the retirement of length 4.6 km
at Hatighuli in 2003, the Brahmaputra Board had
requested the Water Resources Department, Government
of Assam to take over the same. The response from the
State Water Resources Department is awaited.

Statement

Recommendation of expert team which
visited the site on 31-8-07

(1) The affected reach at Rohmaria is about 8.6 km.
it is suggested that the scheme with the construction of
RCC porcupine dampeners should be done in the reaches
where erosion of the bank is more pronounced.
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(2) Construction of RCC Porcupine Dampeners (RCC
porcupine in layers) of 25 meter length (20 meter inside
the river and 5 meter on the bank) at a spacing of 100
m to 150 m depending upon the criticality of the reach.

(3) The steel pipes permeable spur constructed by
the Civil Authorities has been found to be partially effective
in reducing the rate of erosion. It is necessary to tie up
the pipe spurs to the bank by adding two lines of pipe
on both upstream and downstream of spur. it is therefore
suggested that additional pipes may be driven in the
bank/bed in two rows on both sides of the pipe spurs.
Each row may contain four pipes starting from the top
edge of the bank. Further, the junction is to be
strengthened against erosion by adding stone in crates.

(4) In order to honour the sentiment of the local
people, more steel pipe permeable spurs may be
constructed to the extent steel pipes could be made
available by the Oil India Ltd, conveniently. The steel
pipe permeable spurs may be enriched with RCC
porcupines in between the pipe spurs to increase the
permeable spurs’ resistance to flow. The pipes are to be
driven to a depth of the firm layer of boulder. Considering
high velocity of fiow and persistent river attack in this
reach, it is felt necessary to drive the pipes at least
9-10 meters below the bed, so that, the pipes will have
firm grip. Similarly, in order to resist bending/damage of
the pipes, the spurs may be tied by steel wire ropes and
anchored to the bank on the upstream side.

(5) For better monitoring of the overall work and as
a part of long term measures, studies for bankline
changes in the entire reach should be carried out for full
implementation of the Dholla Hatighuli scheme in the
upstream. Long term measures for protection are to be
decided after thorough comparison of bank-line changes
from upstream confluence and up to downstream of
Dibrugarh.

(6) Considering the likely tendency of Dibang and
Lohit rivers to retrieve their older courses, the achievement
made at Dhola Hatighuli reach also needs to be stabilised.
Therefore, it is suggested that a scheme for maintenance
and permanent stabilisation of the achievements may also
be prepared.

(7) Similarly, scheme for long term protection of
Rohmaria reach may also be prepared.
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Plot for Construction of Post Office Bulidings

2228. SHRI PRATIK P. PATIL: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the total number of plots reserved for construction
of Post Office buildings in the country especially in
Maharashtra and Gujarat Circles during the Eleventh Plan;

(b) the number of plots so above acquired by the
Department of Posts are in Tenth Plan and are in actual
possession for development in Maharashtra and Gujarat
Circles;

(c) the number of plots surrendered or likely to be
surrendered for want of provision of funds during the
Eleventh Plan for Maharashtra and Gujarat Circles;

(d) the amount earmarked for acquiring land and
constructing buildings during the Eleventh Plan in
Maharashtra and Gujarat Circles, location-wise; and

(e) the number of rented premises of Post Offices
surrendered to landlords during the years 2000 to 2006
alongwith reasons in Maharashtra and Gujarat Circles,
location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) The proposal for constructian
of Post Office bulldings during Eleventh Plan is Wot
approved yet by the Expenditure Finance Committee
(EFC) and the same is under examination.

(b) The information is being collected and will be
laid on the Table of the House.

(c) No such proposal is made in Eleventh Plan which
is under examination for approval of the Expenditure
Finance Committee (EFC) and the same is under
examination.

(d) The Proposal for acquisition of land construction
ot buildings during Eleventh Plan is not approved yet by
the Expenditure Finance Committee (EFC) and the same
is under examination.

(e) The information is being collected and will be
laid on the Table of the House.
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[Transiation]

Electronic Alarm System for
Detection of Infiitration

2229. DR. RAMESHWAR ORAON: Will the Minister
of DEFENCE be pleased to state:

(a) whether electronic alarm system for detecting
infiltration in border areas is lying unused in defence
labor.tories for the last several years;

(b) if so, the details thereof; .

(c) the reasons for non-procurement of the said
electronic alarm systems by the Defence Forces; and

(d) the steps proposed to be taken by the
Govemment to install the said system to stop infiltration?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (d) DRDO has not developed any electronic alarm
system for detecting infiltration in border areas, hence
the same is not lying unused in defence laboratories.

Currently, as part of counter infiltration posture, a number -

of electronic surveillance devices have been co-opted with
the Line of Control fence to enhance area coverage and
detection capabiiities. Second tier deployment of troops
facilitates continuous surveillance and immediate response
to neutralize the terrorists attempting to infiltrate.

[English]
inter-Cantonment Transfer of Staff

2230. SHRI BACH!I SINGH RAWAT “BACHDA": Will
the Minister of DEFENCE be pleased to state:

(a) whether any transfer policy is enforced for
facilitating inter-Cantonment Board transfer of non-
gazetted/technical staff in the country; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHR! A.K. ANTONY):
(a) There is no policy for transfer of Cantonment Board
employees from one Cantonment to another. '

[y

(b) The question does not arise.

’
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Rejection of Indigenous Weapons
by Armed Forces

2231. SHRI ANANTH KUMAR: Will the Minister of
DEFENCE be pleased to state:

(a) the details of instances in the last five years
when the Armed Forces have rejected the indigenous
Defence equipment manufactured by the Public Sector
Undertakings and other organizations under the Ministry;
and
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(b) it so, the details thereof and reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) The Army has
reported certain deficiencies in some batches of 5.56 mm
INS AS Rifie, 5.66 mm Light Machine Gun (LMG). Small
Amms Ammunitions, Tank Ammunitions and -Delay igniter.
The Armed Foroes have segregated the affected guantity
of arms and ammunitions for investigation/repair/
modification.

(b) A statement is attached.

Sl.No. ltems

Reasons

1. 5.56 mm INSAS Rifle

2. 5.56 mm INSAS Light Machine Gun

3. 125 mm High Explosive Ammunition

4. 125 mm High Explosive Anti tank
Ammunition

5. 125 mm Fin Stabilized Armour
Piercing Discarding Sabot

6.  lIgniter 4 Sec. Delay

7. Small Arms Cartridge 7.62 mm

8. Small Ams Cartridge 5.56 mm

9. Coat Combat ICK

Problem of Oil Spray noticed. Periodical maintenance
instructions -have been amended and the design has been
modified.

Accelerated User Cum Reliability Trial was conducted as an
exercise to improve the quality. As on outcome certain
modifications in design have been considered. These are
being validated for incorporation.

Bumning particles found during firing, due to use of Triple
Base Propellant. Repair of segregated ammunition has been
started and likely to be completed in next year.

Qtﬁit’y.manufactured as per hybrid design approved by
competent authority is being replaced and converted to
original design to address the problem or buming particles
found during firing. The repair is likely to be completed within
2007-2008.

This igniter, which is used for hand and rifle grenades, was
found to have problems during storage at the depots. Design
Improvement has been carried out and a new variety has
been offered to the Army for trial evaluation.

Some ammunition became rusted during storage. The
segregated ammunition has been repaired.

A small quantity of this ammunition segregated due to material
design defects has been repaired.

. A small quantity reported defective due to fitment problem is

being replaced.
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[Transiation)
Organic Pertitizers

2232. SHRI SUBHASH MAHARIA:
SHRI SWADESH CHAKRABORTY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the quantity of organic fertilizers produced in rural
areas using non-convention means, State-wise;

(b) whether the Government has conducted any study
on the possibility of making natural fertilisers from animal
excrete, agricultural waste and green waste etc; and

(c) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
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PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
A statement indicating State-wise quantity of rural compost,
vermi-compost produced and area covered under green
manuring is enclosed.

(b) and (c) Technologies have been developed and
are being promoted under National Project on Organic
Famming for making natural/organic fertilizers from animal
excreta, agricultural waste & green waste etc. These
include enriched cdmpost, phospho compost and vermi
compost. The Indian Council of Agricultural Research
(ICAR) has also developed improved technology for the
preparation of quality/enriched composts from animal
excreta, agricultural waste and crop residues (green
wastes) enriched with low grade rock phosphate, phrites,
waste mica and phosphate solubilizing bacteria etc.
Besides, vermi-composting technology has also been
standardized using various organic resources. These
products have been tested successfully on various crops
and soil types.

Statement

State-wise quantity of rural composs, vermi-compost produced and area coversd under green manunng

Si. No State Rural Compost Vermi Compost Green Manuring
(Lakh tonne) (Tonne) (Lakh ha)

1 2 3 4 5

1. Haryana 54.18 NA 0.72
2. Tamil nadu 43.48 NA 0.96
3. Uttar Pradesh 0.04 NA 0.01
4. West Bengal NA NA 1.58
5. Himachal Pradesh 6.45 9526.00 0.03
6. ‘Punjab* 322.00 NA 1.43
7. Chhatisgarh 6.38 NA 0.31
8. Rajasthan 63.17 NA 0.78
9. Maharashtra* 17.83 800.00 0.41
10. Karnataka* 587.17 3228.00 24.97
1. Kerala 0.32 2585 0.01
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1 2 4 5
12. Goa 2.45 NA 0.3
13. Orissa” 127.05 NA 2.23
14, Bihar* 6.12 NA NA
18. Madhya Pradesh’ 32.00 NA 1.50
16. Gujarat® 0.12 45.23 0.02
17. Pondicherry NA NA NA
18. Assam 0.066 NA NA
19. Delhi* 0.15 NA 0.05
20. Uttarakhand 0.12 NA 0.022
21. Andhra Pradesh 1.98 NA 0.308
22, Mizoram 16.5 NA 0.015

Total 1287.576 13602.08 35.655

* Likely
NA- Not Avallable
Source - Information provided by NCOF, Ghaziabad.

[English]
Armed Forces Tribunal Bill

2233. SHRI MILIND DEORA: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Union Cabinet has approved the
amendments to the Armed Forces Tribunal Bill, 2005;

(b) if so, the details thereof;
(c) the salient features of the Bill;
(d) the composition of the Tribunal;

(e) the number of cases pending in High Courts and
Supreme Court, filed by Armed Forces personnel;

(f) whether these cases wiill also be transferred to
this Tribunal; and

(g) the extent to which the process of settiement of
cases will be stepped up?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (g) The Union Cabinet has approved the
amendments proposed by the Ministry to the Armed
Forces Tribunal BIill, 2005. A Notice for moving the
Amendments has also been referred to the Rajya Sabha
Secretariat.

The salient features of the Armed Forces Tribunal
Bill, 2005 includes the provision for the adjudication or
trial by the Armed Forces Tribunal of disputes and
complaints with respect to commission, appointments,
enrolment and conditions of service in respect of persons
subject to the Amy Act, 1950, the Navy Act, 1957 and
the Air Force Act, 1950 and also to provide for appeals
arising out of orders, findings or sentences of courts-
martial held under the said Acts and for matters connected
therewith or incidental thereto.

The Bill amongst others, contains provision for
establishment of the Tribunal and Benches thereof;
eligibility criteria for appointment of Chairperson and
Members; jurisdiction, powers and authority of the Tribunal;
and provisions relating to procedure and appeal etc.
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The Tribunal will consist of a Chairperson and such
number of Judicial and Administrative Members as
determined by the Central Government.

A total number of approximately 189 and 9755 cases
filed by the Armed Forces personnel are pending in the
Supreme Court and various High Courts, respectively. A
provision exists in the Bill to transfer cases pending before
any count including a High Court to the Tribunal.

It is expected that the setting up of the Tribunal will
result in speedy and less expensive dispensation of justice
to the Defence Services personnel.

Pesticides used by Farmers

2234. SHRI JASUBHAI DHANABHAI BARAD: Will
the Minister of AGRICULTURE be pleased to state:

(a) whether farmers in and around Delhi using
pesticides rich in carcinogenic poliutants like endosulfams
are poisoning the capital air which can affect human
health and the food chain as per the first Global study
of United Nations Environment Programme;

(b) it so, whether the Government has examined the
report; and

(c) if so, the response of the Government thereto
and the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER- OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) No information, about the use of endosulfan rich
pesticides, which are poisoning the capital air and affecting
human health and the food chain, is available.

increase in Maternity Leave to
Government Employees

2235. SHRI N. JANARDHANA REDDY:
SHRI SANTOSH GANGWAR:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether the Government is contemplating to
increase the period of matemity leave for the female
Government employees by amending the Matemity Benefit
Act, 1961;
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(b) it so, the details thereof alongwith the time by
which the sald Act Is likely to be amended;

(c) whether the Government intends to bring the
private sector under the purview of the said Act; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) No, Sir.

(b) Does not arise.

(c) and (d) The Maternity Benefit Act, 1961 covers
private sactor also. Section 2 of the Act applies to every
shop and establishment within the meaning of any law
for the time being in force in relation to shops and
establishments in a State, in which ten or more persons
are employed, or were employed, on any day of the
preceding twelve months provided that the State
Government may, with the approval of the Central
Govemnment, after giving not less than two months notice
of its intention of so doing, by notification in the Official
Gazette, declare that all or any of the provisions of this
Act shall apply also to other establishment or class of
establishments, industrial, commercial, agricultural or
otherwise.

Agricuitural Wing at Rome

2236.. SHRI MANORANJAN BHAKTA: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has set up an Agricultural
wing headed by a senior officer of Joint Secretary rank
with the designation of Minister (Agriculture) in Indian
Embassy at Rome;

(b) it so, the details of staff strength under this
Minister (Agriculture);

(c) the benefit likely to accrue therefrom;

(d) whether some projects are being implemented in
States with the assistance from Food and Agricultural
Organisation (FAQ); and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
Yes, Sir. .

(by The" staff strength under Minister (Agricutture) is
two, i.e., one Personal Assistant and one Messenger.

(¢) The Minister (Agriculture) is Alternative Permanent
Representative of India to°the three UN organizations
namely Food & Agriculture Organization (FAQ), World
Food Programme (WFP), International Fund for Agricultural
Development (IFAD) all with headquarters in Rome. The
Indian Ambassador to Iltaly is concurrently the Permanent
Representative of India to these three UN bodies. As per
standard practice, these officers look after India's interest
in the three UN agencies, participate in the meetings of
their Governing Bodies and various Committees. They
also follow up on policy issues and project proposals of
interest to India.

(d); and (e) FAO has several project activities of
varying degrees of coverage and involvement over a host
of States. Some of these are Farmer Managed
Groundwater Systems Project, Water Management Project
and Cleaner Fishing Harbours Project in Andhra Pradesh,
Agriculture, Man and Ecology Foundation (Project) in
Karnataka, Tamil Nadu and Andhra Pradesh, Kamataka
Neeravari Nigam Limited (KNNL) and Irrigation
Management Project in Karnataka. Long-term
Rehabilitation of Post-Tsunami Fisheries Livelihoods and
Sea Safety in Tamil Nadu, Bay of Bengal Large Marine
Ecosystem Project covering Tamil Nadu, Kerala, Andhra
Pradesh, Orissa and West Bengal.

Apart from these, FAO also has small Telefood
projects, studies and pilots in Bihar, Orissa. Andhra
Pradesh, Maharashtra; Tamil Nadu, Uttarkhand, Kamataka,
Jharkhand and West Bengal.

In the recent past, FAO has impiemented a number
of horticulture related Technical Cooperation Projects (TCP)
on floriculture in Maharashtra, Himachal Pradesh, Jammu
and Kashmir and Karnataka, on apples in Himachal
Pradesh and on bananas in Maharashtra, Tamil Nadu,
Andhra Pradesh and Karnataka.

A large programme was on plant quarantine
improvement. There was also a Food Insecurity &
Vulnerability Information & Mapping System (FIVIMS)
project in two States of Himachal Pradesh and Orissa. A
successful Technical Cooperation Project (TCP) in support
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of the Ministry of Agriculture and National Programme on
Organic Production ended:in 2006 covering several States
including the North Eastern States.

Recruitment of Defence Personnel

2237. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of DEFENCE be pleased to state:

(a) the number of Defence Personnel recruited
throughout the country during 2006-07 and 2007-08, State-
wise;

(b) the steps taken by the Ministry to give
proportionate representation to the people of tribal
dominated States of the country;

(c) the location-wise recruitment centres in the country
as on date especially in the tribal areas; and

(d) the steps taken by the Government to go for
local purchase of various tribal products in all defence
establishments in the courtry?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (d) The recruitment of officers in the Army, Navy
and Air Force is based on merit and is equally open to
every citizen of the country without discrimination on the
basis of caste, creed, tribe or religion. There is, therefore,
no state-wise allocation of vacancies in the recruitment
of officers.

Recruitment of Personnel Below Officer Rank (PBOR)
in Army is made in the block of two years on the financial
year basis. Details of candidates recruited in Army during
the Recruiting Year 2006-2007 are given in Annexure-A.
The number of candidates recruited for the year 2007-
2008 is not available as the recruitment is not completed.
In Navy and Air Force recruitment of PBOR are carried
out on calendar year basis. Details of recruitment of PBOR
in Navy and Air Force for the year 2006 and 2007 are
given in the enclosed Statement-I.

Recruitment in the Armed Forces is open to every
citizen of India provided he or she meets laid down
physical, medical and educational criteria. The following
steps are being taken by Services to step up recruitment
from tribal dominated states of country:

(i) The Army conducts Recruitment rallies in the
North Eastem States. Wide publiclty is given to
the Recruitment rallies. Emphasis is given on
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(ii)

(i)

organising recruitment rallies in the rural and
backward areas with the help of civil
administration. Youth of certain areas which are
not so well developed are given dispensation in
educational and physical standards.

Navy conducts recruitment through examination
centres. Special recruitment drives are also
carried out in low response, remote areas to fill
up unfilled vacancies.

The Air Force conducts Recruitment rallies for
selection of Airmen in order to give opportunity
to the youth hailing from tribal, remote and low
response areas.

List of recruitment centres in the country in respect
of Army, Navy and Air Force are attached as Statement-

Il to V.

Certain items like fresh vegetables, fresh fruits, potato,
onion, garlic, hay and milk which are scaled to the Army
are being procured from local cooperatives located at
inaccessible areas of J&K and North East through
negotiated contracts. In Navy, local purchase of authorized
provisions, which could include tribal products, Is
carried out by the local formations on the basis of
competitive rates as per Defence Procurement Manual
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List of Recruitment of Personnel Below Officer Rank (PBOR) in Army, Navy and Air Force

Sl. No. Name of the State & UT Army Navy Air Force
2008-07 2006 2007 up 2006 2007 uwp
to Now. to 20/11
-1 2 3 4 5 6 7
1. Assam 464 37 66 82 57
2. Andhra Pradesh 1196 271 78 483 310
3. Arunachal Pradesh 20 0 02 0 0
4, Bihar 1628 323 385 1978 1205
5. Chhatisgarh 266 07 16 07 05
6. NCT Dethi 476 15 08 86 60
7. Gujarat 755 02 02 121 50
8. Goa 1" 02 05 08 0
9. Himachal Pradesh 623 105 49 170 53
10. Haryana 718 305 215 787 611
1. Jharkhand 474 27 33 289 184
12. Jammu and Kashmir 850 12 49 206 50
13. Karnataka 760 18 21 97 48
14. Kerala 698 41 107 153 248
15. Madhya Pradesh 1042 36 43 50 118
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1 2 3 4 5 6 7
16. Maharashtra 2138 54 27 99 37
17. Manipur 115 24 51 75 69
18. Meghalaya 34 0 03 05 01
19. Mizoram 108 07 08 12 01
20. Nagaland 189 10 1§ 10 0
21. Orissa 783 128 79 219 154
22. Punjab 1533 66 33 415 93
23. Rajasthan 1622 205 148 87é 636
24, Sikkim 10 1 1 0 02
25. Tamil Nadu 980 34 17 42 11
26. Tripura 30 02 0 05 32
27. Uttar Pradesh 3391 573 423 1739 1264
28. Uttrakhand 1196 72 79 370 73
29. West Bengal 969 109 22 138 107
30. Pondicherry 01 0 01 24 04
31. Andaman and Nicobar Islands 28 06 10 34 03
32. Daman and Diu 0 - - 0 0
33. Lakshadweep 0 —_ - 0 0
34. Dadra and Nagar Haveli 0 —_— -_ 0 0
35. Chandigarh 0 05 0 ) 32 16

Total 22978 2607 2006 8613 5601

Recruitment of PBOR from Nepal in Army-787 and Air Force-01 in the year 2006

Statement |l 1 2
List of Recruiting Organisation (Recruiting Office and -
Amny Recruiting Office) of Army 3. Hissar (ARO)
SI. No. Place (Recruiting Office/Army 4. Charkhi Dadri (ARQ)
1 Recruitinzg Office) Himachal Praesh
Haryana & UT of Chandigam 5. Palampur (ARO)
1. Ambala (RO) 6. Himirpur (ARO)

2. Rohtak (ARO) 7. Shimla (ARO)
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1 2 1 2

8. Mandi (ARO) 31. Alwar (ARO)
Kamataka, Kerala, Goa and UT of Mahe 32. Jhunjhunu (ARO)
& Lakshadwoep 33, Jodhpur (ARO)

o Bangalore (RO) 34, Kota (ARO)

10. Mangalore (ARO) Purjab and Jammu and Kashmir

" Belguam (ARO) 3. Jalandhar (RO)

12. Trivandrum (ARO) a6. Amritsar (ARO)

13. Calicut (ARQ) ar. Ferozpur (ARO)
Tamil Nadu. Andhra Pradesh, UT of
Puducherry and Andaman & Nicobar 38. Patiala (ARO)
Is/ands 39. Ludhiana (ARO)

14. Chennai (RO) 40. Jammu (ARO)

15. Trichirapalli (ARO) 41, Srinagar (ARO)

16. Coimbatore (ARO) Wast Bengal, Sikkim and Onssa

17. Secunderabad (ARO) 42. Kolkata (RO)

18. Guntur (ARO) 43. Siliguri (ARO)

19. Vishakapatnam (ARO) 44, Kanchrapara (ARO)
Bihar and Jharkhand 45. Berhampore (ARO)

20. Danapur (RO) 46, Cuttack (ARO)

21. . Muzaffarpur (ARO) 47. Sambalpur (ARO)

22, Gaya (ARO) 48. Gopalpur Cantt (ARO)

23, Katihar (ARO) Uttar Pradesh and Uttarakhand

24, Ranchi (ARO) 49. Lucknow (RO)
Maadhya Pradesh and Chhattisgarh 50. Meerut (ARO)

25. Jabalpur (RO) 51. Bareilly (ARO)

26. Gwalior (ARO) 52, Agra (ARO)

27. Mhow (ARO) 53. Varanasi (ARO)

28. Bhopal (ARO) 54. Amethi (ARO)

29, Raipur (ARO) 55. Lansdowne (ARO)
Rayasthan 56. Almora (ARO)

30. Jaipur (RO) 57. Pithoragarh (ARO)
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Mabharashtra, Gujarat and Union Temitories 3. Arakkonam
of Daman & Div and Dadra and Nagar
Haveli 4. Almora

58. Pune (RO) 5. Chennai

59. Mumbai (ARO) 8. Chilka (Orissa)

7. Coimbatore

60. Nagpur (ARO) !

8. Kolkata

61. Kolhapur (ARO)

9. Dehradun

62. Aurangabad (ARO)

10. Delhi

63. Ahmedabad (ARO)

1. Srinagar

64. Jamnagar (ARO)

12. Ranchi
Assam, Meghalaya, Arunachal Pradesh,
Nagaland, Manijpur and Trpura 13. Goa

65. Shillong (RO) 14. Guwahati

66. Jorhat (ARO) 15. Jabalpur/Gwalior

67. Narangi (ARO) 16. Gangtok

68. Rangapahar (ARO) 17. Jalandhar

69. Silchar (ARO) 18. Jammu

19. Jamnagar

70. Aizawal (ARO) ge

20. J r
Nepal and Bhutan odhpu
21. Kanpur

71. Kunraghat (RO)

22. Kochi

72. Ghoom (ARO)

23. Kohima
Dellv and Distts of Gurgaon, Mewat and
Faridabad of Haryana 24, Karwar
73. Delhi Cantt (IRO) 25. Lonavia
26. Leh
Statement Il
27. Vigakhapatnam
List of Recrutting Centre of Saiors in Indian Navy 28, Shimia
SI.No. Recruitment Centres 29, Mumbai

1 2 30. Shillong

1. Aizawal 31 Trinalvelii

2. Ambala 32. Port Blair
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Statement IV

List of Airmen Selection Centrs (ASC)

Sl.No. Place
1. Ambala
2. New Delhi
3. Kanpur
4. Barrackoore
5. Jodhpur
6. Mumbai
7. Bangalore
8. Tambaram
9. Bhubaneswar
10. Bihta
1. Guwahati
12 Begumpet
13. Cochin
14. Bhopal
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Semi-conductor Manufacturing Units

2238. SHRI K.S. RAO: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) the problems being identified for semi-conductor
manufacturing units in bringing higher level of investment
in the sector;

(b) the financial and other incentives available/being
extended to manufacturing units to encourage investors;

(c) the estimated requirement alongwith production
capacity projected to be created during the next three
years for semiconductors and other equipment, machinery
and parts thereto;

(d) whether the Government proposes to initiate steps
to encourage manufacturing of semi-conductors and
development of nano-technology to meet the entire
projected demand from domestic production to ensure

to Questions 138

fast expansion of communication network and information
technology sector; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (e) The semiconductor
industry and other high tech industries are characterized
by constraints that challenge their viability. These are
highly capital intensive and have to deal with constantly
changing technology. No significant investment has been
made in semiconductor industry in the country, the main
reasons being: the lack of ready infrastructure to attract
investments as compared with other countries, the lack
of a national policy framework in the past; and the
domestic market in India not being large in the past to
gain attention of the global players.

As per a recent study conducted by Frost and
Sullivan, the total available market for semiconductors in
India is expected to reach US$ 5.8 billion by 2010 and
US$ 15.5 billion by 2015. The extent to which production/
manufacturing capacity that would be created for
semiconductors in the next 3 years will depend the
response of the investors to the SIPS scheme announced
by the Govemment.

The Special Incentive Package ¢+Scheme (SIPS) to
encourage investments for setting up semiconductor
fabrication and other micro and nano technology
manufacture industries in India, has been announced by
the Government vide Gazette Notification No. 78, Part |,
Section | dated 21st March, 2007. In accordance with
para 7.1 of the notification, an Appraisal Committee has
been constituted by the Department of Information
Technology (DIT) under the Chairmanship of Additional
Secretary, DIT. Further, for the effective functioning of the
Appraisal Committee, a set of guidelines have also been
issued on 14.9.2007. The SIPS Notification as well as
Guidetines for the Appraisal Committee are also available *
on the website of DIT (http://www.mit.gov.in).

Grain Export Scam

2239. SHRI PRABHUNATH SINGH: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC

‘DISTRIBUTION be pleased state:

(a) whether the Central Bureau of Investigation has
sinoce compieted its investigation into the grain export scam
in 2004; and
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(b) if so, the details and outcome thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) No, Sir.

(b) Does not arise.
Retail Trade

2240. SHRI K. SUBBARAYAN:
SHR! SWADESH CHAKRABORTY:
SHRI L. RAJAGOPAL.:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the extent of Foreign Direct Investment (FDI)
entering the retail sector in the country alongwith the
number of Malls and Outlets opened by the Muiti-National
Companies (MNCs);

(b) the growth registered in the retail market during
the last three years;

(¢) the extent of employment generated in the country
in retail sector by the entry of the organised sector;

(d) whether the Government has defined the single
branded retail for the purpose of allowing FDI in retalil;

(e) it so, the details thereof; and

() the commodities allowed to be sold through the
organised retailers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR! TASLIMUDDIN): (a) No
Foreign Direct Investment (FDI) in the Retail trading except
for Single Brand product retailing where FDI upto 51% is
permitted with prior Government approval subject to the
following conditions:

(i) Products should be sold and should be of a
single brand only

(i) Products should be sold under the same brand
internationally.

DECEMBER 3, 2007
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(iii) Single brand product retailing would cover onty
products which are branded during
manutacturing.

Till August, 2007, 18 proposal for single brand retail
have been approved.

(b) As per the GDP estimates of the Central Statistical
Organisation (CSO) th growth rate in GDP of trade sector
as a whole has been estimated as 7.5 per cent during
the year 2004-05. Separate official estimates of rate of
growth of share of retail sector in GDP are not available.

(c) As per two latest quinquennial rounds of National
Sample Survey Organization on employment, and
unemployment opportunities on Current Daily Status basis
in trade, hotel and restaurant sector (including retail trade)
have been estimated at 37.58 million in 1999-2000 (55th
round) and at 47.99 million in 2004-05 (61st round). Share
of trade, hotel and restaurant sector in total employment
was estimated at 5.87% in 1999-2000 and at 7.39% in
2004-05. Data is not available separately on employment
in retail sector.

(d) and (e) As per reply given at part (a) above.

(f) Organized retailers regicter their shops with
concerned authorities in various State/UT Governments
in respect of the commodities sold by them. There is no
express ban on number/type of commodities sold by
domestic organized retailers.

Rural Information Technology Network

2241. SHRI P.C. GADDIGOUDAR:
SHRI K. VIRUPAKSHAPPA:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Government has any proposal for
setting up of Rural Information Technology Network in
the country,;

(b) it so, the details thereof;

(c) whether any problem has cropped in the first
phase of the new projects; and

(d) it so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) No. However, the
Government has recently approved a Scheme for providing
support for establishing 100,000 broadband, Internet
enabled, Common Service Centres (CSCs) in rural areas
of the country. These Centres would be opened in the
ratio of 1 CSC for every 6 Census villages in a State.
These Centres would provide a mix of Govemment and
private Services in rural areas. While the State
Government would decide the exact nature of Government
services to be provided, the nature of private services to
be provided would be determined by the entity selected
for establishing the CSCs. It is expected that non
government services like computer education, agriculture
consulting, insurance, edutainment etc. would be delivered
through these centres. The Scheme is to be implemented
in a public private partnership. The full details of the
Scheme are available in the CSC guidelines which are
accessible at www.mit.gov.in . The total outlay of the
Scheme is Rs. 5742 crores, including the cost of
establishment of the CSCs and their operation for four
years thereafter. The Government support in the form of
viability gap funding is estimated to be Rs. 1649 crores,
with the balance coming from private sector investments.
These centres would thus be available for a variety of
uses in rural areas including computer education, raising
awareness about IT in rural areas etc. The Scheme is
currently under implementation.

(c) and (d) No significant problems have cropped up
in the implementation of the Scheme. However, it may
be mentioned that since the implementation of the CSC
Scheme is being carried out by the State Governments,
the speed of implementation of the Scheme is dependent
on the initiative and interest shown by the States in
implementing the Scheme.

[Translation]
Vaidyanathan Committee

2242. DR. LAXMINARAYAN PANDEY:
SHRI CHANDRA MANI TRIPATHI:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether some States have raised objections to
some of the provigsions of the package based on the
second report of Vaidyanathan Committee;

AGRAHAYANA 12, 1929 (Sake)
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(b) if so, the details thereof;

(c) whether the Government proposes to make
amendments in the revival package of Rural Co-operative
Credit Institutions; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHR!I KANTILAL BHURIA): (a)
to (d) Government of India has sought the views of the
State Governments on the Report submitted by
Vaidyanathan Committee for Revival of Long-Term
Cooperative Credit Structure (LTCCS). Some of the State
Govemments have furnished their views and suggested
modifications/changes In respect of some recommendations
of the Committee. The suggestions mainly relate to shifting
of cut-off date for the purpose of cleansing of the balance
sheet, eligibility criteria, freedom of affiliation with higher
structure of their choice, freedom to borrow from
alternative Financial Institutions and proportion of sharing
of losses between Government of India, State
Governments and units of LTCCS.

The Govemment of India had a meeting with Ministers
of various States on this issue on 10th October, 2007.
The observations/suggestions of the State Governmentg
will be kept in view in finalizing the Revival Package for
LTCCS.

[English]
Fliling up of Vacant Posts

2243. SHRI SUNIL KHAN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether a large number of vacant posts of grade
‘C' are still lying pending before the Ministry;

(b) if so, the details thereof and the reasons therefor;
and

(c) the time by which the vacant posts are likely to
be filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) The details of vacant
posts in group ‘C’ are as under:
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Dapartment of Telscommunications.

At present there are 564 vacancies in group ‘C'.
Filling up of the vacancies for direct recruitment is pending
for want of clearance from the Screening Committee as
required in terms of DoP&T's instructions regarding
optimization of direct recruitment to civilian posts. As the
process of absorption of ITS Group ‘A, officer in BSNL/
MTNL has not yet been finalized, the sanctioned strength
of various groups posts including Group ‘A’ & ‘C’ could
not be determined, as a result of which clearance of the
Screening Committee for filling up Direct Recruit vacancies
is held up. Vacancies for promotion are being filed up.
As regards filing up of the post of Manager Grade-ll,
DoT Canteen, DoP&T has issued instructions for
re-categorization of Departmental Canteens and also for
re-fixation of norms for canteen staff. The re-categorization
of departmental Canteen of DoT in Sanchar Bhawan is
in process. Regarding the post Computer (GCS), the
selected candidate did not join. Case for filing up the
post has been initiated.

Department of Posts:

At present there are 26,054 vacancies in group ‘C’
Filling up direct recruitment vacancies is a time consuming
process as certain prescribed pre-requisite procedure have
to be followed before resorting to direct recruitment in
any grade such as approval of Screening Committee,
clearance from the Surplus Cell, reporting of vacancies
to SSC, conducting examination by the various nodal
agencies, verification of character and antecedents of
persons recommended for appointment etc. Promotional
posts are filled by holding DPCs and Departmental
Examination. )

Department of Information.-Technology:

At present there are 127 vacancies in group ‘C'.
Filling up the posts for Direct Recruitment are subject to
the guidelines issued by DOPT from time to time regarding
optimization in recruitment through Annual Direct
Recruitment Plan (ADRP) and approval of the same by
Screening Committee. This exercise is underway in the
Department. However, the Department is proposing
exemption of S&T Posts from the purview of ADRP, which
would also necessitate exemption of non-S&T Posts. As
far as other posts to be filled up under promotion quota
are concerned, action has already being initiated to fill
up such posts as per provisions in the Recruitment Rules.
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[Trans/ation]
Dryland Farming

2244. SHRI MAHAVIR BHAGORA: Will the Minister
of AGRICULTURE be pleased to state:

(a) the detalls of the Central schemes being
implemented at present for dryland farming in the country,
State-wise,

(b) the existing provisions for allocation of funds for
the said schemes and the funds allocated for the said
schemes during the last three years, State-wise;

(c)" whether the Governmemt has made any
assessment of the said schemes; and

(d) if so, the details thereof during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The watershed programmes/schemes are being
implemented by Govemment of India for develbpment of
degraded and rainfed areas including drylands. Following
schemes are implemented by the Ministry of Agriculture
and Ministry of Rural Development:

Ministry of Agriculture

(i) National Watershed Development Project for
Rainfed Areas (NWDPRA)

(i) Soil Conservation in the catchments of River
Valley Projects and Flood Prone River (RVP
&FPR)

(i) watershed Development project in shifting
Cultivation Areas (WDPSCA)

Ministry of Rural Development
(iv) Drought Prone Area Programme (DPAP)
(v) Desert Development Programme (DDP)

(vi) Integrated Waste Land Development Programme
(IWDP)

(b) A statemeni-l showing the state-wise release/
expenditure incurred during the last three years (2004-05
to 2006-07) is enclosed.

(c) and (d) These schemes have been assessed by
different independent agencies through evaluation studies.
The salient findings of evaluation studies are given in the
enclosed Statement-il.
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Statement |
Release/Expenditure made under differsnt walershed schemes during
the iast ifvee years-(2004-05 to 2006-07)
(Rs. in Lakhs)

SI.No. State NWDPRA RVP& FPR  WDPSCA DOP DPAP IWDP

1 2 3 4 5 6 7 8

1. Andhra Pradesh 2041.4 1679.34 - 6336.0 13521.0 10568.4
2, Arunachal Pradesh 1214.5 144.78 574.8 4449.2
3 Assam 1009.4 68,54 1200.0 9678.9
4, Bihar 1338.0 2740 . - 994.0 2376.0

5. Chattishgarh 4478.4 905.60 4296.0 6046.4
6. Goa 810.3 - 24.1
7. Gujarat 4171.3 5397.17 13631.0 9044.0 6204.0

8. Haryana - 582.1 632.26 4534.0 1654.8

9. Himachal Pradesh 926.1 2587.11 1556.0 1454.0 5762.3
10. Jammu and Kashmir 327.8 6021.22 1963.0 743.0 2206.1
1. Jharkhand 3360.9 3374.00 3100.0 741.9
12, Kamataka 6992.7 3200.19 7220.0 8415.0 8169.3
13, Kerala 28090.9 690.84 1197.9
14, Madhya Pradesh 4854.3 2808.15 15089.0 10916.6
15. Maharashtra 5946.1 5478.26 13888.0 5679.9
16. Manipur 1917.0 163.92 1200.0 2734.3
17. Meghalaya 1487.2 11.49 1147.6 2200.8
18. Mizoram 2701.9 567.35 1600.0 2953.9
19. Nagaland 20835 444.00 2100.0 | 86057
20. Orissa 44104 410.30 4714.0 5826.8
21, Punjab 1329.2 165.17 847.6
22, Rajasthan 12426.0 6584.84 39948.0 5868.0 8799.2
23. Sikkim 699.1 235.47 764.8
24, Tamil Nadu 7817.9 2360.98 7540.0 77633
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1 2 3 4 5 6 7 8
25. Tripura 1030.1 79.85 876.7 1233.1
26. Uttarakhand 4125.3 1164.08 3362.0 4038.8
27. Uttar Pradesh 4942.4 4940.70 7568.0 9761.8
28. West Bengal 1359.5 293.82 801.0 1248.7
29. Andaman and Nicobar Island 92.9
Total 87315.6 650535.84 8689.1 75197.0 101197.0 130543.6
Statement Il * Increase of cropping intensity varying from 80%
. to 116% has been observed.
Impacts of major Watershed Devekopment Programmes o
e The sediment yield at watershed level has
A. Programmes of Ministry of Agricuiture \ g from 17% 1o 94%.
I. NWDPRA: Evaluation studies conducted for .
NWDPRA reveals the following * The flood peaks at the end of watersheds has
reduced to 36%.
¢ Increase in crop yield ranging from 15 to
and wheat and more than 35% in respect of the groundwater re-charge. The increase in
pulses. groundwater table ranges from 0.5 to 2 meter.
¢ Increase in cropping intensity from ranging from * The soll congervation measures have helped in
8 to 60%. employment generation in rural areas.
" Foduction In sedment loss varying from 3 to ) WDPSCA: Evaluation studies conducted for WDPSCA
) reveals the following:

* Increase in groundwater recharge ranging from

0.6 to 10 mt.

¢ Significant increase in family income through

diversified farming systems; viz; agro-forestry,
dry-land horticulture, livestock development and
household production activities in the treated
watersheds.

e The agro-forestry and horticulture plantations

raised under the scheme have shown survival
percentage ranging from 25 to 75%. There has
been increase in bio-mass production varying
from 2.39 to 58%.

* Large number of water harvesting structures
were created under the programme.

Il. RVP & FPR: Evaluation studies conducted for RVP &
FPR reveals the following:

¢ Yield of agricultural crops has increased. The
variation of increase is very high, ranging from
10% to 76%.

Significant decrease (30%) in shifting cultivation
area due to adoption of permanent/ settied
cultivation has been noticed.

About 27% Jhumias have abandoned Jhum
practice

Jhum area per family has been reduced from
0.84 ha to 0.56 ha

Sustainable increase in productivity of agricultural
crops, horticultural crops, fivestock, inland
fisheries, etc. was observed. In case of Paddy
cultivation 13% increase in level of productivity
was reported.

Increase in overall income by 25% of the Jhumia
family as compared to pre-project was reported.

Increase in cropping intensity by 40% was
observed.
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* Active participation and contribution of the
watershed community in completion of all the
planned works/activities for development of the
watershed was effective and very useful in after
care of assets created.

* The new institutional set up vz Watershed
Association/Panchayats has helped in promoting
participatory approach during project period and
even beyond project period.

B. Programmes of Ministry of Rural Development

The salient findings of impact assessment studies
reveals:

e There has been an overall improvement in land
use.

* There has been increase in the net sown area,
gross cropped area and area sown more than
once.

* Number of irrigation options enhanced in all the
areas where watershed projects were taken.

e The fuelwood and fodder availability has
increased, especially in the areas where
emphasis has been laid on catchment's area
treatment.

¢ The actual number of livestock has increased

and there was a marked preference for improved .

breed. In many states the fishery potential has
increased.

* There has been changes in the cropping pattem
from one to two crops annually. This was directly
attributable to the availability of water in the dry
season. In some regions adoption of improved
crop varieties was observed in the studies.

* There has been increase in agriculture related
employment opportunities, among beneficiaries
and in other sectors for non-beneficiaries. These
“included trade, dairy, poultry, masonary etc.
Changes in household income levels were
noticed as high as 50%.

* The institutional arrangement got strengthened.

* Peoples’ participation through slow in the
beginning got a momentum in course of time.

¢ In all project areas capacity building was at
various levels.
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Setting up of L.T. Parks/Centres

2245. SHRI THAWAR CHAND GEHLOT: Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the names of the States from which proposals
for setting up of Information Technology Parks/Centres
have been received by the Union Government during the
current year; and

(b) the action taken/being taken by the Union giving
approval- to -the proposals received?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) During the current
financial year Department of Information Technology (DIT)
has received a request from Govemment of Gujarat for
gefting up Software Technology Parks of India (STPI)
centers at Surat, Rajkot, Jamnagar and Bhavnagar. A
decision has been taken to setup STP! center at Surat.

[English]
CBI Enquiry in PDS Operations

2246. SHRI TAPIR GAO: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased state:

(a) whether the Public Distribution Scheme (PDS) in
North Eastern States particularly in Arunachal Pradesh
has been referred to the Central Bureau of Investigation
(csiy;

(b) if so, the details thereof and reasons therefor;

(c) whether the CBI has since completed the enquiry;
and

(d) if so. the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) On an excess payment of Rs. 183.52
crore reported by a Special Audit Team of FCI to the
Govemment of Arunachal Pradesh under the Hill Transport .
Subsidy (HTS) Scheme during the year 2002-03 and
2003-04, the matter was referred to Central Vigilance
Commission (CVC). Central Vigilance Commission (CVC)
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asked Central Bureau of Investigation (CBI) to investigate
the matter regarding irregularities in reimbursement of HTS
to the State. The CBI expressed its willingness to take
up the investigation provided required notifications under
Section 5 and 6 of the Delhi Special Police Establishment
Act (DSPE) were issued by the Government of Arunachal
Pradesh.

(c) and (d) Central Bureau of investigation (CBI) has
not completed the enquiry.

PDS in Tribal Areas

2247. SHRI RUPCHAND MURMU: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government has failed to provide
adequate quantity of foodgrains to the poor and needy
people in the remote and tribal areas of the country under
Public Distribution System (PDS);

(b) if so, the details thereof during the last two years
and the current year and the reasons therefor;

(c) whether the Government has formulated any
concrete policy to provide the benefits of the PDS in the
said areas; and
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(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) No, Sir.

(b) Question does not arise.

' (c) and (d) The Targeted Public Distribution System
(TPDS) has evolved as a system of management of
digtribution of foodgrains at affordable prices to poor
sections of society. TPDS is supplemental in nature and

. is intended to make available halt requirement of

foodgrains of 6.52 crore BPL households. For focused
coverage of the poorest of the poor families under the
TPDS, Antyodaya Anna Yojana (AAY) is under
implementation since December, 2000. Presently 2.42
crores families have been covered under it as per detalis
given in the enclosed statement. They are being
distributed rice at Rs. 3/- and wheat at Rs. 2/- per kg.
@ 35 kg. per tamily per month in tribal as well as non-
tribal blocks.

Statement

Status of identification of Households under AAY (Normal & Additional)

(Fig. in lakh)
S.No. States/UTs No. of BPL families Estimated No. of AAY Families
as on 1.3.2000 AAY tamilies identified & Ration
Cards issued
1 2 3 4 5
1. Andhra Pradesh 40.63 16.578 A 15.578
2. Arunachal Pradesh 0.89 0.380 0.380
3. Assam 18.36 7.040 7.040
4. Bihar 65.23 25.01 24.285
5. Chhattisgarh 18.75 7.189 7.189
6. Delhi 4.09 1.568 1.502
7. Goa 0.48 0.184 0.145
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1 2 3 4 5
8. Gujarat 21.20 8.128 8.098
9. Haryana 7.89 3.025 2.924
10. Himachal Pradesh 5.14 1.971 1.971
". Jammu and Kashmir 7.36 2.822 2.567
12, Jharkhand | 23.94 9.179 9.179
13. Kamataka 31.29 11.997 11.997
14, Kerala 15.54 5.958 6.958
16. Madhya Pradesh 41.25 15.816 15.816
16. Maharashtra 65.34 25.053 24,100
17. Manipur 1.66 0.636 0.504
18. Meghalaya 1.83 0.702 0.702
19. Mizoram 0.68 0.261 0.261
20. Nagaland 1.24 0.475 0.475
21, Orissa 32.98 12.645 12.846
22. Punjab 4.68 1.794 1.794
23. Rajasthan 24.31 9.321 8.321
24, Sikkim 0.43 0.166 0.165
25. Tamil Nadu 48.63 18.646 18.648
26. - Tripura 2.95 1.131 1.131
27. Uttar Pradesh 106.79 40.945 40.945
28. Uttarakhand 498 1.909 1.512
29. West Bengal 51.79 19.857 14.799
30. Andaman and Nicobar 0.28 0.107 0.043
3t. Chandigarh 0.23 0.088 0.021
32. Dadra & Nagar Havell 0.18 0.069 0.052
33. Daman & Diu 0.04 0.015 0.015 -
34, Lakshadweep 0.03 0.012 0.012
35. Pondicherry 0.84 0.322 0.522

Total 652.03 249.998 242.084
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[Trans/ation/
Sale of Vacant Land of VSNL

2248. SHRI BHUVANESHWAR PRASAD MEHTA:
Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the sale of the vacant land of Videsh
Sanchar Nigam Limited (VSNL) is not being done to the
pressure of the company while the vacant land is not
covered under disinvestment and Government is
overiooking the recommendation of the Parliamnetary

Committee on Finance regarding the sale of the vacant
land;

(b) if so, the details thereof;

(c) the ground on which the vacant land of the VSNL
was handed over to its buyer the Tata Telecom/Tata
Group, while it was not covered under investment;

"(d) the portion of the vacant land of the VSNL lying
with its buyer the Tata Group;

(e) whether the Government has formulated any
scheme to sell out the vacant land of the VSNL;

(f) if so, the details thereof, and
(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) There is no pressure
from the company on Government to sell the vacant
(surplus) Land of VSNL. And there is no recommendation
regarding sale of vacant (surplus) land VSNL by Standing
Parliamentary Committee of Department of Disinvestment,
Ministry of Finance.

(c) VSNL (A Private company) is the custodian of
the vacant (surplus) land. And the TATA Group is the
major stake holder in VSNL.

(d) The vacant (surplus) Land identified prior to
disinvestment is 773.13 Acres. M/s VSNL is the custodian
of this land.

(e) to (g) The Government is considering all possible
options and the matter is under consideration of the
Government,
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[English]
Decline in Poverty in South Aslan Region

2249. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a) whether the recent report by International Labour
Office (ILO) has revealed a general decline in poverty
and increase in productivity in the South Asian Region
during the last decade;

(b) if s0, the details thereof indicating the change in
the said indices with reference to India; and

(c) the official assessment made with regard to the
above during the said period?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) Yes, Sir. The Reports of ILO has
revealed that there has been a decline in poverty and
increase in productivity in South Asian Region during the
last decade.

(b) and (c) As per the ILO Report (Key Indicators of
the Labour Market) share of working poor (1 US § a
day) in the total employment for South Asia has come
down from 56.6 percent in 1996 to 33.5 percent in the
year 2006. As per the Report, the annual percentage
change in Labour productivity in South Asia was
2.3 percent in 1996, which further increased to 5.8 percent
in the year 2006. In case of India, the annual growth
rate of Labour Productivity (defined as value added per
person employed) during 1980 to 2005 was 3.7 percent.
Poverty ratio, in India, which was 36 percent in 1993-94,
has come down to 27.5 percent in 2004-05 (Uniform
Recall Period bases).

[Translation/
Agents in Post offices

2250. SHRI ANANT GUDHE: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether cases of consumers being entrapped by
the Recurring Deposit agents in post offices have come

to light;
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(b) it so, the detalls thereof;

(c) the action being taken against these corrupt
agents and officials colluding with them;

(d) whether the Government proposes to reimburse
the money of the Recuring Deposit (RD) amount deposited
by consumers to these agents;

(e) if not, the reasons therefor; and

(f) the number of such cases reported so far, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Cases of defrauding the
depositors of Recurring Deposit Accounts of Post Office
Savings Bank by Mahila Pradhan Kshetriya Bachat Yojna
(MPKBY) Agents have been noticed.

(b) Total 85 cases as in (a) above, have been
detected in various Post Offices of the Country. Three
types of frauds are noticed wz (i) the amount was
collected by the MPKBY Agents from the depositors but
not credited in the Post Office, (ii) the amount was shown
as deposited by falsification of records like making entries
and impressing postal stamps in pass books in collusion
with postal employees, and (iii) misusing the blank
withdrawal forms got deceitfully signed from depositors
while opening the account, or forging signatures of
depositors to get maturity/premature closure amounts.

(c) The agency sanctioning authorities i.e. the Small
Savings Authorities of State Governments are asked to
cancel the agencies of ermant MPKBY Agents. The cases
are also reported to police. Disciplinary action is also
taken against the postal officials involved for their
complicity.

(d) and (e) In cases where the authenticated entries
of deposits are produced by the depositors establishing
entrustment of deposits to the post office, justified claims
of the defrauded depositors are settied. in absence of
any such proof, the Department of Posts is not liable for
reimbursement of money given by depositors to the
MPKBY Agents.

(f) State-wise details of the number of such cases
reported are given in the enclosed Statement.
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Statement

Name of States and number of Cases where

Recumng Deposit agents Entrapped Custorners
in the Posts Offices

SI. No. Name of States Number of Cases

1. Chhattisgarh 4
2. Dethi 5
3. Gujarat ' 6
4. Kamatdka 2
5. Kerala 41
6. Maharashtra 9
7. Madhya Pradesh 2
8. Tripura 1
9. Orissa 2
10. Punjab 2
1. Rajasthan 4
12. Tamil Nadu 4
13. Uttar Pradesh 3

Total 85

No cases are reported from other States.

[English]
Employment to Agricultural Graduates

2251. SHRI M. RAJA MOHAN REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether 43 per cent of agriculture graduates and
23 per cent of post-graduates in rural areas are
unemployed as on date; '

(b) ¥ so, whether the Government has conducted
any survey in this regard;

(c) if so. the details thereof; and

(d) the steps taken to provide employment to ooch'
youths?
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‘THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (c) A study was got conducted by the Indian Council
of Agricuitural Research through the Institute of- Applied
Manpower Research (IAMR). As per the study, the position
of employability is as follows:

Graduates Post-

\ (%) Graduates (%)
Employed o 38.3 §7.3
Pursuing- for higher studies 1.3 10.1
Unemployed 427 225
b Self-employed - 47 4.6

(d) The Indian Council of Agricultural Research/
Department‘ of Agricultural Research & Education has
launched programmes like experiential ieaming, hands-
on-training, curricula revision etc. so that the graduates
and post-graduates produced by the Universities possess
entrepreneurial skills and confidence to enhance their
employability including self-employment.

Import of Wheat

2252. SHRI CHANDRA BHUSHAN SINGH:
SHRI HEMLAL MURMU:
SHRI ANANTA NAYAK:
SHRI M. SHIVANNA:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI RAVI PRAKASH VERMA:
SHRI ANWAR HUSSAIN:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) the production of wheat during the last three years
and current year alongwith the estimated production of
wheat in the country during the ensuing season;

(b) whether the Government has finalised a proposal
for import of additional quantum of wheat during the
current year to increase the buffer stock;

“(c) it so, the details thereof;’
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(d) the reasons for wheat import despite adequate
availability in the country;

(e) whether the tender for said import has been
fioated;

(f)  so, the details thereof and the response of
exporting countries thereto; and

(g) the steps taken to ensure availability of foodgrains
including wheat in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) The production of wheat in the country during
the last three crop years is as follows.

(in lakh tonnes)

Crop Year Production
2003-04 721

2004-05 686

2005-08 694

2006-07 749 (4th Advance Estimate)
2007-08 Sowing is under progress®

*Estimate of production will be released by Department of
Agriculture and Cooperation in January, 2008.

(b) to (d) Since procurement was only 111.27 lakh
tonnes in RMS 2007-08 as against the estimated
requirement of 150 lakh tonnes of wheat for TPDS, other
welfare schemes and relief work for natural calamities
etc. Government has decided to import 23 lakh tonnes of
wheat for Central Pool out of which orders have been
placed for import of 13.08 lakh tonnes.

(e) and (f) Out of the 13.06 lakh tonnes of wheat,
5.11 lakh MTs has been contracted at a weighted average
price of US $ 326.59 per tonne C&F (FO) for import
from Canada, Russia or any other country as per the
sellers’ choice. Another 7.95 lakh tonnes has been
contracted at a weighted average price of US § 389.45
per tonne C&F (FO).
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(g) the steps taken to ensure availabliity of foodgrains
including wheat in the country are given in the enclosed
Statement.

Statement

To increase cereals production, Centrally Sponsored
Integrated Cereals Development Programme (ICDP) in
Rice, Wheat and Coarse Cereals is in operation from
October 2000. Under these schemes, assistance is
provided on 90:10 basis between the Government of india
and the State Governments for propagation of improved/
hybrid production technology, pest management, farm
implements, installation of sprinkler irrigation system,
varietal replacement and production of certified seeds.
Likewise, to increase the production of pulses, Centrally
Sponsored Scheme ‘Integrated Scheme of Oilseeds,
Pulses, Oil Paim and Maize" (ISOPOM) is under operation
since 01.04.2004. Under this scheme, assistance is
provided on 75:25 basis by the Govemment of India and
the State Governments.

Government of India has also initiated two schemes
for increasing foodgrains production and improving the
agricultural growth in the country. These are (i) National
Food Security Migsion (NFSM), and (ii) Rashtriya Krighi
Vikash Yojana (RKVY). NFSM has been launched in the
country from 2007-08. It aims at increasing the production
of rice by 10 million tonnes by the end of the Eleventh
Plan (2011-12). This along with the Rashtriya Krishi Vikash
Yojana will improve the supply position of foodgrains
including wheat.

Participation of Private Sector in Defence
Production

2253. SHRI ASADUDDIN OWAISL:
SHRI RAKESH SINGH:
SHRI SUNIL KHAN:

Wiil the Minister of DEFENCE be pleased to state:

(a) whether the deliberations on the recommendations
made by the Kelkar Committee have been completed;

(b) if so, the details thereof, alongwith the extent to
which Private Sector participation in Defence production
has increased so far after permitting Indian Private Sector
with Foreign Direct Investment (FDI);
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(c) whether the Government has not been able to
utilize full capacity created in the public sector enterprises;

(d) if so, the reasons thersfor and the measures
taken to utilize maximum capacity of Public Sector
Enterprises in Defence production;

(e) the present share of indigenous production in
Defence procurement and the expenditure incurred on
indigenous equipment vis-a-vis imported ones for the last
three years; and

(f) the steps being taken by the Government to
encourage Private Sector and Public Sector Enterprises
so as to minimize dependence on import?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERJIT SINGH): (a) and (b) Yes, Sir.

Out of total 40 recommendations in part-i of Kelkar
Committee report, 26 recommendations were accepted
for implementation out of which 18 have been
implemented so far. 8 recommendations were accepted
for implementation with certain modifications out of which
6 have been implemented so far. Out of remaining 6
which were to be deliberated upon further 2 have been
implemented and 1 has been dropped after due
deliberations. While in respect of part-ll of the report out
of 19 recommendations, 4 recommendations have been
implemented, further action is not required/envisaged in
respect of 13 recommendations and one has been
dropped after due deliberations.

Since May 2001, when the Defence Industry sector
was opened up for Indian private sector participation with
FDI permissible upto 26%, 73 Letters of Intent/Industrial
Licenses have been issued to private companies for
manufacture of wide range of defence items. Of the
above, a few projects have started implementation.

(c) and (d) The market for defence goods is user
driven and is based on requirement projected by the
services in their annual and long-term acquisition plan as
a result of which full capacity utilization may not always
be feasible.

(e) The share of indigenously produced items in
defence procurement was about 77% in 2006-2007.
Details of expenditure for the last three years is as below:
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(Rs. in crores)

Year Indigenous  imported Total
Equipment  Equipment Expenditure
2004-2005 12365 12937 25302
2005-2006 18019 7362 25280
2006-2007 25647 7710 33356

(f) Government has taken various initiatives to
encourage participation of Indian industries in defence
production including provisions relating to offset,
maintenance through Indian industry of ‘Buy’ category
items procured from overseas. Also issues like shared
development cost and minimum order quantity have been
addressed in the ‘Make’ procedure notified as part of
Defence Procurement Procedure-2006.

Auction of Spectrum

2254. DR. RAJESH MISHRA:
SHRI J.M. AARON RASHID:

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the Department of Telecommunications
(DoT) has written to Prime Minister on the issue of auction
of spectrum;

(b) if so, the details in this regard;

(c) whether some foreign firms including Rookie
Telecom and S. Tel have offered voluntarily to pay
Rs. 6,000 crores to DoT for allocation of spectrum;

(d) if so, the details in this regard; and

(e) the reasons that Government do not want to
auction spectrum to telecom operators?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) and (b) Communications
have been sent to Prime Minister on issues related to
licencing and allocation of spectrum aspects which
includes, among others, licensing procedures,
enhancement of subscribers linked spectrum aliocation
criteria, spectrum charges, use of dual technology by
telecom service providers etc.
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(c) and (d) M/s. S. Tel Ltd. in their letter have stated
among others, that S. Tel is of the view that the policy
that was evolved when the industry was at its infancy,
will not serve the public purpose now, when the industry
is among the most advanced. Consistent with its
knowledge and understanding of the business of telecom
and the high value of spectrum, S. Tel comes forward
voluntarily to pay additional revenue share to the extent
of Rs. 6000 crores to the DOT, over and above the
spectrum charges revenue share payable as per the
existing policy, over a period of 10 years from the date
of the spectrum aliotment. This will bring into effect a
prioritization model, which will fully subserve the larger
public interest.

(e) Taking into account the TRAI recommendations
the Government has decided not to auction the spectrum
of 2G services at present and to grant new Unified Access
Services (UAS) Licences as per the existing guidelines.

[Trans/ation]
Committee on Contract Labours

2255. SHRI RAMDAS ATHAWALE: Wil the Minister
of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether any high level committee of industrialists
has been constituted by the Government for considering

the issues related to Contract Labour (Regulation and
Abolition) Act, 1970;

(b) if so, the details and composition thereof;

(c) whether the said committee has submitted its
repont;

(d) it so, the details and recommendations thereof;

(e) whether the Hon'ble Supreme Court has issued
a directive imposing the ban on rescruitment contract
labour wherever regular vacancies are available; and

(f) it so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) No, Sir.

(b) to (d) Do not arise.
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(e) The Ministry of Labour & Employment has not
received any directive from the Supreme Court imposing
the ban on recruitment contract labour wherever regular
vacancies are available.

(f) Does not arise.

Old Age Pension through Post Office

2256. SHRI GANESH SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Govermment are aware that Oid Age
Pension is being given through the post offices;

(b) it so, the details thereof;

(c) whether the beneficiary has to himself fill up the
withdrawal. form;

(d) if so, whether the Government is ‘contempiating
to provide free of cost forms in all the post offices of the
country;

(e) if so, whether the withdrawal forms not available
in any of post offices of the country and the beneficiary
has to purchase the form from the market; and

(f) if so, the time by which the process of making
pension forms available in the post offices would be
finalised?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) Yes, Sir. It is admitted that
Old Age Pension is being paid through post offices.

(b) Old Age Pension is being paid in Bihar, Delhi,
Jharkhand through post office savings bank and in
Himachal Pradesh, Karmataka, Tamil Nadu, through money
orders.

(c) In case of withdrawal from post office savings
bank account, the beneficiary is required to fill up a
withdrawal form.

(d) Withdrawal form for the post office sivings bank
is available free of cost in all Post Offices in the country.

(e) Does not arise in view of (d) above.

(f) Does not arise in view of (e) above.
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Problem of Unemployment

2257. SHRI RAMJI LAL SUMAN:
SHRI RAJIV RANJAN SINGH “LALAN":

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether a Group consisting of C. Rangarajan,
Padma Aiyar, Kaul and Seema has collectively prepared
and submitted a document/paper wherein it has been
stated that problem of unemployment is likely to be solved
within next two to three years;

(b) if so, whether any study has been conducted by
the Government for ascertaining the facts and details of
this document/paper;

(c) if so, the details and outcome thereof; and
(d) the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES): (a) A group consisting of C. Rangarajan,
Padma Aiyar, Kaul and Seema has collectively prepared
and published a paper titled ‘Revisiting Employment and
Growth' in September 2007 issue of ICRA BULLETIN-
Money and Finance.

(b) to (d) No study has been conducted by the
Government in this regard.

[English]

Inclusion of Gosikhurd Irrigation Project as
National Project

2258. SHRI HARIBHAU RATHOD: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether Government has received any proposal
from the Govemmment of Maharashtra for inclusion of
Gosikhurd Irrigation Project in the series of national

projects;

(b) if so, whether the said project has been designed
to provide irrigation benefits to the tribal areas in Vidarbha

region;

(c) it so, the details thereof indicating the area to be
covered under the project; and
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(d) the time by which the Government is likely to
take decision in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAYPRAKASH NARAYAN
YADAV): (a) Yes Sir.

(b) Yes, Sir.

(c) The Vidarbha Irrigation Development Corporation
which is implementing the project has informed that total
Irrigable Command Area (ICA) of the project is 190000
ha out of which ICA of 8335 ha is in tribal area.

(d) So far, there is no scheme in force with the
Ministry of Water Resources for funding of National
Projects.

Impact of Private Sector in Dairy Industry

2259. DR. M JAGANNATH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Government has recenﬂ; decided to allow
entry of private sector in Dairy Industry;

(b) it so, the details thereof and its likely impact on
availability of milk for consumers; and

(c) the steps being taken by the Govemment to
ensure availability of milk to consumers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and
(b) No Sir. As such there is no restriction on setting up
of new dairy plants or expand the milk processing capacity
of existing dairy plants by the private and cooperative
sectors, as per the provision of Milkk and Milk Product
Order-1992.

(c) Department of Animal Husbandry, Dairying &
Fisheries reviews/monitors the milk availability in the
country in consulation with state milk federations, NDDB,
etc.

Trade Fairs and Exhibitions

2260. SHRI ABU AYES MONDAL: Will the Minister
of TEXTILES be pleased to state:
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(a) whether the Government has taken steps to
promote trade of textiles between India and other countries
through trade fairs/exhibitions;

(b) if so, the details thereof;

(c) the details of foreign exchange eamed by the
Government during each of the last three years from
such exhibitions/trade fairs; and

(d) the percentage of the earnings provided to
encourage the Indian artisans?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) Yes,
Sir. Government is providing financial support under
Market Development Assistance (MDA) and Market Access
Initiative (MAI) Schemes for participation in Buyer/Seller
Meets, Trade Fairs and Exhibitions through Export
Promotion Councils, for providing greater exposure to
global markets. However, it is not possible to quantify
the generation of foreign exchange through such
exhibitions/fairs. The details of activities undertaken by
the Councils have been included in the Annual Reports
of the Councils, which have been laid in both the Houses
of Parliament.

(d) The participants in the Exhibitions/Fairs, are
eligible to receive financial assistance from the Marketing
Development Assistance funds provided by the
Government to meet part of their expenses.

[Translation]
Change in Consumer Laws

2261. SHRI KASHIRAM RANA:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government proposes to change the
consumer legislation to make them more stringent;

(b) if so, the details thereof;

(c) the total number of cases of exploitation of
consumers registered during the last three years, State-
wise; and

(d) the total number of people held guilty in the said
cases?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and
(b) Yes Sir. There are proposals to amend the provisions
of the Consumer Protection Act, 1986 to make them more
stringent by strengthening the penalty provisions and the
powers of the Consumer Fora, among other things.
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(c) and (d) As informed by the National Consumer
Disputes Redressal Commission (NCDRC), cases of
exploitation of consumers & number of people heid guilty
as such is not maintained, however, in all cases where
the merits so warranted, appropriate relief is granted by
the Consumer Fora. State-wise details of cases filed and
disposed off by the Consumer Fora during the last 3
years as per information fumished by the NCDRC, are
given in the enclosed Statement | and II.

Statement |

Yoar-wise Fiing & Disposal in National Commission & State Commissions

(Upto 31.10.2007)

2004

2005 2006 2007

Filed Disposed Filed Disposed

Filed Disposed Filed Disposed

National Commission 4046 47
Andhra Pradesh 1728 1022
Andaman & Nicobar Islands N.A. N.A.
Arunachal Pradesh 1 0
Assam 186 93
Bihar 936 800
Chandigarh 520 581
Chhattisgarh 807 1054
Dadra and Nagar Haveli/ 2 2
Daman and Diu

Delhi 1272 1809
Goa 84 132
Guijarat 3208 2566
Haryana 3370 407
Himachal Pradesh 1360 1273
Jammu and Kashmir 186 264

Jharkhand 562 306

3878 4767 5222 4269 4902 5546
2176 995 1261 281 1627 281

N.A. N.A. NA. N.A. N.A. N.A.

4 0 4 7 6 7
246 20 302 1 26 0
936 585 556 , 483 623 535
181 112 976 821 962 813
639 874 865 895 586 632

2 3 1 1 N.A N.A

1284 2063 1589 2928 650 1133
7 128 131 113 86 70

2177 2265 2294 1888 1314 912

2729 769 3025 1395 2683 1261

1195 851 1664 2040 1722 151
202 43 162 34 169 81

525 657 442 447 703 149
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1 2 3 4 5 6 7 8
Karnataka 1973 2446 2276 2823 3451 2516 2338 1774
Kerala 172 342 930 697 976 675 316 236
Lakshadweep 1 0 0 3 N.A. N.A. NA. N.A.
Madhya Pradesh 2423 2507 2433 2534 2970 2780 1522 1166
Maharashtra 2763 1678 2880 1383 3183 2063 3470 2516
Manipur N.A. N.A, N.A. N.A. N.A. N.A. N.A. N.A.
Meghalaya 7 14 N.A N.A. N.A. N.A. N.A. N.A.
Mizoram 4 0 1 28 6 19 N.A. N.A.
Nagaland 2 4 N.A N.A. N.A. N.A. N.A. N.A.
Orissa 1157 538 1119 662 1194 1096 949 1026
Pondicherry 16 34 65 69 45 48 45 48
Punjab 1623 898 1719 1375 1661 1187 1358 898
Rajasthan 2615 2906 2315 3709 2817 4804 2480 4154
Sikkim 0 3 0 1 N.A. N.A. N.A. N.A.
Tamilnadu 3774 660 3563 934 2676 59 2777 91
Tripura 86 105 98 255 79 102 N.A. N.A.
Uttar Pradesh 2780 1311 25672 1861 3363 1707 1444 1028
Uttaranchal 648 323 292 61 241 17 349 8
West Bengal 784 1162 773 285 659 1196 409 639
Total 36068 25240 33323 26745 36613 29603 28494 20968
Note: ‘N.A’ means data not available
Statement Il
Year-wise Filing & Disposal in Distnict Forums
2004 2005 2006 2007
Flled Disposed Filed Disposed Filed Disposed Filed Disposed
1 2 3 4 5 6 7 8
Andhra Pradesh 7344 2942 7469 3414 a7 1526 5026 2149
A & N islands N.A. N.A. N.A. NA. N.A. N.A. N.A. N.A.
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1 2 3 4 5 6 7 8
Arunachal Pradesh 17 " 7 16 1 9 6 6
Assam 512 323 647 255 620 151 N.A. N.A,
Bihar 2962 3270 3636 3029 1624 2338 3154 2389
Chandigarh 2600 2410 1383 1042 1850 1509 1421 1348
Chhattisgarh 1139 1001 738 824 2187 2084 16807 1174
D & N Haveli/Daman & Diu 5 1 13 12 9 4 N.A. N.A.
Delhi 11950 14206 11312 11833 5082 4786 6342 5510
Goa 204 152 216 120 208 358 100 124
Gujarat 8301 8775 7390 6257 16898 16116 5733 5733
Haryana 9787 2641 10149 10023 10819 11871 8913 10088
Himachal Pradesh 2435 2781 1868 1913 2096 1880 1585 1884
Jammu and Kashmir N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A.
Jharkhand 2653 2911 2066 1905 2211 2257 938 782
Kamataka 6064 6044 6634 6271 8398 8535 7473 4008
Kerala 5498 5459 5266 4856 4444 3113 2105 730
Lakshadweep 0 0 3 4 N.A. N.A. N.A. N.A.
Madhya Pradesh 7640 8476 8006 8007 10850 9597 5712 4515
Maharashtra 9628 12175 10519 12888 10942 14614 8123 9234
Manipur N.A. N.A. N.A. N.A. N.A. N.A, N.A. N.A.
Meghalaya 28 16 N.A, N.A. N.A. N.A. N.A. N.A.
Mizoram 147 78 40 58 28 28 N.A. N.A.
Nagaland 25 23 N.A. N.A. N.A. N.A. N.A. N.A.
Orissa 4275 4304 3471 3526 2844 3083 4057 3582
Pondicherry 113 205 94 83 88 a8 es 88
Punjab 9309 8973 8001 8735 6302 4663 6413 6799
Rajasthan 12368 13382 123089 13369 14064 13863 10761 9214
Sikkim 0 0 1 6 N.A. N.A. N.A. N.A.
Tamilnadu 4567 4470 3961 3994 3194 2742 7529 357
Tripura 116 113 16 15 N.A. N.A. N.A. N.A.
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1 2 3 4 5 6 7 8
Uttar Pradesh 16944 13335 19047 19108 17568 14512 11862 14_446
Uttaranchal 1118 1264 1064 1272 1413 898 965 1038
West Bengal 3470 3433 3331 3009 3518 3165 2735 2466
TOTAL 131219 123174 128767 125844 131183 123780 101647 86674

Note: ‘N.A.' means data not available

Misuse of Concessions by Exporters of Handicraft

2262. DR. DHIRENDRA AGARWAL: Will the Minister
of TEXTILES be pleased to state:

(a) whether the misuse of concessions and facilities
being provided to the exporters to promote the export of
handicraft items;

(b) if so, the details of such cases reported during
each of the last three years, State-wise; and

(c) the action taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir.
There is no reported case of misuse of concessions and
facilities being provided to the exporters to promote the
export of handicrafts items.

(b) and (c) Do not arise.
investment in Agriculture

2263. SHRI JAI PRAKASH (Mohanlal Ganj): Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has seen the report
released by the World Bank which suggests heavy
investment in agricultural sector for the welfare of millions
of poor rural Indians;

(b) it so, whether the Govemment is taking any steps
in view of the above report;

(c) it so, the details thereof, and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (d) World Development Report 2008 titled ‘Agnriculture
for Development’ emphasizes for greater investment in
agriculture in developing countries. The report stresses
that the agricultural sector must be placed at the centre
of the development agenda for reducing extreme poverty
and hunger.

As per the data compiled by Central Statistical
Organization, the total investment in the Agriculture and
allied sectors measured in terms of Gross Capital
Formation (GCF) (at constant 1999-2000 prices) has
increased from Rs. 53,840 crore in 2003-04 to Rs. 57,253
crore in 2004-05 and further to Rs. 64,131 crore in 2005-
08. Further, towards improving the growth in the agricutture
sector, Government has initiated, inter-alia, the following:

e Launched of National Food Security Mission
(NFSM) with an outlay of Rs. 4,882 crore for
the Eleventh Plan period. It aims to add
additional 10 million tonnes of rice, 8 million
tonnes of wheat and 2 million tonnes of pulses
by the end of the Eleventh Plan.

 Rashtriya Krishi Vikas Yojana (RKVY), a State
Plan Scheme, with an outlay of Rs. 25,000 crore
aims at achieving 4% annual growth in the
agriculture sector during the Eleventh Plan
period, to ensure a holistic development of
agriculture and allied sectors.

* Providing additional resources for irrigation.

* Strategic focus on the national agriculture
research effort.
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(English]
Promotion of IT in Orissa

2264. SHRI ANANTA NAYAK: Wiil the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Govemment proposes to promote
Information Technology enabled services in the country
especially in Orissa;

(b) if so, the details thereof; and

(c) the assistance likely to be provided by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR.SHAKEEL AHMAD): (a) Government of India through
Department of IT, has approved the Common Services
Centers (CSC) Scheme on September 26, 2006 for
establishment of 100,000 + CSCs across rural India for
delivery of Government, private and social sector services
to rural citizens of India including Orissa.

(b) The Government of India has approved the CSC
Scheme for Orissa arid accordingly administrative
sanctions of Rs. 135.72 Cr. have been issued including
release of 1st Installment of Rs. 16.96 Cr. to Orissa. The
Orissa Government has also issued RFP for selection of
potential Service Center Agency (SCA)

(c) Government is providing revenue support for the
four years in the CSC Scheme. Government of India has
appointed a National Level Service Agency (NLSA) to
assist the States for implementation of the CSC Scheme.

Suberna Rekha Project

2265. SHRI PRABODH PANDA: Will the Minister
of WATER RESOURCES be pleased to state:

(a) the details of Subema Rekha Project of West
Bengal;

(b) whether the Union Government has agreed to
fund 90% of the total cost of this project; and

(c) if so, the time by which this project is likely to be
started?
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THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! JAY PRAKASH NARAYAN
YADAV): (a) Subernarekha Barrage project (West Bengal)
envisages construction of a barrage across Subernarekha
river downstream of Chandil dam and Gaiudih barrage
neas Bhosraghat to irrigate 1,14,198 ha. annually in the
Midnapur district of West Bengal through a left bank canal
and its distribution system covering a culturable command
area of 86,860 ha. as approved by the Planning
Commission in 1995. The project was taken up for
construction in the year 1995-96 at an estimated cost of
Rs. 215.61 crore (1987 price level).

(b) and (c) As per the existing guidelines on AIBP,
the irrigation projects benefiting drought prone/tribalfiood
prone areas are eligible for up to 90% grant of the project
cost included in AIBP depending on the extent of irmigation
benefits provided by the project to such area that has
been proposed in AIBP. The extent to which, the Subema
Rekha project could receive funding under AIBP could be
decided on receipt of proposal from State Government of
West Bengal as per guidelines of the AIBP in force.

Irrigation being a state subject, the planning,
execution, funding as well as priority of execution of such
projects is within the purview of the concerned State
Govermnments.

[Transiation]
Training for PDS Employees

2266. SHRI HEMLAL MURMU: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether any scheme to provide training and
research facilities for strengthening and upgrading the
skills of personnel engaged in the implementation of Public
Distribution System had been launched;

(b) if so, the details thereof;

(c) whether the Goverment provides any financial
and physical assistance to the States under the said
scheme;

(d) if so, the details of the assistance provided to
each State during each of the last three years; and

(e) the number of persons benefited therefrom during
the said period, Statewise?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) to (c) Yes, Sir. Department of Food & Public
Distribution has provided financial assistance to States/
UTs under the Central Sector Scheme ‘TRAINING,
RESEARCH & MONITORING' (TRM) for strengthening
Targeted Public Distribution System (TPDS) in States/UTs.

Under this Scheme, financial assistance is provided
upto Rs. 50,000/- for conducting one week's training
programme, and also for holding conference/workshop by
the State Governments and Union Territory administrations
to train the officers/officials of State Food Supplies

DECEMBER 3, 2007 to Questions 180

o

Departments, State Civil Supplies Corporation, Consumer
Cooperative, Super Bazars and district level officers
engaged in the public distribution of essential commodities.
One time financial assistance upto Rs. 1.50 lakh was
provided to the State Govemments and Union Territories
administration for purchase of computers for connectivity
of Food and Civil Supplies Directorate with NiC network.

Under the scheme, evaluation studies were got
conducted on Targeted Public Distribution System through
research institutions.

(d) and (e) Details of assistance provided under the
scheme to States/UTs during last three years are given
in the enclosed statement.

Statement

Details of assistance provided fo States/UUTs for conducting training and workshops for
TPDS functionaries dunng last three years

S.No. States/UTs Proposal Amount released
1 2 4
2004-05
1. Bihar Training Programme 4,50,000
2. Gujarat Training Programme 45,000
3. Mizoram Training Programme 10,000
4. West Bengal Training/Seminar 55,849
Total 5,60,849
2005-06
1. Rajasthan Purchase of Computer 36,000
2. Rajasthan Training Programme 38,250
3. Andhra Pradesh Training Programme 5,40,000
4, Maharashtra Regional Conference 1,50,000
5. Himachal Pradesh Regional Conference 1,50,000
6. Mizoram Training Programme 2,00,000
7. Haryana Training Programme 1,35,000
8. Nagaland Purchase of Computer 1,35,000
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1 2 3 4
9. Kerala Regional Conference 1,20,000
10. Punjab Training Programme 44,500
1. Waest Bengal Training Programme 1,40,000
12. Nagaland Training Programme 27,000
13. Sikkim Training Programme 1,80,000
14, Waest Bengal Regional Conference 1,68,000
15. Assam " Regional Confersnce 2,10,000
16. Tamil Nadu Training Programme 11,50,000
17. Bihar Training Programme 50,000
18. Gujarat Training Programme 11,25,000
Total 45,98,750
2008-07 .
1. Gujarat Purchase of Computer 6,612
2. Kerala Conterence 30,000
3. Tripura Tralning Programme 4,50,000
4. Mizoram Training Programme 3,60,000
5. Chhattisgarh Training Programme 9,82,000
6. Delhi (ITDC) Conference 34,642
7. West Bengal Training Programme 11,820
8. Haryana Training Programme 9,55,000
9. Gujarat Seminar 2,70,000
Total 30,909,874
[English] (b) the number of Cantonment Boards in the country

Charging of Octrol by Cantonment Board

2267. SHRI VIJAY BAHUGUNA: Will the Minister of
DEFENCE be pleased to state:

(a) whether the Cantonment Board of Chakrata in
Uttarakhand is charging three percent octroi at price of
goods entering this Scheduled Tribe area:

which are charging octroi; and

(c) the reasons for non-abolition of the gate pass
system by the Cantonment Board of Chakrata in
Uttarakhand?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) Cantonment Board, Chakrata is imposing and collecting ,
Octroi at various rates on goods/commodities and animais
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brought within the Cantonment limits for consumption, use
or sale.

(b) Seven.

(c) There is no gate pass system in connection with
Octroi in Cantonment Board, Chakrata.

Export of Textile/Garments

2268. SHRI M. APPADURAI:
PROF. MAHADEORAO SHIWANKAR:

Will the Minister TEXTILES be pleased to state:
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(a) the quantity and value of textiles/garments
exported during each of the last three years and
thereafter, Country-wise;

(b) the target fixed and success achieved for exports
during the said period,

(c) and the steps taken by the Government to achieve
the said target?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The quantity
and value of garments exported from India during the
last three years is given below and country wise total
value of garments exports is given in the enclosed
Statement.

Garments exports from india 2004-05 2005-06 2006-07
In million pieces (quantity wise) 16863.72 2356.48 2195.39
in US$ million (value wise) 6573.97 8626.63 8901.82

Source: Apparel Export Promotion Council

(b) The targets fixed and success achieved for the
garments exports during the said period is as follows:

(Value in US $ Million)

Year Targets Achieved
2004-05 6000 6025
2005-06 6450 8626
2006-07 9500 8901

(c) In order to boost India's textiles exports and
achieve the set targets, the Government has been taking
a series of measures which, /rer-a/a, include:-

(i) To improve productivity and quality of cotton for
manufacture and export of competitive
downstream textile products, Government has
launched the Technology Mission on Cotton
(TMC). The Mission has achieved success in
increasing the productivity and reducing the
contamination through upgradation of cotton
market yards and modemisation of Ginning &
Pressing factories.

(i) The Technology Upgradation Fund Scheme
(TUFS) was launched to facilitate the
modernisation and upgradation of the textile
industry both in the organised and unorganized
sector. The Scheme has been further fine tuned
to increase the rapid investments in the targeted
sub-sectors of the textile industry. The cost of
machinery has been further brought down by
reducing the customs duty on imports.

(il) For speedy modernisation of the textile
processing sector, Government has introduced
w.e.f. 20.04.05, a credit linked capital subsidy
scheme @10% under TUFS, in addition to the
existing 5% interest reimbursement.

(iv) To provide the textile industry with world-class
infrastructure facilities for setting up their textile
units meeting intemational environmental and
social standards, a Public-Private Partnership
(PPP) based Scheme known as the “Scheme
for Integrated Textile Park (SITP)" has been
introduced in August 2005.

(v) Govemment has launched the Debt Restructuring
Scheme w.ef. Sept, 2003 with the principal
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objective to permit banks to iend to the textile (x) In the Budget (2007-08), with a view to making,
sector at 8-9% rate of interest. textile industry more competitive, import duty on

. raw materials such as DMT, PTA and MEG has
(vi) :: T:::;::nt:smat! bh;:‘“'i"m"'g I.H(:.d m.rpo:v: been reduced from 10% to 7.5% and import
S oy o ‘m°' °I‘"'“"'°" duty on PSF, PFY and Polyester chips from 10%
gnd "gm new al el T “gl nlnmmm:degooil.“”g to 7.5%. The peak rate of advalorem component
c t°p° :‘?D c App raining & on of customs duty for all non-agricultural products
entres ( 8)- including textiles has been reduced from 12.5%
(vii) Government has al'owed 100% Foreign Direct to 10%, Education cess hiked to 3% from 2%.
Investment in the textile sector under automatic The optional exemption for entire textile sector
route. other than the msm made fibre & filament yarn
is continuing in the current budget also. Excise
(viii) Government has de-reserved the readymade duty exemption for 16 specified silk textile
garments, hosiery and knitwear from SS| sector machinery under List 3 continues. The
so that large scale investments may be concessional duty of 5% on 387 machinery of
encouraged in these sectors. List 30, 31, 32, 45 and 46 continues to be at
L)
(ix) National Institute of Fashion Technol (NIFT) 5% and import duty on other textile machinery
. continuous to be at 7.5%. Centrs| Sales Tax
has been set up to provide the leadership role duced f 4% to 3%. | dditi i
in sensitizing the Industry to the concept of value reduced ron; i ° o'th 't n bT ition, a'
addition by inducting trained professionais to ;ompames an rlms v: :e axable mcomfe 0
manage the industry. This has resulted in an 8. One crore or ess as been exe:nptedd ':f"
increased demand for trained professionals in surcharge on the income tax payable and this
various sectors servicing the industry. will be relief small and medium enterprise in
textile sector.
Statement
Countrywise Garmnents Exports
(Value in US $ Million)
2004-2005 2005-2006 2006-2007
Sl. No. Country Mn. USS Mn. USS$ Mn. USS$
1 2 3 4 5
1. US.A. 1996.82 2859.16 2889.31
2. U.K. 658.85 9486.50 945.41
3. France 475.19 641.02 670.99
4. German F. Rep 451.51 679.96 646.45
5. U. Arab Emts. 524.31 448.19 623.88
6. Italy 291.74 384.13 443.54
7. Netheriand 205.56 2984.08 349.76
8. Spain 209.57 361.22 308.40 Y
9. Canada 251.82 275.24 272.96
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1 2 3 4. 5
10. Denmark 107.71 185.10 194.91
1. Saudi Arab 169.21 196.74 191.12
12. Belgium 93.95 133.17 167.36
13. Japan 85.09 118.61 122.67
14. Sweden 43.58 73.75 74.28
15. Russia 105.56 21.13 69.96
16. Mexico 44.22 65.11 62.78
17. Switzerland 79.95 55.06 65.17
18. Singapore 40.60 43.65 563.58
19. South Africa 56.64 5§9.21 52.39
20. Kuwait 60.57 43.49 47.78
21. Other Countries 645.04 768.43 761.17

Source: Monthly Statistics of the Foreign Trade of India, DACIS, Kolkata,

Over-Exploitation of Ground Water

2269. SHRI NAVEEN JINDAL: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether a huge quantity of groundwater is being
used for commercial purposes by the soft drinks and
bottled drinking water companies;

(b) if so, the details thereof;

(c) whether the water tables are dipping as a result
of groundwater being drawn by these companies;

(d) if so, the extent thereof;

(e) whether the Central Underground Water Authority
has laid down any norms in this regard;

(f) if so, the main features thereof;

(g) whether these norms are being strictly observed
by the companies; and

(h) if not, the action taken against them for violation
of the norms?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! JAY PRAKASH NARAYAN
YADAV): (a) and (b) The ground water is used mainly for
agricultural and domestic purposes and it is also used
for industrial and commercial purposes.

(c) and (d) The studies conducted by Central Ground
Water Board (CGWB) reveal that the water tables are
dipping due to cumulative effect of domestic, agricultural
and industrial use, including withdrawals of ground water
by soft drinks and bottled drinking purposes.

(e) to (h) The Central Ground Water Authority
(CGWA) has been constituted for the purpose of regulation
and control of ground water management. The Authority
has been vested with powers to invoke penal provisions,
as may be necessary under the law.

Review for Spectrum Allocation

2270. SHRI S. AJAYA KUMAR: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:
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(a) whether the Govemment has constituted a panel
to review the spectrum allocation;

(b) if so, the details thereof;

(c) whether spectrum allocation will be made on the
basis of subscriber figures; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (d) A committes in DOT
has been constituted to recommend the revision of
subscriber based spectrum allocation criteria for mobile
services. The matter is sub-judice before Telecom Disputes
Setttement and Appellate Tribunal (TDSAT).

Agro Climatic Zones

2271. PROF. M. RAMADASS:
PROF. MAHADEORAO SHIWANKAR:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Indian Council of Agricultural
Research (ICAR) has conducted a study for formulating
strategies for long-term mechanization of Agri Climatic
Zones;

(b) if so, the details of the major recommendations
of this study,;

(c) whether the Government has accepted the
recommendations of this study; and

(d) if so, the details of the steps proposed to
encourage mechanisation of agriculture?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) Yes, Sir. The “Study Relating to Formulating Long
Term Mechanization Strategy for Each Agro-Climatic Zone/
State” was entrusted to Indian Agricultural Statistics
Research Institute (IASRI), ICAR by the Department of
Agriculture & Cooperation in 1999-2000. The IASR! has
submitted the study report.
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(b) The major recommendations of this study report
relating to different agro-climatic zones cover the issues
regarding inadequate availability of farm power, improved
agricultural implements and machinery for crop production,
mechanization of horticultural crops, feeds and fodder
management, biomass management, on farm post harvest
technology, infrastructure improvements and institutional
framework which needs to be improved for enhancement
of mechanization and productivity.

Other set of recommendations at the national ieve!
rolate to institutional framework. testing and training,
research and development, Range of equipment, quality
of farm machinery, special initiative for regions with low
tevel of mechanization, banking norms, assured supply of
power and fuels, repair and maintenance of agricultural
machinery, health & safety and agricultural mechanization
data.

(c) and (d) The Government (Department of
Agriculture & Cooperation) has broadly accepted the study
report and the study report has been forwarded to all the
State Governments/Union Territories for implementation
of the strategies applicable to their areas/agro-climatic
zones.

[Transiation]
Foreign Currency Exchange Counter

2272. SHRI PANKAJ CHOWDHARY: Will the Minister
of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Government proposes to start
services like Foreign Currency Exchange Counter, goods
trangport and Instant Money Order as well as other
income eaming services schemes at selected post offices
of metropolitan cities to attract large number of customers
towards post offices;

(b) if so, the details thereof, and

(c) the time by which the said services are likely to
be started?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (c) The Department of
Posts is providing various services other than postal
services in selected post offices in collaboration with other
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Government and non Government agencies to optimally
utilize the network and to attract large number of
customers. These services are broadly as below:

() The Department has started a pilot to provide
financial inclusion in rural areas under the
scheme of Business Correspondent in
collaboration with the State Bank of India. A
pilot for extending disbursement of micro credit
to self help groups has also been started in
collaboration with the National Bank for
Agricultural and Rural Development. The
Department is distributing financial instruments
like Mutual Funds etc. on behalf of financial-
institutions like UTI, SBI, Franklin Templeton,
Reliance Mutual Funds etc.

(i) The Department has started Passenger
Reservation Service in collaboration with the
Ministry of Railways.

(i) The Department has launched Logistics Post
service for carrying goods and large
consignments. In addition to basic services
comprising transportation and delivery of logistics
consignments, Logistics Post aims to provide
whole range of service on the logistics value
chain covering packaging, warehousing, inventory
management etc.

(iv) Instant Money Order (iMO) is an online domestic
money transmission service, introduced on 20th
January, 2006 which is intended for a market
clientele requiring instant money remittance. At
present iMO service is available in 571 location
across the country.

(v) The proposal of providing foreign currency
exchange services through post offices is under
examination in the Department of Posts. Since
the examination of the proposal is at a
preliminary stage, it is not feasible to fix any
time frame for implementation of this scheme.

(English]
Poor Quality Foodgrains

2273. PROF. M. RAMADASS:
PROF. MAHADEORAO SHIWANKAR:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether the Government has received complaints
from various States regarding supply of poor quality
foodgrains to them by Central agencies for distribution
under Public Distribution System (PDS);

(b) if so, the details thereof during the last three
years and thereafter, State-wise; and

(c) the remedial measures taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) and (b) Yes Sir. Some complaints had been
received from various States about supply of poor quality
of foodgrains under Public Distribytion System (PDS) by
Food Corporation of India (FCIl). During 2005-06,
complaints had been received from Andhra Pradesh,
Kerala, Karnataka and Bihar about supply of interior
quality rice by FCI. During 2006-07, complaint had been
received from Rajasthan regarding supply of inferior quality
wheat by FCI for PDS. Similarly, in 2007-08, complaints
have been received from Maharashtra & Tamil Nadu about
poor quality foodgrains being supplied in PDS.

(c) The Government had issued instructions to FCi
that only good quality foocgra.ins conforming to Prevention
of Food Adulteration Act (PFA) standards should be
distributed through PDS. Besides, the following steps are
being taken to ensure the supply of good quality
fooc.gre.ins for PDS:-

(i) Adequate opportunities are provided to the
officials of the State Governments/UT
Administrations to inspect the stocks prior to
lifting from the Food Corporation of India (FCI)
godowns.

(i) Instructions have been issued to all the State
Governments/UT Administrations that an officer
not below the rank of Inspector should be
deputed to check the quality of foodgrains before
lfting from the FCI godowns.

(i) The samples of foodgrains are to be jointly
drawn and sealed by the officers of the State
Governments/UT Administrations and the FCI
from the stocks for display at the counters of
Fair Price Shops (FPSs) for the benefit of
consumers.
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(iv) Instructions have been issued to all State
Governments that all the stocks available with
the State Govemment Agencies & Fair Price
Shops should be: regularly inspected for their
quality and only those stocks of wheat shouid
be distributed, which meet the required quality
specifications.

Periodical Evaluation of Defence Equipment

2274. SHRI FRANCIS FANTHOME: Will the Minister
of DEFENCE be pleased to state:

(a) whether there is any mechanism to continually
evaluate t_he best in class weapons and survelllance
equipment required by the armed forces;

(b) if so, whether this information is made avaliable
to the armed forces in a routine manner; and

(c) whether there is adequate trangparency in the
decision making process to ensure that the equipment
are considered on due merit and requirements identified?

THE MINISTER OF DEFENCE (SHRI A.K.
ANTONY): (a) and (b) The Armed Forces regularly
evaluate weapons and equipment available around the
world on the basis of information obtained through various
sources to identify the best in class weapons and
surveillance equipment.

(c) Acquisition process of weapons and equipment is
carried out in a transparent manner provided in the
Defence Procurement Procedure which also ensures that
the equipment under procurement is as per the
requirement and fulfils quality specifications.

Child Labour in Cotton Fleld

2275. SHRI NIKHIL KUMAR:
SHRI ADHIR CHOWDHURY:

Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether lakhs of children are engaged in hybrid
cotton field as reported in the Hindustan Times dated

September 27, 2007;

(b) if so, the facts and details thereof;
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(c) whether the Government has conducted any
inquiry in this regard;

(d) if so, the details and outcome thereof; and

(e) the remedial steps taken by the Government in
this matter?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHR! OSCAR
FERNANDES): (a) to (d) No, Sir. The reports received
from the State Governments indicate that there are some
cases of children working in the hybrid cotton fields where
children were found to be mostly working with their
parents. As per the Child Labour (Prohibition & Regulation)
Act, 1986, employment of children is presently not
prohibited in cotton fields. However, the State
Governments have taken steps to ensure that children
do not work on processes involving handling of pesticides
in the hybrid cotton flelds.

(e) Government is regularly monitoring the
enforcement of Child Labour (Prohibition & Regulation)
Act, 1986 by the States. In order to step up enforcement
of the Child Labour (Prohibition & Regulation) Act, a
fortnight long nation-wide ‘Enforcement Drive against Child
Labour' was launched by the Government on 14th
November 2007. During this period, the State
Governments had been specifically directed to conduct
inspections/raids and also launch awareness campaign
against child labour.

Supply of Sub-Standard Equipment
by BEL to Air Force

2276. DR. THOKCHOM MEINYA: Will the Minister
of DEFENCE be pleased to state:

(a) whether Bharat Electronics Limited (BEL) has
been supplying sub-standard kits and equipments to Indian
Air Force;

(b) if so, the details thereof, and

(c) the details of the equipments and kits which are
in controversy and the objections of Air Force in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (RAO INDERUJIT SINGH): (a) Ne, Sir. All the
supplies made by BEL to Indian Air Force (user) are
thoroughly inspected and tested by the Internal Quality

Pz
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Assurance & Testing Department as per the user approved
acceptance test procedures. Further, the equipments are
also checked for physical and technical performance by
the customer inspection agency, viz., Director General of
Aeronautical Quality Assurance (DGAQA). Based on the
acceptance by DGAQA a clearance note is issued before
the item is supplied to the user.

(b) Does not arise.
(c) Does not arise.
Safety and Security of |.T. Employeses

2277. SHRI A.V. BELLARMIN: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pleased to state:

(a) whether the Government proposes to enact
suitable legislation to ensure the service conditions and
working hours for the employees working in Information
Technology (I.T.) sector at par with their counter parts in
other Government and Public Sectors;

(b) if so, whether the Government proposes to
consider to bring in suitable legislation ensuring the safety
and security of women employees in |.T. sector;

(c) It so, whether the Government proposes to pass
necessary statutory orders to the I.T. firms, not to employ
the women employees after 6 p.m.; and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD): (a) to (d) As per the Ministry
of Labour and Employment, IT and ITES (IT Enabled
Services) are covered under existing labour laws. With
regards to the Information Technology sector, the State
Government are the “Appropriate Governments® under
most of the labour laws and are legally vested with the
powers to deal with the violation of the labour laws
including the welfare measures for the employee in IT
sector. The working conditions in the business process
outsourcing (BPO) companies are largely regulated by
the provisions of the Shops and Establishment Act enacted
and implemented by the State Governments and the
working hours of the BPO employees are govemed by
the same. However, the employees in IT sector do not
come under the purview of the Factories Act, 1948.
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On the issues of protection to the women employees
of BPOs/call centers, the National Commission for Women
had a meeting with the representatives of the BPO
companies /call centers and concerned police authorities
in Delhi/Gurgaon/Noida on 17.01.2008. Based on
discussions the commission-formulated guidelines ensuring
safety of women employees in BPO. companies/call
centers. The guidelines have been sent to all BPOs
companies in Delhi, Hyderabad, Bangalore, Pune, Mumbai
and Chennai.

Fishery Development

2278. SHRI ANWAR HUSSAIN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government of Assam has submitted
any proposal for development of fish production in Assam
keeping in view of the huge potential of fishery
development there; and

(b) if so. the details thereof alongwith the special
training provided to the fish farmers in the State under
special scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and
(b) Yes, Sir. Proposal for Rs.12.30 lakh under Centrally
Sponsored Scheme on Development of Water logged
areas & derelict water bodies into aquaculture estate in
the Department of Animal Husbandry, Dairying and
Fisheries and Rs.113.36 lakh for Intensive Aquaculture in
ponds/tanks and hatcheries in National Fisheries
Development Board have been received in the year
2007-08. Under existing component of Centrally Sponsored
Scheme on Development of Inland Fisheries & Aquaculture
through Fish Farmers Development Agencies and
Fisheries Training & Extension, 6048 fish farmers have
been trained during 10th Five Year Plan i.e. 2002-03 to
2006-07.

Flight Safety Record of Services

2279. SHRIMATI JHANSI LAKSHMI BOTCHA: Will
the Minister of DEFENCE be pleased to state:

(a) whether a series of air crashes this year invoiving
aircraft and helicopters of the armed forces has put a
severe strain on the flight safety record of the services;
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(b) if so, the details of the crashes that took place
across the country; and

(c) the action being taken by the Ministry to improve
the flight safety record?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) There is no strain on the flight safety record of the
Services, keeping in view the quantum of flying effort
achieved and operational risks associated with military
flying operations.

(b) A total number of 7 aircraft and 1 helicopter of
the Services have crashed during the current financial
year i.e. from 1.4.2007 till 26.11.2007.

(c) A continuous and muiti-faceted effort is always
underway in the Defence Forces to enhance and upgrade
flight safety. Measures to enhance the quality of training
to improve the skill leveis, ability to exercise sound
judgment and situational awareness of pilots are being
pursued. Constant interaction with Original Equipment
Manutactures (OEMs), both indigenous and foreign, is
also maintained to overcome the technical defects of
aircraft. Besides, anti-bird hit measures are also
undertaken.

Import of Seeds

2280. SHRI CHHEWANG THUPSTAN: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether seeds worth crores of rupees are
imported every year from foreign countries to meet
domestic requirements;
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(b) if so, the details thereof;

(c) whether the Government has identified any region
of our country especially for seed production;

(d) if so, the details thereof;

(e) whether the Government is aware of the fact that
Ladakh region of Jammu and Kashmir is ideal for quality
sead production due to its unique geo-climatic conditions;
and

(f) if so, whether the Government proposes to initiate
steps to utilise the unique conditions in Ladakh by
identifying the entire region as quality organic seed
producing area to meet domestic requirements and for

export?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) to (f) Seeds, particularly of fruits and vegetable crops,
are imported as and when required. Similarly, Seeds of
some crops like onion etc. are exported from Iindia. Detalls
of recommendations of Exim Committee of Department
of Agriculture & Cooperation for imports for the last three
years are given in the enclosed Statement. No region of
the country has been identified as such for seed
production. However, agro-climatic conditions are a major
factor influencing seed production. The Government has
been encouraging and assisting all states to produce
quality seeds to meet their requirement under its various
schemes.

Statement

Particulars of recommendations of Exim Committee of Department of Agriculture and Cooperation for /mport of
Seeds and Planting Malerals dunng last 3 years

S.No. Name of Seeds/ 2004-05 2005-06 2008-07
Planting Material
1 2 3 4 5
1. Watermelon Seed 64.730 MT 0.050 —_
2. Berseem Seed 2,082.00 MT 2,930 MT 7,584.00
3. Strawberry Plants 4.18 lakh 24.865 lakh 11.24 lakh
4. Oil Palm Sprouts 27.55 lakh 16.5 lakh 31.30 lakh
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1 2 3 4 5
5. Hybrid Cotton 5.00 kg. 12.00 kg. 9.00 kg
6. Maize seed 12.00 kg. 2.00 kg. 450.00 kg.
7. Cabbage seed 0.5 MT - 100 kg.
8. Cucumber seed 0.1 MT —_ -
9. Papaya Seed 0.850 MT 0.645 MT 0.651 MT
10. Banana Tissue Culture Plant 0.2 15 lakh - 0.10 lakh
11. Sweet Sorghum 0.052 MT 0.085 MT -
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